
THE 

:OISLATIVE ASSEMBLY OEBATE~ 

(Official Report) 

Volume II 

(22nd February to 14th March, 1927) 

FIRST SESSION 
OF THE 

THIRD LEGISLATIVE ASSEL\t\RLY. 1927 

~.i1.Abe~' y~ "'>&,::. ".~ .•.. /)) \X[b 
'. "' ... 'II .... " •• ..... 

-DELHI 
.,OVERNMENT OF INDIA PRESS 

1927 

4th March 1927

LE



,CONTENTS, 

"Toelday, 21nd February, 1927--

Merubers r)woJ'O 

Questions a.nd Answel's 
Geueral Discussion of the Railway Budget 

Wed.Delday, 23rd February, 1927--

Members Sworn 
Quelltionll and Answers 
The Railway BlIdget-
List of J)cmahds-

PA(;!S, 

1123 

1123-28 
1129-1190 

1191 

1'91-93 

Demlllu! ~  1-Railway Board 
)1esllage f!"Om the COll'ueil of State 

1194-1225, 1226-48 

1225 

Thurlday, 24th February, 1911-

Member Swom 
PriVlI.t.f' 111 "til'(' QueRtion and Answer 
'fhl! Railwlty Hudget-rl/ntti. 
List of Delllands-cIIII td, 
lkmlllld No, I-Hnilway Board-rollt.d. 

'e ~ i 1  the representative ~  by all interests 
('Olll'Cl'lIed O\'er Indian Railways 
Quillqlll!lIl1iul Review of Capital Programme .. , 

i '~' followed in respect of the Purchase of Stores 

1249 
1249-50 

1251-55 

12M-62 

I!62-71 
Hf'parn.tioll of Railway from General Finance 
FOl'Jn of Budget, Ilnd Htatistics 
(;I'if'Vant'ell of HubOl'dinate RailwRY Employees 

1271·80 
... 1280-83 

128.'3-1300 

FridaY: 25th February, 1927-

Mt'mbel' Hwol'll 
QlIl'stiollS IIl1d Answel's 
The HII i) way B ~ "' i . 

List. of I )t'lIlllnds---I'(J/i trl, 
f)pmand \'0, )·--Rail\l'ay Hoard-I'/Jlltd, 
,Gl'i"VIUWPR of Suhol'uinat(' Railway EllIployct's-nl/lfd ... 
Railway ,'oJ1llllunieation between GanhaU aod ShiJIons ... 
Powel's and F01'mation of Advisory Committees 
HailwlIY l'HtCII of fl'eights in relation to. thf' Indian ~ ' 

1301 

]3(11-15 

].311i-42 

1343-46 

1346-60 

fad.lIrer 1 ~ 

'~ e  O~ '~1 ~  !lupe,I'vision, 1 i i ~ i  I·egula· ~ ~. 
tlon of CapItal Expenultlll'e, etc, ~ .' ... ..f ~~ .  0 
Reduet.ioll of freight on Petrol.... •  ' ... > ,.. 13iO-74 
Demand Ko, 2-IJlSlH't't.VlI1l.. , .. , 1374-80 

• 



CONTENTS--('ontd. 

"a.twa,. 11th l'.ebrurJ. 1t27-
Questions and Answers 
U nstarred Questions 'and Answers 
Rtatement of ,Business 
The Ro:ilway B e~ . 

List of e ~ . 

Demand No.3-Audit 
Demand No, 4-Working Expenses: Administration-
Appointment of Deputy Agents on the South Indian 
Railway 

Administration of the Stores Depa.rtment, North W 8S· 
tern Railwl\oY ... 
ArranRcments for the Hardwin Kumbh Mela 
Reduction of Third Class Farcs ", 
Inconveniences suft'creCi by the Travelling Public 
Over-employment of Europea.WI in new posts created 
and vacancies filled 
Third and Intermediate OlallB Waiting ~ for IndilLIl 

P4G88. 

1381·90 
1391·92 
I 392-\}'1 

1393 
1393·1400 

1409-1\ 

1411·13 
1413-21 

1421 ·27 
1427·31 

1 1 ~ 

Ladies at Moradabad ,,' 1438-40 
Demand No, ~ i  Expemcs': Repairs and Mainte· 
nance and Opemtion- .,' 
Repairs I\nil i e ~e charges of Rolling Stock 
Demand No, 6-Companies' and lndin.n States' Share of 
Surplus Profits ;and Net Earnings '" 

1440 

1440·,}O 

1460 

Demand No. 9-ApPTOfIriation to DepreciatiOll Fund I 4l'>l I 

Demand No. lO-Appl'opriation from Depreciation Fund... 1451 
Demann No, 'll-1r£iscellanl'olls 
UC'mand No, 12-:o\ppropriat.ion to fbI' Reserve l''und 
Demand No. 14""":StraLegic Lines 
Demand N e. i-Now COntltl'UCtiOll 
Demand No.8-Open Line Works 
Demand No. 16-Strategic Linee 

. Monday, ath I'ebruary. '167-

The Budget for 1927-28-Presented 
The Indiltl1 Finance Bill-Illtroduced 

TuelC1aY. lit. March, 1917-· 

Members Sworn 
Questions and Anllwers 
rnstarred Questions and Answl"rf! 
Demands for Supplementary Grants-col/td. 
Aviation 

'Durt4ay. 1nl'''JCIl, 1.,,-

Questions and An8Wers 
Message from the 'Council of State 
etitions relating to the Currency Bill 
'- ement of "Butiine88 
App, 'ntment of ~  C,Jmmittef' on Publie Petition!'! 
. e e i ~i  the 'Budget"":Part TI-conf(Z, 

1451 
1451 
1,151 

1461 
1451 

1452 

14f>.'·7! 

1471! 

• 
1473 
1473-15(1) 

1006·24 

1525·73: 

1575-77 

1578 

157f.1 
11)'8-79 
1579 
1579·164:.1 



f. iii ]  . 

CONTENTS-·('Olltd. 

Friday, 4th Karch, 1927--
.' 

qUflst.ionR and A nRW(>I'!! 
Short N nt.i,,1' Qu('stiolls /l.ud A ~  

r rust.arn,t! qUI>f;t.ioIlS Iwd ATl8WerS 
Motion fOl' AJjOlIl·nment.-·Hio1. in tht, Dil1tl'id of Backergunj 

in Ht'llgal--N ot moved 
Pditinlls rdating to tho CUfI"em'y BilJ 
COllt'ra] i~. i iO  of thl' Budget--Part II--c()7/("ld, 

)fonday, 7th Karch, 1927--

M embp-I' f-iworn 
QUeRt.ioDS and AnflwerR 
lTllRt.nl'l'ed QU!)Rt.ionR nnd AnRwl'rs 
P.·tit.ions " i ~ to the Ourrl'ncy Bill 
RI'POl't. of the Committee on Petitions re PetitioDs relating to 
the O ' 'e '~' Bill-Ln.id on j,he table 

Ordl'l' of t.h,. Deha.le on DeITIandFl fol' Grnnts 
Tho Currl'fH'.\' Hill-Mot.ion to ronsider adopted 

Tuesday, 8th March, 1927-

QUf'st.ions and A nRWl'rS 
'rhl: f'1l)'I'('/H'Y Bill--DiReuRRiofl adjourned 

Wednesday, 9th March, 1927-

QueRI.iollR fwd AnswPrR 
Th H n nlll'ral RUdp;et.-
T list (If DIIITIanrlfl--

PAGES . 

1643· 16M 
165t'}-f;8 

1658·60 

1660 
1660·61 
l(J(ln ;27 

1729 
1 ~  

1743-41\ • 
.1746-47 

1747 
1747!48 

1748-1815 

1817-35 
18M-9o 

1897-1911 

H ... ruanrl No, 28-Rxf'cut.ive Council-ro1ltd. ... 1911-73 

Thursday, lOth Karch, 192'1-
TIlt' OI'I)(lrn] ~ . 

Li!lt. of D ... mnnd!l--rontd, 
DfllTlnnd No. 28--·F.xcclltivA Council-rnntd. 
Demand No. 16--(1uRtomf\ 
Pane; ty of Whnrfingl'J'fI in Karachi ... 

.~  (In CoUon Pief'egoods and abolition of the Export 

1975 

1975·2008 
1976·77 

Dutil'S on Tell and Rnw Hide!! 1977-80 
R('vision of spf'f'ific, .1d ,'nlorf'm. and protect.ivf> Dut iflll-
Lax AdminiRtration 1 PRO 86 
Rnlinp: ItR to nS!lCBAmE'nt of Duty on Importt'cl Paper... 1!l86-88 
TnvidiollA diAtincl.ionFl het.wE'E'n Province!'! in the Reltles of 
Pay of O]l'rki:l 
F.xp,"'t, Duty on .Tnt.e 
Export Dut.y on Rice 
(1u!ltom!l Poliey-T,and FrontiPJ's 
Rml1J:(p:linp; of Racrhl1J'int' 
Dl'tnnnd No. 23--Tnclinn POI'ltnl nnd TE' ~  DE'part· 

1993·99 
1999-2002 

2002 

2002·06 

m ... nt-- ", ~ 

D.'arl h of Po!'l. Offil'(,R in t.llt' C'hota N IlPfur Division, ~ HI 
Low Ralarit'R of pORl.al dl"rb, Pl':()DA find tllhordinatE' • 
R(,)Ti('Ps /l.lld inadl'tlllnt.e pE'nsiqn' to °rpt.jrf'd subor-
dinntes .1 IOlli-34 



[ iv ] 

CON TEN '[S-rf/1/ (Ii. 

Friday, 11th Karch, 1927-

Questions and Answt'rs 
Bills pll.Rllt'd ~' the COllnril of f.itlltc htid 011 th(> t abl", 
Mf'ssage hom the COl1lwil of .~ 

Stat.t'nlt'nt of HUllilleHB 
TIlt' ti'-flt'raJ BlIdgd--·/'llllld. 
List. of IkmIlIld9-I'Olltr.l. 
Df'mll.nd No. 2.1-Inllilln I'o!ltaJ nnti T ' ~ ' .  Depart-
lIumt,-t01l td. 
:Low SalariplI of Po!';t.al ('If'I·kR. Pf'OIlS 
Servi,'rs and illlldt·tJuato PeliRiofl8 
Retired Of!icl"'S 

Ilnd Subol'diulIJe 
of Subordinate 

Division of 1'0I'tfolios lind nOIl·IlJlPoillt.lJlent of a Meilllll'j' 
(or ('ommullipnt.joll 

'l'e1l.'gr01.ph Censorship 
}'1'('1I8 TeJt'phone Hlltes 
('able and Inland Pr(>Rs Hates 
Posting of Telt'fo\'rams 
IndoC'e;"lolI ~ '  

Saturday, 12th Karch, 1927-

PAGER. 

2035-52 
2052 

~ 

~ 1'  

2tHi-t:llOI 

2118:IH2 

~  g'j 

2097!lk 

209!H19 
g099-21(lO 

2100111 

Questionll and AtJRW('I'1I 210:1 08 

fHaternl'ut laid flll the Table 2WF! 

Wit.hdrawal of T ~ 1  tn Kpl ... ct. ('olUll1iHN!!'I to Tf'!lOl·t. 
on I'f'I·tllln EilllI wif hin ,irivl'll datI' ~ " 1 

Petition!! Tf'luting 10 t.htl ('UfI'l'lI('" Bill 2109 

The e ~~' Bill--·DiRl'uIIRion on I,he C'oll1lidel'ut ion of daUAeR 
adjourrJtld 21f1P 00 

Konday, Hlh Karch, 1927-

Quest.ionl'! !lnd AnRwerl! 
Unsta,rred QurRt;olHl and AnswNfl 
Report. of thf' Commit.t."p on Pr·t it ions e 1 ' i ~ ppj.ilionR 
relat.ing to the OurrNI('Y Rill 

(lpnf'ral i ~ '  'd. 
List of Dl'maJltls-rnnfd. 
Demllnd No.IR-Ralt---
Desirahilit . .\' £If i ' ' 1 i ~ tllP ' ~  ion of Ralt, in 
In(li,\, n.lld of mltkillQ; Tndin ,a·jf !<l1pJHtl·l.inl1, 111 thl' 

maUl'l' of Rn.Jt, 
Manufn(·tllrf' of Ra.Jt. ill th" i ~  'O ~ . 

OrieVII.III·('fI or the M ;III'I'S of HI!' Khf'wra R,tlt M inp.p. 
Drmnnd No. :lH--A I'm,v Depal't.nlf'nt,-
'Report of tht: AlI'(ililll',Y Itlld '!",'rritnri:d FOI'l'l'q ('om-

i ~e  Fniw'rflit v 'r,'nining CorPfl 
O " e ~  Polin' ano EXprnditlll'l' 

~  01 A'!' 

:t1 ~  ·R!) 

21qfl22n2 

1 .~  

21 flIH1'j 

~ 1  ~~ 1'1 

"2202-40 

22f1:\·14 
2214-4() 



LEGISLATIVE ASSEMBLY. 

Friday, 4th MaTch, 1927. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the ~ Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

GRIEVA.NCES OF CLERKS 01' A ~'"T  OFPICES. 

694. *JIr. Hirmal Ohunder Ohunder: (:a) Has the attention of the 
Honourable the Finance Member been drawn to a letter published in the 
ForwaTd, dated 11th February, 1927, regarding grievances of clerks of 
Accounts offices? 

~ Is it a fact that the benefit derived from the introduction of the 
new scale was only from one rupee to eight rupees per month and as 
such, it has not rendered any appreciable benefit to the old hands of the 
establishment on whose memorial the old scale was revised? 

(c) Is it a fact that those clerks who have rendered seven years' service 
or more will not be able to reach the maximum of tihe sanctioned seale? 

(d) Is it a fact that the difference between· the old and the newly sanc-
tioned minima was not granted to all-especially the old hands of the esta-
blishment? 

The Honourable Sir Basil Blackett: Enquiries are being made and the 
iclormation will be furnished to the Honourable Member as soon as pos-
sible. 

EXPENDITURE IXCL"RRED IN GIVING EFFECT TO THE RECOYlD!!>qDATIONS OF 

THE LEE COMMISSION. 

695. *JIr. HtrmaJ. Ohunder Ohunder: Is it a fact that the Govemment 
have recently spent a large sum of money in. giving effect to the recom-
mendations of the Lee Commission as a result of the present, satisfactory 
condition of the finances? 

The Honourable Sir Basil Blackett: The fact!'l as regards the expendi-
ture of the Central Government consequent on tbe Lee Commission's re., 
ccmmendations were given in my reply to questions 96, 431 and 439'()n 
25th January 1926. The answer to tbe present question in the form III 
which it is asked is in the negatiTe. 

GlUNT OF COllPENSATORY HoUSE RENT ALI,OWANCJI TO THE CLERKS OF 1HE 

POSTS AND TELEGRAPHS DEPARTliENT. 

696. *JIr. Hlrmal Ohunder ehunder: (a) Is it a fact that the Govern-
ment have recently sanctioned the grant of compensatory house rent allow-
ances for the clerks of the Posts and Telegraphs Department? 

( 1643 ) A 
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(b) Is it a fact that the Government of India in their Finance Depart-
ment letter No. 1660-F. E.~ dated 10th July, 1928,.admitted the grievances 
of the clerks' of the Civil Accounts offices, but expressed their inability to 
grant any relief ~  to financial i i ~ y at the time? • 

(0) If so, will the Honourable Member kindly state when the relief. 
promised by the Government will be granted to the clerks of the Accounts 
Department ? 

'l'he Honourable-SIr Basil -Blac1I:ett.: (a)-The Government ha.ve not 
rt!cently sanctioned any compensatory house rent allowance for the clerks 
of the Posts and Telegraphs -De-partment, but compensat<>ry allowance 
has been sanction&d for the non-gazetted selection grade staff of that 
Department in Rangoon, Bombay and Calcutta only. . 

(b)' and (0). In the letter referred to, the Government recognised that 
(in a comparison of their pay with rates sanctioned by Local Governments 
fQr their own establishments the clerks in the Civil Accounts Offices felt 
they had a grievance, but they postponed consideration of the question 
of revising their pay pending consideration of a ~ e i  made by the 
]" ndian Retrenchment Committee .for an enquiry with a view to reducing 
the pay of the subordinate services generally including those paid by 
Lc.eal Governments. When such general reduction was found not to be 
feasible the revision of pay in Civil Accounts Offices was sanction&d with 
€ftect from the 1st March 1924. 

INDI.Ul GuARDS OF T1B EASTII1tN BENGAL RAIt.WAY. 

697 .• JIr. V.  V. logIah: (a) Will Government be pleased to. state 
bow many Indian guards of the Eastern Bengal Railway are drawing the 
maximum .. salaries of '.' A" cl888? 

(b) How many" B  " cl888 guards were directly recruited -in the year 
1929? 

To) How many Indians of "A" class drawing maximum salaries have 
been promoted to the "  B •• C1BS8 in the ,.ear 1926? 

(d) Will Government be pleased to state the number of "  B  " class 
guards sanctioned in the authorisation roll for the year 1926? 

(e) Is it a fact thatl " D''' class guards were appointed in excess of the 
1JaDctioned number? 

(f) If so. how many under each race? 

JIr. A.  A. L. Paraona: (a), (b), (0), (e) and (t). The information will 
be collect&d and sent to the Honourable Member in due course. 

(d) 186. 

APPOINTMBNT OF INDIANS AS "B" CLASS GUARDS ON THE EA.8TERN 
BENGAL RAII.WAY. 

698. ·Kr. V.  V. JogIah: (Il) Will tIovemment be pleased to state 
if it is a fact that the Traffic ~e  Eastern Bengal Railway, has ap-
J.ointed directly Anglo-Indian and European guards in the "B" claas 
i~ i  pure Indians eligible for such promotion? ' 
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(b) If not, will Government be pleased to state the reason for not 6ppoint-
ing Indian graduates and seniot' "A" class guards in the "  B  " claes? 

I. JIr. A.  A. L. Par80D8: (a) and. (b). Government have no information. 
'lhe Agent is aware 0& the views of the Government in connection with 
. recruitment. 

PAY OF INDIAN DRIVERS ON THE EASTBIUl BDGj.L RAILWAY. 

699. -:.r. V. V. log1Ih: (a) Will Government be pleased to state 
if it is a fact ,that Indian drivers of the BengalNagpur Railway are getting 
more pay than the Indian drivers on the Eastern Bengal Railway? 

(b) If so, will Government be pleased to state if they are going to ra.iM 
the status and pay of Indian dllivers on the East-ern Bengal R&i.lway? 

JIr. A.  A. L. Pa:raoaa: (a) There are 'lio separate rates of pay for Indians 
employed as driVet"8 on these railways. Drivers' pay and mileage allow-
ances vary on different railways being fixed according to the work re-
<,!uired to ~e done and to local conditions. 

(b) No. 

GRANTS-D.-A.ID TO Eu:a.O?EA..Y AYD INDIAN RULWAY INS'llTl1'l"£9 BY THE 

EA..STERN BENGAL RAILWAY. 

700. -Jl[r. V. V. lo&fah: (a) Will Government be pleased to place on 
iihe table a statement shewing for the last three years, the number of mem-
'bars of each Railway Institute for Indians and for Europeans and the 
amount paid -to Indian Institutes and E 'O~  Institutes as grant-in-aid 
by the Eastern Bengal Railway Administration" 

(b) If the aglount paid to the European Institute is more than what is 
paid to the Indian Institute, what is the justification for such differential 
treatment? 

JIr. A. A. L. Parsooa: The information has been called for from the 
.Agent, Eastern Bengal Railway, and Will be supplied to the Honourable 
Member whtll1 received. 

GRANT OF EXTENBIONS 01' SRItVICB TO E](PWTl!:l!S o:r THB BOGA.L NAGPOR 
RAILWAY. 

701. -:Mr. V.  V. logtah: (4) Will Government be pleased to state 
whether any Indian in the ministerial establishment who was not granted 
an extension of service beyond the age of 55 yeers in the open line of the 
Bengal N Bgpur Railway within the last two years is now employed in the 
-Construction Department of the same Railway? 

(b) If so, Will Government be pleased to state the reason fdr refusing 
-extension but admitting them again. into service? 

(c) Were any Anglo-lndianS of the same Department granted any erlen-
-ltion8 of service after the age of 55 years witdlin tile I,.st two years? 

(d) If 10, . will Govemment be pleased 'to state the reason for such 
odifterential treatment? 

lrr. A. A. L.' ..... : Government have no information OIl the point. 
KI 
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ColSE OF MR. AsHUTOSH CHAKRAB,RTY, A GUAIU> OF niB EASTIRN BENGAL. 
RAILWAY. 

702. ·Mr. V.  V. logiah: (a) With reference to question No. 856 asked 
by Mr. Amar Nath Dutt in the Autumn Session of the Assembly held at 
Simla in September, 1925, in regard to Mr. Ashutosh Chakrabarty, a gua.rd 
of the Eastern Bengal Railway, will the Government be pleased to sta'e 
if the promised inquiry is finished? 

(b) If so, will the Government be pleased to inform this House the 
result of the said inquiry? 

(c) If not, why not? 

Xl. A. A.. L. Pa.r8oDa: (a) Yes. 
(b) and (c). The result of the enquity was communicated to Mr. Arnar-

Nath Dutt, and, if the Honourable Member wishes, I will also let him 
have the same information. 

ABoLITION 0'P THE LOWER DIVISION IN THE OUlCE or THE ~ O TA T 

GENERAL, POSTS AND TELEGRAPHS. 

703. ·Xl. V. V. logiah: 1. Will Government be pleased to state whether-
it is a fact that: 

(a) there was no classification in the clerical establishment under the 
Accountant-General, Posts and Telegraphs, before 1918? 

(b) the several Deputy Ac<:ountants-General, in their letters NGB. 
Calcutta 1279-A. G./G., dated 21st January, 1920, Delhi 
E.-84, dated 24th January, 1920; Nagpur G./1377, dated 17th 
January, 1920, and Madras G./M.-3708, dated 17th February, 
1920, strongly recommended the abolition of the lower 
division? 

(c) the then Accountant-General, Posts and Telegraphs, 
Calcutta, in his demi-official No. 571, dated 28th July, 1921, 
to the Accountant-General, Railways, stated that if it was 
possible to enforce the lower efficiency bar strictly, the lOwer-
division might be abolished so that a man fit for mechanical 
work only might not go beyond the bar? 

(d) there is a strict efficiency bar at Rs. 124 in the upper division 
scale? 

2. If the replies to part 1 be in the affirmative, will the Government be 
pleased to state why the lower division has not been abolished and a uniform 
scale adopted? 

GBIEVANC£S OP EMPLOYEES OF THE SAVINGS BANK DEPAJtTllENT UNDER 

THE DEPUTY ACCOUNT ANT GENERAL, POSTS AND TELEGRAPBS, 

CALCUTTA. 

704. *Kr. V.  V. logiah: (n) Has the attention of the Government been 
drawn to the articles that appeared in the Forward, dated Calcutta, the 
13th November, 1926, and 11th January, 1927, regarding the manifold 
~ ie e  of the assistants serving in the Savings Bank Department under 
the Deputy Accountant e ~  ~ and Telegraphs. Postal Bl'anch, 
Calc.tta? -
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(b) If SO, what steps have they taken in the matter? 

(0) Will they please also state why office hours have been extended there 
up .to 6 P.M. from 4-80 P.M., without any overtime allowance? 

ApPOINTllElTTS IN THE UPPER DIVISION IN THE POST .urD TELEGRAPH 

ACCOUNTS OFFICES AT CALCU'l'TA. 

705. ·Mr. V. V· .Jogiah: Is it a fact that raw recruits are being appoint-
ed agaInst upper division vacancies in the Post and Telegraph Accounts 
Offices at Calcutta controlled by the Accountant General, Posts and Tele-
graphs, -ignoring the claims of the lower division clerks in the Telegraph 
Check Office who have passed the departmental examination long ago and 
are experienced in the depa.rtmental work? If so, why are the latter not 
preferably provided against the upper division vacancies? 

ApPOINTllENTS ~ THE UPPER DIVISION IN THk OFFICE OF THE ACCOU1fTANT 

GENERA.L, POSTS AND TEI.JWRAPHS. 

106. ·1Ir. V. V . .JogIah: Is it a fact that-several recruits were placed 
in the lower division under the Accountant General, Posts and Telegraphs, 
though they secured more marks in the same recruitmental examination 
11eld in the same yeaz 1920 than some of their fellow recruits who were 
placed in the upper division? If so, why should not the former" be placed 
in the upper division with retrospective elfect, from the ute of their 
c.dmission? 

REDUCTION OF CElITAIN UPPER DnI8IoN CLERKS UNDO T1JB DEPUTY 

ACCOUNTANT GENERAL, POS'l'S AND TJn.mUPHS, POSTAL BllANCB, 

C.u.cUTrA. 

707. -1Ir .. V. V • .Jogiah: Is it a fact that certa.i.n upper division clerks 
under the Deputy Accountant General, Posts and Telegraphs, Postal 
Branch, Calcutta, have been permanently degraded to tile lower di_on? 
If so, will the Government please state the reasons for this? 

The Honourable Sir BasU Blackett: I propose to reply to qdestiom 
2Jcs. 703 to 707 together. The information asked for would involve con-
~ e b e time and trouble in collection and I trust the Honourable Mem-
ber will recognise that the results are unlikely to be commensurate with 
the labour involved. 

POSTS OF STATION MASTERS AT CERTAIN STATIONS ON THE EASTERY 

.BENGAL RAILWAY. 

708 .• )Ir. V.  V. loglah: Is it a fact that the posts of the station 
masters at Shivarampore, Jamtoil, Salap and Saratnagar have been filled 
up by junior hands ignoring the claims of a senior assistant station master 
at Phulbazi on the Eastern Beagal Railway? If so, why? 

lIr. A.. k. -L. P&rBODI: Government have no information and do not 
~ e to e ~. 
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PROVISION OP QUAE.TEItS FOR THE ASSISTANT T. X. R. AT BUDGE-
BUDGE ON THE EASTERN BE..."GAL RAILWAY. 

709. -Kr. V. V. J'ogiah.: Is it a fact that there i~ no railway ~e  
available at Budge-Budge statioD, :eastern Bengal Railway, for the A ~
ant T. X. R.? If so, do die Government propose to have quarters bwlt 
early for the second T. X. R. Budge-Budge? If not, why not? 

Kr • .A..  .A.. L. Parsons: Government have no information. 

This is a matter for the Agent, Eastern Bengal Railway, to deal with. 
A copy of the question and this answer will be sent to him for such action 
liS h6 may consider necessary. 

ECONOKIES EPPECTBD IN TlIE PuRCHASB OP MILITARY HTORES BY THE 
DrRECTOR OF CONTRACTS. 

710. -Mr. Kukhtar Singh: Will Government be e ~  to state the 
economies effected . in the purchases made through the Dll'ector of Con-
tracts and over the previous system in vogue? 

Mr. G. K. YOUDg: It would entail a great deal of statistical calculation 
(0 compile the information asked for by the Honouril.ble Member and ~ 
erument are not prepared to undertake its compilation. But I may point 
out that the matter was examined by the Braithwaite Committee in 1~ 
Fhich held ·that the operations of the Director of Contracts had resulted. 
in con&iderable economies in the expenditure on stores. This finding was 
endorsed bv the Retrenchment Committee which reviewed the Braithwaite 
Committee's report. 

EXBIRITION GIVEN DY INDUXS IN DEaJ.lN UNDER THE DillEcTION OF 

MR. HAGENBBCK. 

711. -Mr. Kukhtar Singh: (a) Are Government aware that ~ i .  
are used as animals in a circus in Germany? If the e.nswer be m. the 
affirmative, will Government be pleased. to sta.te the numbet of Indlanll 
who are so employed in Germany e.nd other places in Europe' 

(b) Will Government be pleased to state When e.nd how a passport to 
these Indians was granted? 

(c) Were Government apprised of the fact at the time of granting the 
passpOl"t that the Indians were being taken outside India for being used 
like animals in the circus? 

(d) Will Government be pleased to state who applied for the passports 
of the Indians taken outside British India for the purpose of show in foreign. 
countries? 

(e) Is there any truth in the statement made in the Press that 
Rs. 25,000 were deposited as security with Government for the safety 
of the Indians at the time of taking '!;hem outside India for the pprposes 
of using them in the circus? ' 

(f) Has the attention of the Government been drawn to the fact that 
Indians ~ e being used !los animals in. the circuses of ~ i c0P.Dtries? 
If so, wIll the Government be pleased to state the steps taken·· to stop 
this prac'liice? . .. 
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The HOD01U'able Sir .Al.DDder 1I11ddhnp: I presume the Honourable 
Member bases his question on the seDSatwnal articles which appeared in 
the Press . some months ago regarding the exhibition given by Indians in 
Berlin under the direction of Mr. Hagenbeck. The allegations made were 
fully dealt with in a communique issued on the 1st December, a copy of 
which is to be found in the Library; It will be soon that there is no truth 
\l hatever . in the suggestion that Indians were being used as animals, and 
I am surprised that. the Honourable Member should continue to give 
currency to such a story after it has been categorically denied by Govern-
ment. . 
2. The emigration of persons of this kind u; ,governed by the .i i ~ 

of the Indian Emigration Act, VII of 1922. Under section 2(f) (iii) of this 
Act, the work for which they were engaged comes specifically within the 
definition of "skilled work". Under section 16 application for ,permission 
to engage such skilled workers has to be made to the Local Government. 
'lhe Government of Madras saw no reason to suppose that there was any-
thing objectionable in the purpose for which these persons were recruited 
and they allowed them to proceed in . accordance with the provisions or 
the t\ct. It is understood that security was furnished under .section_16(S) 
(c) for the due observance of the conditions laid down and for the proper 
treatment of the persons engaged and that a sum of Rs. 7,250 was deposited 
w;th the Government of Madras, to be refunded on the return of the emi-
grants if the conditions laid down were observed satislactorily. The Pr0-
tector of Emigrants at Dhanushkodi has reported faTourably on the physi-
cal a.nd financial condition of the men who W-e returned. 

8. The total number of persons recruited 'in Madras during th,e year 
!926 for these purposes was 140, out of whom 104 have since returned. 
A party of 19 who were recruited fpl' proceeding to Denmark in March 
1926 and a party of 17 recruited for Itolland in September 1926 have not 
yet returned, 

4 .. The agents J;hrough whom these parties were recruited are. 

(1) Mr. J. Johansen, representative of Messrs. Carl Hagenbeck's 
Circus Co., 

(2) Mr. Abdul Meah of Bombay. 

(8) Mr. N. M. Mohamed Hanifa of Colombo. 

5. The persons recruited were granted individual p88Sports. 

ALLBGATIONB AGAINST TIm AGDT OJ' Tn DUGAL N.&GPUR RAILWAY 
IN 'l'IIB lJ.A8UJI.ATI 01' TlIB 18m FEBRUARY, 1927. 

712. ·Mr. lIaldlw SiDgh: Has ilie attention of the Government been 
drawn to the report published in the Ba81lrmati. dated the 18th February, 
1927, in connection with the Kbaragpur strike incident? Has the Govern-
ment made any inquiries as to the allegations' made ag$inst the Ageni> 
of the raIlway? If so, will Government be pleased to plaee on the table 
the results of such an inquiry? 

!'he lIoaourable SIr ~ Innu: I am sorry that I have not been 
able to procure a copy of the article referred to. 
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POST AND TELEGWH OPFIOES IN THB SYLHII:T DISTRICT. 

718. *Kr. SriIb. OhaDdra Dutta: Will Government be pleased to state 
the total number of new ·post Nld telegraph offices opened in the district 
of Sylhet during the period from the year 1915. to 1926? What is the 
average jurisdiction area of the post and telegraph offices in the district 
of Sylhet and what is the dis1iance of the most distant village. from a 
post office and a telegraph office, there? 

Sir Ganen Roy: Thirt.y-one new post offices and five new telegraph 
cfficl'S were opened. The average jurisdiction area is thirty-four miles. 
'1 he distance of ~ most distant village from a post office is eighteen 
miles and from a telegraph office thirty-four miles. 

OPENING OF A TELEGRAPH OFFICE AT JAGANNATHPl'R IN THE SYLHET 

DISTRICT. 

714. *1Il. SriIh Ohandra Datta: Was there any proposal during the 
last 15 yea.rs for opening a telegraph office at J agannathpur in the 
district of Sylhet? If 80, why was 'the proposal given up? 

SIr Ganen Roy: The prop09Bl to.open a telegraph office at Jaganna.th-
pur was considered in 1922. But it was dropped 88 it would have in-
volTed a. heavy financial loss to the Department. 

\ 
CIRCUITOUS MAIL RoUTES IN THE SYLHET DISTRICT. 

715. *JIr. Sriab. Ohandra Datta: Are Government aware that the mail 
routes in the district of Sylhet are circuitous, not direct and very slow, in 
consequence of which letters posted from the town of Sylhet reach a. post 
office situated at a distance of 26 miles only on the third day? If so, do 
the Government propose to take proper measures for making the mail 
routes mOre direct and easy? 

Sir Ganen Roy: Government have no information that such is the case. 
'] he question of improving the mail routes wherever p08sible is engaging 
the attention of the Postmaster-General. 

IHPORT OF BETEL-N"UTS FROM SINGAPORE. 

716. *JIr. Srish Ohandra Dutta: Will ~ Government be pleased to 
s'tate if there is any truth in the belief current in Bome parts of the countrJ 
that Singapore betel-nuts imported into India and generally sold in the 
hazara cut lD two pieces, are those used in tanning leather? 

Kr. A.  A. L. Parsons: Government hav€' no information on the 8ub-
ject. I may add, however, that prima facie it seems exceedingly unlikely 
that there is any truth in the belief. For one thing, betel-nuts are so 
expensive a ,product that for this reason alone it sooms very improbable 
that they would be used for ~ tanning of leather. 

PROVISION OF HIGH LEVEL PLATPORllB AT STATIONS ON THK ASSAlt: 

BENGAL RAILWAY. 

717. *JIr. Srilb Ohandra Datta: Are the Government aware that the 
platfonns in almost all the stations on the Assam Bengal Railway are 
very low and therefore cause much hardship snd inconvenience to the 
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passengers, specially females, in bo\h entraining themselves and getting 
. down from the trains? Do the Government propose to take proper remedial 
measures in this behalf? 

Kr. A.  A. L. P&rIODI: It. is left to the discretion of railway administra.-
i~  to provide high level platforms at stations where the traffic offering 
justifies their provision. Government would, therefore, suggest that this 
matter be brought to the notice of the Agent, Assam Bengal Railwa.y 
-Company, through his Local Advisory Committee. 

RErENTION or HIB t'Sll4L ALLOWANCES IN TIIB GORAL SCALB BY A 
TELBGRAPHIST Dl!l'trrED FOR TRAINING AS A W IRELlpIS 

OPB1I.ATOR. 

718. -Kr .•. M • .J0Ih1: Will Government please state: 

(a) What is the scale of house rent allowance admisaibIe to Govern-
ment telegraphist-s in the General Scale? 

(b) When a telegraphist in the General Scale is OIdered for train-
ing as a wireless operator, does he retain his usual allowances 
in the General Scale" • 

(0) When the wireless opera.tors are expressly OIdered not to take 
their families to a particular place or locality, do they con-
tinue to draw their house rent at the original station, &8 
family rates; and at the place where they are postect at 
bachelor rates? If not, why not" 

(d) Is any preferential treatment given to Europeans and Anglo-
Indians in this respect" If BO, 'why BO" 

Sir Ganen ltoy: (a) Rates vary from Rs. 15 t{) Re. 45 per mensem and 
·depend upon whether the telegraphist is married or single, the station 
'" here he is employed, his e~  of service, etc. 
(b) Yes. 

(/1) Yes, unless special concessions are otherwise provided or the trans-
ier is voluntary. 

(d) No. 

R£CRUITlrIENT OF W IltBLBS8 OU1U.TOBB. 

719. -Mr .•• M • .Joshi: With reference to my starred question No. 753. 
~B e  the 7th September, 1925, will Government please state: 

• 
(a.) Whether any examination is held for the recruitment of men 

as wireless operators? 

(b) How many men have since been recruited to work as wireless 
operators" How many of them are Indians and how many 
Europeans and Anglo-Indians? . 

(c) Is the scheme referred to in the reply to (c) of.. my question 
No. 753, dated the 7th. September, 1925, for the recruitment 
of Indians now in operation? If not, why not" 

{c1) If>" there any scheme in preparation to give special facilIties to h. 
service soldiers in the matter of recruitment. at the cost 
of the Indian operators? 



1652 LBGISLATIVB ASSlDIBLY. [4TH MAR. 1927. 

(e) What u,. the scale of pay of wireless operators sa.n.ctioned for:1 
(i) Indians, and (ii) Anglo-Indians and Europeans, at stations. 
in India and out of India under the lndian Government? 

(f) After recruitment, are the European and Anglo·Indian operators 
gi,ven any concessions in preference to Indians? 

The Honourable Sir BhupeDdra Hath lIitra: (a) Yes, when· recruiting 
ex-service men as wireless operators; no, in the case of departmental 
telegraphists who are operators. 

(b) 26: viz., Europeans 11, Anglo-Indians 14, Indian 1. 

(e) No. Before introducing any new scheme of recruitment it was con-
sidered desirable with the object of reducing the surplus staff of depart-
mental telegraphists to transfer a certain number of these men to wireless 
work and this has also had the effect of increasing the number of Indians 
employed in wireless. 

(d) No; but there has been 8 scheme in forcE:'! since 1919 under which. 
a limited number of e ~ e iee men have been engaged. 

(6) Two scales of pay, .",ie. : . 

Rs. 250--10-300 for ex-service men; 

Rs. 80-250 plus } 
Rs. 2/3 per diem 
wireless allowance 

(fl No. 

for Europeans, Anglo-Indians and Indian 
departmental telegraphists. 

Mr. H. II. loshi: May I ask what steps Government propose to take-
to increase the number of Indians as wireless operators from tJte figure 1 
to the figure 2? 

The Honourable Sir BhupeDdra Hath ](iua: The whole question of 
future recruitment into the wireless branch of the Telegraph Department 
as well as into the ordinary branch is now engaging my consideration. 

GRANT OJ!' A LIOENCE TO THE INDIAN RADIO TELEGRAPH COnANY 

LIMITED. 

720. -Mr. H. II . .Joshi: (a) Have Government given a ·li.cdnce to any 
Radio Company in India 7 

(0) Will they be pleased to state whether while granting licence, they 
have imposed upon the Company any condition as to the training and 
employment of Indians as operators? 

(c) Will they be pleased to state how many operators have 80 
far been engaged 7. How many of them are Indians and how many Euro-
peans and Anglo-Indians? 
The Honourable Sir Bhupendra Hath IIltra: (a) Yes; to the Indian 

Radio Telegraph Company Limited. 
(b) The Honourable Member is referred to clauses 44 and 45 of the 

agreement with the Company, dated 24th February, 1925, a copy of which 
will be found in the Library. 
(e) The Company has been requested to supply the information required 

and it will be furnished to the Honourable Member wheD received. 

J[r. E. O. BoJ: Will the Government be pleased to atate what action 
they have taken to safeguard Govemment interests over the control of 
this company 7 
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The Bonour.ble Sir BhupeDdra _.tIl Kiva: I think, Sir, that is pro-
vided for in the agreement itself; but as I have not got the terms of the 
agreement in my head I shall be obliged if the Honourable Member will 
put down that question. 
JIr. It. C. Roy: May I ask if it is not a fact that Government will 

have only one director in the whole company, that is, the Director of 
Wireless? Is not that a fact? 

The Honourable Sir Bhupendra 1Iatb. JDka: That probably is the fact, 
Sir; but I .cannot· at present give the Honourable Member any definite in-
formation on the point. 

Mr. It. o. ao,: May I ask, Sir, whether the Radio Company will broad-
cast the speeches made in this House 'f 

• The Honourable Sir Bhupendra •• tIl Kiva: I dare say, Sir, they will 
try to do it in due course. (Laughter). 

THE CooRn LABOUR Ac:r, 1926. 

721. *)[r ••• X. loshi: (a) Is it a fact that the Government of India 
have recently sanctioned the enactment of legislation on the lines of the 
Workmen's Breach of Contract Act in the province of Coorg? 

(b) Is it a fact that; one of the main reasons given for passing such 
legislation was the existence on the Statute-book of the "Madras Planters' 
Labour Act", which operates in parts adjoining Coorg? 

(c) Is it a fact that the Committee appointed by the Government. 
of Madras to consider the question of the repeal of the Madras Planters' 
Labour Act have recommended that this Act be repealed only when the 
Coorg legislation ceases to exist.?· -

(d) Will the Government be pleased to state what steps they propose 
to take to break this vicious i .~  

The Honourable Sir Bhupendra Bath. Kiva: (a) The Honourable Mem-
ber preswnably refers to the Coorg LaMur Act, 1926. The introduction. 
of the Bill enacted as that Act received the sanction bf the Governor-
General and not of the Government of India. 

b~ This was one of the reasons, but not< the main reason. 

(c) So far as the Government of India are aware, the answer is in the 
negative. I understand that a Bill it:' to be introduced in the Madras 

\  . Legislative Council repealing the Madras Planters' Labour Act with effect 
from 1st April, 1930. The Coorg Act will cease to have effect from 1st 
Allril, 1931. 

(ll) I eannot see that there is any vicious circle to be broken. 

ESTABLIslDlENT OF, A PROVIDJ!!1'."T FUND Foa GoVUNXD"T E)(PLOYEEs. 

722. *Kr. If. K • .J0IhI: Win the Government be pleased to make a 
statement 8S to the ~e at lI·hich the consideration of the question of· 
the establishment. of a Provident Fund for all Government emplovees now 
stands? . • 

. The l[oDO'Gnbl. Sir BUll Blacte": I wotild refer the Honourable Hem-
ber to. the reply which I gave on the 8rd Februarv to :\fr. DuraisW&m.v 
Aiyaagar's starred question No.9!. I am unable to mstre anv e~ 
statement at tlUs stage. -
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-REVISION OF THE LBAVll: AND PENSION RULBS OF INPEII.IOll. SIIlILVANT8 

, DPLOYED UNDIR THE CENTRAL GOVERNMENT. 

723 .• JIr. N. K .. loahl: Will the Government be pleased to sta.te if 
they propose to undertake at an early date an inquiry as to the desirability 
and practicability of revising the rules regarding leave and pensions in the 
case of 'the inferior servants'? If not, why not?\ 

The Honourable Sir Basil Blackett: Local Governments of Governors' 
Provinces have now full powers to make rules regulating the leave and 
pension of inferior servants under their control and it is therefore for these 
Governments alone to decide whether any change should be made in the 
·existing rules. The question of revising the leave and pensions rules of 
inferior servants under the Central Government is under consideration . 

• 

EMPLOYMENT OP THE INDIAN ARMY OuTSIDE INDIA. 

724. ·Diwan Ohaman Lall: (a) Will Government state whether the 
following Resolution was passed by the Legislative Assembly in 1921: 

"The ..Army in India should not 8.6 a rule be employed for service 
outside India's external frontiers, except for purely defensive 
purposes, or with the previous consent of the Governor-Gen-
eral in Council in very ~ emergencies; provided that this 
should not preclude the appointment on garrison duty over-
seas of Indian troops at the expense of His Majesty's Gov-
ernment, with the consent of the Government of India"? 

(b) Will Government state whether Sir Godfrey Fell accepted this 
Resolution on behalf of the Government? 

(c) Will Government state whether the defence of Shanghai is con-
sidered by the military authorities to mean the defence of India? 

(d) Will Government state whether service in the Shanghai Defence 
Force is reckoned by the military authorities as garrison .duty in terms 
-(If the b ~ Resolution? 

JIr. G. )I. YOUDg: (a) The Honourable Member has quoted the terms 
of the Resolution correctly except that the words .. appointment on garri-
son duty " should be .. employment on garrison duties ". 

b~ Yell,. 

(c) The Honourable Member seems to me, Sir, to be inviting an ex-
pression of opinion; but I think it would be safe to say that the words 
.. defence of Shanghai " mean " defence of Shanghai " and not .. defence 
of India". The Resolution, however, makes no mention of the defence of 
India but speaks of purely defensive purposes, and it. is clear from the speech 
of the Mover as well as from the discussion, that the words did not mean 
.. defence' of India ", but "purely defensive" as opposed to .. aggres-
sive " purposes. As has repeatedly been stated, the purpose for which 
troops have been despatched to Shanghai is purely defensive. 

(d) Service in the Shanghai Defence Force might be «esenDed as garri-
son duty, bQt the term was interpreted in the discussion as meaning conti-
nuous garrison duties, and therefore this part of the ReRolutiOD can hardly 
be said to apply. 
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AIUL\NGBMENTS FOR THE' F AMILlES OF BRITISH REGIMENTS SEN·T TO CHINA •. 

Oolonel 1. D. Orawford: Will the Government please state what 
arrangements are being made for the married families of British regiments 
which have been sent from India to China? 

Mr. G ••• Young: The Government are in communication with His 
Majesty's Government on the subject. As SOOn 88 a decision is reached, 
I will inform my Honourable friend. 

Colonel 1. D. Orawford: Asupplementary question, Sir. Have the 
Government taken any steps to explain to the Home authorities the diffi-
cult and distresstng position of the women and children in India when 
they are deprived of the protection of their menfolk '} 

JIr. G ••• Young: The answer is in the affirmative. 
OoloDell. D. Crawford: Will the Government be pleased to take fur-

ther steps to press the Home authorities to have the married families of 
these men taken to England? 

JIr. G. ][. Young: We are still in communication with HiaMajesty's 
Government. I cannot say more tlnm that now. 

Colonel 1. D. Crawford: Will the Honourable Member undertake to 
have these questions communicated te the Home authorities? 

JIr. G ••• Young: Yes, Sir. 

RIOT IN THE DISTRICT OF BACKERGUN.J IN BENGAL. 

JIr. It. Ahmed: Sir, I beg to put a question of which I gave private 
notice to the Honourable the Home Member: 

1. Is the attention of the Government being drawn to a Press state-
ment about a riot in the District of Backergunj in Bengal? Will the Gov-
ernment be pleased to make a. full statement in the matter? • 

2. Do Government propose to take immediate steps to prevent a re. 
currence of similar unfortunate events in the country? 

3. If so, will they be pleased to state their intention? 
The Honourable Sir Aluander lIuddlman: The answer to the first part 

of the question is in the affirmative. 

The Government of India have 80 far received only a brief telegram 
reporting the barest outline of the facts. From this telegram it would 
appear that the trouble originated in the question of music bv Hindus before 
a mosque at a place called Kulkamhi, that a large mob o{Muhanunadans 
opposed this violently and that the District Magistrate was forced to order 
the Frontier Rifles to open fire. The casualties reported, I regret to say. 
number 12 killed and 7 wounded. The Bengal Government have promised 
further details as soon as they are received. 

With regard to the second part of the question, the Government of India 
must await the detailed report from the Local Government together with 
the comments of that Government before they can form a judgment as to 
whether, and if 80 what, action on theU: part is necessary or desirable. 

( 1655 ) 
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lIr. Jt. Ahmed: Are the Government aware, Sir, that in the press 
communique, dated Barisal, the 2nd of March, 1927, and published in the 
HindustlJA Times of Delhi, that a later message says that before fire was 
, ordered, 20 Muhammadans are reported to have been killed and about 40 
wounded and that dead bodies were being brought to the police lines? 

fte B-.ourable Sir Alexander lIuddiman: I have read the further 
statements in the Press as to additional casualties, but I have no official 
information about ihat . 

• awab Sir Sabibaada Abdul Qatyum: Will Government please see that 
the information supplied by the Associated Press in all.cases of communal 
riots is accurate and unbiassed, because it is the first information that 
creates an impression on the mind of the public and prejudices the case 
, one ~y or the other? 

The Honourable Sir .Alexander lIudcllman: The Government very 
greatly desire that all communications in the Press should be accurate and 
judicially minded. 

lIr. E . .Ahmed: In view of the fact that the question of music before 
mosques has engaged the attention' of the Government of India and the 
country particularly since the 2nd of April, 1926, do Government propose, 

, for the benefit of the country, to take immediate steps to put an end to 
this matter so that the people of India may live in peace and tranquillity? 

The Honourable Sir .A1eDDder lIuddiiDan: I should very greatly desire, 
Sir, that these unfortunate incidents should be terminated, and, if the 
Honourable. Member can indicate any manner in which they could be 
terminated, I will certainly consider it. I suggest, however, that the 
matter is not one for laughter. 

lIr. E . .Ahmed: Sir, I gave notive of a Resolution which read thus: 

.. This Council recommends to the G<lvernor General in Council that he may be 
pleased to take immediate steps to b i ~ about a solution of the question of music 
before mosques for the benefit of .India '  ,  • 

and, Sir, after it was allowed by the President, it was disallowed by His 
Excellency the Viceroy, Lord Reading, under the instructions from the 
Home Department, and Sir •  •  •  • 

lIr. President.: One by one, please. 

lIr. I. Ahmed: Is it not a fact, Sir? 

fte JIonourable Sir AleDDder lIuddtm8,D: I really do not know what 
the Honourable Member is asking as to what is a fact or not. But I again 
repeat that this very serious communal trouble is not a matter for laughter. 

Kr. K . .&limed: Is it not a fact, Sir, that my Resolution was allowed 
by you, Mr. President, and that His Excellency the Viceroy disallowed 
it in January, 1926, under Standing Order 22, clause 2? Is it not a fact 
, 8"11'? ' 

The Bonourable Sir .AleDDder lIuddiman: I would suggest to the 
Honourable Member to put down his question. I do not earrythe matter 
in my recollection. 

111'. E. O. If8OJ1: Do.I take it, Sir, that Government, by agreeing to 
answer these questions at such great length, have agreed to the creation 
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<of a convention under which it will be pennissible for us to bring up ques- ' 
-tions here which hitherto were objected to on the ground tlia.t they related 
to provincial subjects? 

Mr. President: Questions fare allowed by the President, and the Gov-
ernment have nothing to do with it. 

!'aw&b Sir Sahlbsada ,A,bdul Qaiy1ml: May I ask, Sir, if the attention 
of Government has been drawn to a speech recently made by Dr. Moonje 
at Gujranwala in which he said that if tba Mussulmans objected to music 
before mosque, they should remove their mosques from the road-sides. Do 

-Government contemplate taking any action in the matter of the removal 
-of mosques from the main roads? 

'!'he Bonourabie Sir AleDllder Knddfman : I suggest, Sir, possibly that 
. question does not arise. But I can 88sure my Honourable friend that 
-Government, neither in the past nor in the future, are likely to take any 
action in the manner suggested. ' 

JIr. E. Ahmed: In view of the fact that the Government of India han 
been sitting over this matter for more than a year now, do they.propose 

. to take any steps to put an end to this matter in order to restore peace and 
tranquillity in the country? 

JIr. President: That question has been answered. 
I understand that there are short notice questions by Haji Chaudhury 

Mohammad Ismail Khan on the same subject. Perhaps the Honourable 
Member will not now put those questions in view of the fact that similar 
questions have just been answered? 

Hajl Chaudhury JIobammad IsmaIl·:IlIaD: I have got a telegram from 
:my own district, and it reads thus . 

Mr. President: Does the Honourable Member desire to put the shod 
notice questions that stand in his name? 

Baji Ohaudhury Mobammad Ismail Khan: Yes, Sir. 

Kr. President: Will the Honourable Member read his questions? 

Bajl Chaudhury Mohammad Ismail BhaD: 1. Has the attention of. 
Government been drawn to the I. N. A. telegram regarding the death of 
20 Muhammadans and wounding of 40 a8 a result of firing at Backergonj? 

2. Will the Government be pleased to maka a statement 88 to the- real 
facts of the rioting at Backergunj? 

8. Will the Government be pleased to enquire as to the preventive 
measures taken for the prevention of the rioting? 

4. Did the authorities concerned have any idea of any impending rioting 
on the Shivaratri day and, if so,' what steps did they take to prevent such 
riots? 

The JloDourable Sir Alexander XuMfmllD: Sir, I have answered the 
greater part of these questions. There is the one point in 8 and 4: of the 
'question which wants answering. I have given the House all the informatioa. 
I had, and it is quite evident that the authorities must have had some 
warning 88 the Distriet Magistrate and the armed poliee were preseat on. 
the spot. 
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Mr. It. 'Ahmed: What was the real fact of the riot, Sir? The questioD-
refers to. that, and that is not answered. 

The Honourable -Sir .Alexander JluddJman:. I have already answered 
that, Sir. 

Baja Ghuanfar .Ali Khan: Will the Government be pleased to state 
whether any of the policemen present OD the spot were molested by the 
Muhammadans? 

'!'he Honourable Sir .AleDDder Jludd1man: I have already given the 
House all the information m my possession and I have no further worma-
tion to offer. ' 

Baja Ghazanfar AU Khan: May I know whether the e e ~ 

received information as to how many Muhammadans were killea and in-
jured? If any of the police present were mjured, the Government mUst 
have been informed of it. 

The Honourable Sir .Aleunder Jluddiman: The Honourable Member 
has no right to assume that I have any information about that when I have 
distinctly told him that I have not. .1 have given the ~ e all the informa-
tion I possess. 

1Ir. B. Daa: Was it not a fact that this mosque before which the riot 
took place WRS built only very recently and the Local Government antici-
pated this riot beforehand? 

The Honourable Sir .Alexander Jludd1man: I am not in a position ~ 

suy, Sir, and I would suggest to the Members of this House that they_should 
suspend judgment in this matter. They are merely drifting into a very 
irregular debate without the facts. 

UN STARRED QUESTIONS AND ANSWERS. 

PERllANli.NT EllPLOYMENT OP TIE A{)DIT AND ACCOUNTS STAPP OF THE 

GREAT INDIAN PENINSULl. RAILWAY. 

171. JIr • Ii. JI. Joshi : (:a) Is ~  a fact that when the Great Indian 
Peninsula Railway was taken over by Government in July, 1925, unlike 
the other departments of the railway, the services of the Audit and Accounts 
staff were not permanently transferred to the Government, but the staff 
were allowed to continue their term for a. period of six months within which 
Government promised to settle up the administrative problems with a. view 
to offer permanent employment to the staff after the expiry of the term? 

(b)I-s it a fact that after the expiry of six months, instead of offering 
permaneDcy to the staff, Government gave another extension of six 
months? '. 

~  11! it a fset that-the staff durUig the period of the second extension re-
quested-the HeM of· the Department to remove their anxiety about . . ~
manent employment? .. •. 

• . ~ .... ~ 

(d) Is it. a. fact· that Goveroment did not consiq.er the reqqest of thi 
staff and gave yet another extension of nine months? 
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(e) Will Government be pleased to state why they were DOt able to 
dfer penn anent employment to the staff even after one full year though 
they had promised to do so after the cx-pir.Y of the first extension 'I 
(f) Do Government now propose to offer pennanent employment to the 

staff after the expiry of the present term of extension. 

'the HonolU'l.ble Sir Bun Blackett: The information is being collected 
and will be communicated to the Honourable Member in due course. 

DIRECTOR OF CONTRACt'S. 

172. Kr. lIuJdltar 8Jngh: Will Government be pleased to state since 
lI'hen the post of "Director of Contracts" has been created in the Military 
Department? 

Kr. G. II. YODIlJ: The appointment of " Director of Contracts " was 
created on the Ist April, 1924, by the transfer of the appointment of 
" Controller of Contracts .. which existed under the previous orpnisation 
at Anny Headquarters. The latter appointment was created in UUS. 

PCRCHASK or STORES BY THE DIBBCTOJL or CONTBAC't" 

173. 1Ir. lIaIdlar BIqh: Will the Government be pleased to Btue 
the method of purchases made for the military units or for the department 
in vogue before the creation of the post of. the Director of Contracts? Will 
Government be further pleased to state the method now adopted and 
give in detail the points of difference in the two methods? 

1Ir. G. II. Y01llll! The method of purchase in vogue before the ere&-
tion of the post of Controller (now called Director) of Contracts was tl1M 
the various departments and services purchased their requiremente them-
selves by means of contracts or other arrangements. Under the present 
system, the Director of Contra.cts arranges for the bWk purchase of stoNe 
and supplies of an important nature under the following groups: 

(a) Food graina. 

(b) Wheat products (flour, atta,bran.). 

(c) Coal and Coke. 

(d) Petrol, mineral oil, lUbricants, and paints. 

(e) Miscellaneous stores-including Ordn&nee and ~~  requa. 
mente. 

The advantages of -this system are that it ensures the use of the bed 
markets to the beat advantage of the State and the fosterins of indig8llOU8 
industries from an all-India point of view. 

RATES AT WHICH DIPPJUtENT .I'kTlCIJI8 AltB 8UPPLID orO IBIAB AND 
EUROPBAN SoLDIB1t8 AIm OPrICBas. 

174. 1Ir. KaIdltar 8lqh: Will Government be pleased to place on 
t.he table· the copy of the rates at which the ~  articles awe supplied 
b the Indian and European soldiers and officers serving in the Military 
Department? . 

1Ir. Q ... 1' ... : I will fumiah the HClIlOUl'able Member separaWy 
with a copy of the .. Stock l100k RakI Li. "_ for 1926-2'1. 

8 
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PaOCZDUB.E ADOl'TEll FOR THE PntcHAsE OF MILITARY STORES, 

175. Kr. Kulthtar stngh: Will Government be pleased to state the 
plOcedure adopted in inviting tenders and accepting them for the pur-
(;hases of articles for thf' Military Department? 

1Ir. G. •• Young: I invite the attention of the Honourable Member 
to the reJ?ly given on the 22nd September, 1924, to starred question 
No. 2810. The procedure indicated therein has since been modified, as 
a tentative measure, to this extent that tenders for the purchase of stores 
the estimated cost of which exceeds Rs. 5,000 are now ordinarily adver-
~  unless circumstances render a.dvertising. either i b ~ or 
undesirable. This is the general principle followed by the Indie.n Stores 
Department. 

LOCATION OF Mn.ITARY St:l'PLY DEPOTS. 

176. 1Ir. Mukhar 81Ilgh: Will Government be pleased to state the 
central depots· of rations wherefrom t.he articles of rations for the milita.ry 
IIl"C distributed? 

1Ir. G ••. Young: A list shOWing the various stations at which supply 
depOts are located 1dH be furnished separately. to the O O ~ e ?,1em-
her. 

MOTION- FOR ADJOURNMENT. 

JIr. 'PruideDt: I have received notice of a Moti.qn for ~ 11 e  
,on the, subject of the riot just referred to from Haji Chaudhury" Moham-
mad Ismail ,Khan. I do not know whether in view of the information 
alr.e&lly supplied by Government and in view further of the fact that 
~e e. is not su1licient material before, t);iis House to raise a debate on the 
question with any a.dvantage, the Honourable Member wishes to preM 
his motion at this stage. 

Hali Obaudhury Ke>bammad I8m.&tl ][ban: No, Sir, I would like, with 
your permission, to wait for another day till I get the informatMn from 
Bansal in fuller detail and till. the Government of Bengal also Bend full 
details to the Home Department. I .,hould then like to move IJlY motion. 

1Ir. PntIldelit: I would advise the 'Honourable Member in 'the mean-
time to suggest to his friends in the Bengal Legislative Council to take . 
lIP; the matter thEme. 

lIr. ]t. A1 e ~ Sir, in View· ·of the fset that 11; has· become· 1m all. 
India guestion . _ 

,J(r. PruWlJnt: The ~  haa given DO .ru1iJlg 911 the point of order 
to-day, ,because the Honourable Member does not ~ .~ press'1iis motion . 

.  L (. 

PETITIONS RELATING TO THE CURRENCY BILL; 

Sir Purahotamdaa Tbakurdaa (Indian 'Merch&nts' Chamber:., India 
Commerce): Sir, with reference to a Bill' entitled a Bill further to ~  
the India.n'ComWe Act; '1'900;1 and the' Indian ~1 ~ Aibt" 1928, 
for certain purposes, &nato lay' upon the GavePdor GensraJ. ita Council 
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.certain obliga.tions with regard to the purchase of gold .andtbe sale of 
gold exchange, Bill No. I of 1927,. I beg to present the following applies-
/tions :-218 petitions from Ahmedabad from 2,743 persollil; 33 petitions 
nom Kaira from 1,007 persons; 11 petitions from Broach from 370 per-
sons; 22 petitions from Surnt from 370 persons; 4 petitions from Tuticorin 
hom 15 penoDS; 22 petitions from Shikarpur (Sind) from 63 persons; 
'84 petitions from Karschi from 56 persons; 5 petitions from Delhi ,from 
~  persons; 15 petitions from Calcutta from 68' persoDlI; 5 petitions from 
.n-ullundur (Punjab) from 5 persons; 100 petitions from Bombay from 745 
~  42 petitions from Agra from 148 persons; 10 petitions from 
:.Rawalpindi from 42 persons; 30 petitions from Madras from 30 persons; 
'~ petitioDsfrom Akola from 51 persons; 12 petitiODtl from Panch Mahals 
. 'from 181 persons. Total 568 petitions from 6,065 pel'8OO8. 

JIr. Prul4eDt: AU these petitions will be ('Onsidered by the Petitions 
'Committee this evening when it meets. 

Sir Par8boYmdu 'ftaturdu: Thank you, Sir. 

GENERAL DISCUSSIOK OF THE BUDGET-PART II-contd. 

111'. Pr8Bldem: The Hamse will now resume the General Discussion 
~  the Budget e e ~. 

The time limit for to-ciay's speeches will be the same, n&mely, twenty 
minutes for each Bpeaker. .  . 

Sir Walta WUlIaD (Associated. Chamber. of Commerce: Nominated 
Non-Offieial).: Bir, once again our Finance Member has been fortunate 
. in being ~. to Pllt befcie this House an estimated ~  and once 
more he has been Ilble to confirm that his forecaats of the previous year 
'h&vetumed 0Qt CD· the . !right side. I expected tb,at. he would hAve, as 
.he . hal! had, assailants ,who would. claim that a realised· surplus necessarily 
1mplies . e '~b~i  and o.ver..estimating. I am not one of those,. Sir, 
oecauae, , having been ~e  as a b i ~  man, I was taught to.err, if 
err I must, ontbe safe aide, and I think no ~ e~ y complain 
.:that. thflreis IDly error wQrth e ~ in.a budget whicn esamated for 
.. "surplus Of .li per ·cent. on the 'e e i ~ out of ~ e  revenues 
,tmd ~ y turned out a surplus of,21 per cent. . 

Sir, I think this House awes a very great, debt·of gratitqcie to Sir Basil 
~ 'Black-ett for the work he has done for this country. FJ'om. the.ery first, 
be haS made it absolutely plain that· one of the goal. of his ambition was 
.1:0 .abolish the provineia1 contributions and in doing, BO,Sir, this yee.r. 
~ e yearlitiH remains in doubt) he has taken a risk and I wish 
' i ~ every luck with the risk be has tal!.eB. I 'congratulate him upon it 
1Idld I' hope that his hopes willJ:.e funy justified.; .. 

. ; .', 8.h:, ,the ~ e~ b' of ~ b ~ and ~ e i  always '" matter of 
~ e b e . ~~.. The yesr 'past bas not been' a ~  one .for the 
i ~y . for the ('Osl trade; for Bomb .. , eottoiI, for shipping, nor any ·form 
o£ transport !hat, I can think of. Until tli€re.ia 'BOIDe improvement in .the 
.. :Bombay cottqn . i,nduStry . it vhl1 b6 idle kt· look . fOt an,' gT6at impro-vement 
, }ll otber. ~ B ' eB i  ~O b y  ~ e B e ~ there in the maindepellds 
. upOn e i i ~ 'i ' whit!h!is ~.'T e  I beliew, ·there ,h",ve 
'1ately 'been . i~  of BoineiriiprO-veDieDi; ~ Sod· 'we must' as hope tbat\.,t4ey 
-m . be ~  t'e8liseda't;' a 'Ver,' -eartv date. . •.• , .. 

:  - j .'" 

IS 2 
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Sir Basil Blackett has been able to point to certain beneficial reduc-
tions which he has been able to make in such things as the motor cat' 
duty, but out of the surpluses realised in the last four years, I want 00 
direct his attention to the fact that the only commercial interests thai 
he has been able to benefit in that time are the cotton industry of Bombay. 
in the abolition of the excise duty, the reduction of the excise duty OIl 
motor spirit, the reduction of the salt duty to 1/4; and now hides are 
to get an exemption, also motor cars and tyres a reduction, in addition, 
of course, to the abolition of stamp duties on ~e  bills of exchange. 
Sir, we have alwa.'s pressed for the reduction of the duty on motor 
cars and tyres but we have never been heard to say that we did it em 
any other ground!': than commercial wounds. It was Dot with a view to 
protecting the interests of the rich man, as really a difference of 10 per 
cent. on the import duty on his motor car is not a very serious matter 
either way. But we have pressed for this reduction because we believe 
with Sir Basil Blackett that any tax upon transport is a bad tax and that 
the development of the country requires that transport should be en-
couraged in e e~' possible direction. We believe that improvement in 
motor transport will enormously add to the earnings of the railways md 
to the marketing of the poor man's produce. Those who,.}ike myself, 
may have travelled round India very extensively bv motor car within the 
last, six months could not have i ~  to notice' with the greatest possible 
satisfaction t.he enormous number of motor buses plying-over very long 
distances cal"l);ng the poor man and his luggage. 
Sir, we have I)aturall:v been looking' for relief in respect of some other 

taxes and duties which fall very heavily upon trade. I refer in the fird 
place to the double super-tax upon companie3 which is levied merely 
because they happen to trade in company form. No portion of the  tax 
paid by companies is allowed to be set off wben the individual himself 
fills in and submits his return for super-tax,  which was always intended 
to be an individual tax. If this one concession were allowed, it would go 
&. considerabJe distance towards removing the great objections I ha.ve al-
ways urged md will contiJme to urge in regard to this tax. After all. 
Sir, we are only asking for the removal of a tax wnich was put on u 
part of the aftermath of the War, in order to enable us to balance 
Budgets which urgently needed it. Now that thev do balance, I do sub-
mit that this is a tax which shou1d be taken oft. I am perfectly wen 
aware that the Taxation Enquiry Committee did not Btn"e8 with me but 
I have dealt with that before, and I say that after all, when you do reach 
a surplus, it is surely just that undue taxes, double taxes, should be taken 
off before there should be any reduction of the ordinary taxes. If. tbia 
tax is taken off, then I am quite !Rll'e that we should be all the mOl'8 
i i ~ to vote grants for mQl'e of the beneficial services which Sir BBBil 
Blackett has been able to find I\T8nts for and has indicated that he wanta 
to continue to do in future. Look, Sir, at the lontt list of Rl"SntB thai 
. were made last year. 6! lakhs for Indian Research, 1 1akh for education 
in the North-West Frontier Province, a non-recurrinq RT&D.t of Ii lakh. 
for a hie-h school at Peshawar, Re. 50,000 for the Victoria Hospital· at 
Aimer, Rs. 50,000 for the Eye Hospital at Delhi, Rs. 4,00,000 tQ e~ 
sities and so on. I need not repeat them. The House know. them_ And 
lastlv a Ill'8Di; of RA. to,OOO to the Deilli University, who. 81! far &II I can 
make out, seem to have snent some of that mone), in 6xiDg . O ~ OD 
the gate posts of the houlle. in Raisina. 
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Sir, the next point I wish to take is sugar. The Financ\ Member 
referred to incre&aed proceeds from sugar duties in previous ye&l'8. He 
lorgot to mention, or he did not want to mention, that these good figures 
were due to the fact that at the time when the price of sugar was falling, 
. the GovernmeDt changed from an. ad 11alorem basis to a specific basis, about 
:which I made a protest at the time on the ground that it was going 
back \lpon an understanding which had been in force with the sugar trade 
for many years. I do not at this moment wish to say that 10bill hal; done 
the trade any harm. I do not believe that it has and I only refer to it 
in the hope that similar experiments may not be made again without 
mference to any tr.adea with whom understandings have been in force for 
a number of years. 

The mention of sugar, Sir, brings me to a loss of revenue and a loss 
oaf trade to the merchants of India which has been occasioned by the diver-
sion of imports of aug8l' from the natural port of Bombay to the 
Kathiawar coast pori&. The Finance Member's anticipation this year of 
some reduction in the imports of sugar will, I am afraid, be realised unless 
this matter receives his eatly attention. I understand that the histor! 
of the matter is that the Government in the year 1923 disallowed tran-
shipmeli!ts of sugBl' fmm &mbay to Kathiawar coast ports, but that to-
wards the end of una, the tranBhipments were again allowed. In conse-
quence of this, a trade has been built up at J amnagar and Okha ports 
which have sufficiently deep water to enable ocean-going steamers to call 
there and considerable quantities of sugar are· being landed at th.ese two 
ports. I understand that there was an agreement between those States 
and the Governmentol India bv which those States undertook to collect 
the same rate of duty as was ~ ie  in the' ports of British India. but I 
have reasoD to fear that this agreement is being broken if not in letter 
at least in spirit. The information given to me is that in a certain State 
which perhaps it if; mOl'e prudent not to mention, altho\lgh the import 
duties are collected fit the rates in force in British India, certain conces-
sions are given in ~ e  directions which have the effect of diverting the 
trade and of nullifying, if not abrogating, the agreement to which I have 
referred. I am told that the port dues, railway freights and godown 
rents are DQt only mucli lower than in British ports but that financial 
facilities at very low rates of interest are afforded to the local merchants 
and I have stated what sort of effect this bas upon the trade. I think 
perhaps (t is a subject of some e i ~ y and I had better not go into it 
any further 8cl'Ossthe floor of the House. But I do ask that Govern-
ment will make the closest possible inquiries into this and see that our 
trade is protected. 

Sir. criticisms have been levelled. &fI I expeeted. the\' would be, at the 
abolition of the export duty on hide.;;. But, Sir, it is M. economic proposi-
tion tbat an export duty is a b$d tax ~  while I fully expected m," friend 
from Madras to object to it, I C80D assure the House tbat though the 
Chamb.ers of Commerce at . Madras ~ with my Honomable friend 
here . '  . 

.,. A •..... ..,.amt ,1)'8apr{TRnjore 'etm T ie i ~'  Non-Muham-
~  ~ '  And Sir GOrdon Fraser, 

.. , 1Ir ... ~. . i . ~  the Chambers of Commerce at Madras 
agree with my Honoumble friend. So. I see no reason why he should 
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interrupt me. And he is ~ e  by the Che.mber at, 'Cooanada e. ~ 

my friend MI'. Chetty's Coimbatore. The only other major Che.mber of 
Oommerce in India that opposes the withdra.weJ of the duty on hides. 
is the Chambera.tCawnpore. AU the remaining Che.mbers of -CommaJDe 
welcome the abolition of the export duty on hides. 

Sll' P,ursbotamdlllS Tha.kurdas (Indian Merchants' Chamber: Indian 
COOullerce): Excluding the Indian Merchants' Chamber, Bombay, 'who 
oppose it ,very ~ y. 

: ~ , 

Sir Walter Willson·: Sir, I hope that the removal of the export dut.y 
on skins will follow in due course. -The Finance Member indicates, '1I0\I0 
I read the budget speech, that financial considerations have prevented 
him from doing this this year. 

The next ~ y to which I wish to 'reler is the abolition of the export 
duty on tea. When the Honourable Member was making his speech I 
said, .. Hear, e ~' lustily when I heard at the abolition of the export 
duty on tea, but I ~  inclined afterwards to think that i might hav& 
said that at the wrong place imd applauded a little before my time. ~ 

do really weJcome and heartily approve of the abolition of export duty on 
tea· At the same time, I am bound to say that I do not relish the idea 
that for the removal of a tax, which)s admittedly obnoxious in principtr., 
the cost of it should fj:lll upon the interests \\"ho paid it before it W88; 
removed. It seems to me that it is rather a case of taking back with one 
hand what you give' with the other. But SR a Resolution is ,to be moved 
in this House at a luter date to i~e ~ e  to these proposals I need say 
no more upon them at the present i~  . 

The next IllHtter that 1 wish to urge upon the Fillance Member is my 
regret that the Budget presents no' feature for the Setting oft of Business. 
Lo'S8es. This' has been urged throughO&t the whole COUlltry for many 
years and I believe thlltthet·c is no b~ e e Indian Chamber 
~  B bA~ '  is not entirely at one with me in pressing for the rlPti 
of setting off the business ~ e  of one year Ilgainilt the profits of another. 
The State shares in the pNlfits and prosperity ofaJl businelJSes. It is 
a sort of sleeping partner and it is only riQ.trt that it should, ,if it never 
has to pay a· share of the 1088es, at least &lIow them to be set off against. 
the profits of a good year. 

• 
The Budget has 'generally been welcpmed by com,mercial opinion ~  

over the country. . Naturally ,the provincial contributions 'had to ~ 

first knock at the surplus, but noV\;that the provincial eontributions are. 
past, I hope for ever, we shall look forward to un early' removal of some 
of the defects to which I have referred. 

I wou·ld like to conclude with a few words" in connection with: ~ 
Military Budget. Commercial opinion is constant on this one p6int, that' 
the maintenance of an. efficient anny is, ab&oIutely essential to every in-
terest in India. Commercial bOdies are 'Willing to pay their share of 
the taxation in order to maintain the army in a first rate condition. But 
we do require that the closest possible supervision shall be e ~i e  upon 
the expenditure. In plain language. it is this, that whilst we 'e e~  

pared to pay any reasonable bill and e ~ it in the form of an insurance-
premium, and excellent value at that, we are not prepared to give the ~' .. 
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the Commander-in-Chief, a blank cheque to spend in any mannertbat he 
may approve. With these words I again congratulate the Honourable 
Sir Basil Blackett upon the excellent· Budget that he has been able to 
put before us· .. 

. Mr. P. B. J!&I&h (Bombay: Nomiaated Official): Mr .. President, it is 
with great diffidence .and indeed not a little trepidation th.at I  . venture to 
riee to. make my first. speech in this House. After listenmg to ~ 
wealth of imagery a.od the variety of literary allusion that poyrl.lQ, ~  
the Benches irnmediatilly opposite to IJJoe yesterday, I fEltl painfully 
conscious of the poverty of my own langWlge, and therefore, Sir, I venture 
to., try and derive a little inspiratiqn from the perusal of a play of 

~e e e. . 1 referta Julius Caesar. . It seems to e ~ the Honour-
able the Finance Member, if he will allow me. to say &0, is this morn-
ing somewhat in the position of Caesar's corpse. tHe is stretched OIl 
the bier, and . the Honourable ),fembers opposite come to· bury Caeaar' 
and eertainly ~. i e him· ~  Sir, I too OOtIle humbly to· 
speak at Caesar's, fUQ.8ral. I om no orator as my Honourable friend 
Mr. Gaya Pl'I!,Sad Singb is; l only come to speak what ldoknotr, I 
wall one of those who had e~ privilege of being in the House wIleD 
the Honourable-the FqulIlce Member i~ e  his f.ir.\lt Budtlet 1) ,y88ft.: 
ago,. and natur.uy it ill a matter of i e ~  to oneernerging ,from. 
Cimmeriandadmeas ot the ~i ee to see how be h&.<; prospered. . 'I'd 
go bock to Shakespeare, I think we may safely say that the Fi¥ance 
Member has been our friend, faithful .and just to us" But Sir Han 
f?ingh Gour says he is extravagant and Sir HlI,ri' Singh Gour is an Honour-
able Member. The Noble Ja'llnadas has told us that Sir Basil Blacketi 
is but plausible. Well. Sir,. is this, really bue after all? The i ~ 
Member has brought live Budget..s home to Delhi whose surpluses:!lave 
the. general coffers filled. . Is this all plausibility.? When the pOOr' 
provinces have cried, the Honourable tl).e Fmance Member has wept- He 
~ wept on. this occnsion solid tears for which I think we ought ~  be 

duly grateful. Mr. Jomnadas says he is but plausibJe, and Mr. ~ .. 
das is an HonollrRQIe ~ e  (S(lm(: ~ . b e Members: "Louder 
please .... ) . 

Sir, I CR1lI1ot really think that the Honourable Members lfho ~ 

attacked the. Honourable the Finance Member quite i i~ e y eM. 
e ~ y be speakinl!' seriously. He has been oocused of such (l'varlet, of 
sins-of which I have noted a few. He has been accused of collecting 
windfalls by deliberately underestimating. Mr. Jamnadas has accused 
him 9f constantly overestimating a constantly diminishing revenue· He 
has been accused of W8St.ing the country's resources by crOl'eS of rup,ees 
and at the same time of extravagantly providing' for the rooemptioh of 
our debt. Well, Sir, ,if we can draw a parallel between public and private 
finances, I for one would be very ~  if I could be w88ting my resources 
and at the SRme time providing for a N'demption of mv debts. The 
Honourable the Finance Member has so mliny solid e ie~ e  to hiS:' 
credit in the last few years that we e' ~  take these e:'{aggeratioilS' 
really seriously. He has reduced die sRItiax. Hehns l"Pduced the I8rg!e 

• Military Budget. ,He hos b i~ e  the eotton excise duty. He has 
raised our credit which is hardly an indication. that the world at large 
thinks that our reeources are being shattered; and finally he has, r hope· 
for ever, abolished the provincial contributions. 
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Well, Sir, these prov.incial contributions, as the House well ~  
were formerly a subject for mutual recrimination among the repreaenta-
tives of the different provinces. When they came up that was the tiIll-e 
when the nominated official represt!ntatives from the provinces really had 
their field day. The whole resources of zoology were exhausted by 
Honourable Membe.rs in describing each other and their provinces. We 
had references to milch cows, we had reference to toads and harrows, 
sponges and octopuses and I know not what. (An Honourable Membei': 
"Nightmare. ") Four years ago it was my i i e~e to engage in a passage 
()f arms with an Honourable Member from Madras who occupied the e.~ 

which is now occupied by my Honourable friend, Sir George Paddisoft. 
But, unfortunately, I committed the indiscretion on that occasion of speak-
ing first, and Mr. Moir who followed me was able by what I can only 
Teg&l'd a8 -a most unjustifiable misinterpretation of my remarks to achieYe 
possibly a verbal victory and I have been looking forward for the last feur 
years to get a  -bit of my own back. I am afraid the time has gone . 
. To-day these recriminations are at an end. The tiger of Bengal to-
. day is yi ~ down beside the milch cow of Madras and the shorn lamb of 
Bombay; the rhinoceros of Assam recently invented by the architect of 
this building swells the chorus of praise: and the magician responsible 
-for this unusual harmony is the Honourable the Finance Member. 

Speaking for my own province, I must say with great sincerity that 
'we must be grateful for the arrangements which the Honourable the 
Finance Member has been able to make in this year's B ~  to abolish 
'our contribution: and in addition Bombay must be grateful for the gift 
'of 28 lakhs of rupees to take effect in the present year. We must 
:remember that the !Honourable the Finance Member has e ~e  the 
lIpecisl difficulties of Bombay at this moment and has treated us with 
consideration and we take it as an earnest of his good will and an indica-
tion not only of his beneficence for the present but of his good intentions 
for the future. Because, Sir, no provincial representative from Bomba.y 
can ever make a speech about the Budget without BOme reference to the 
Mieston Settlement and I oonfess, Sir, that there is one passage in the 
Finance Member's speech which made me feel a little uneasy. It is 
in paragraph 37 of the speech: -

.. Once the provincial ~ ib i  have ~ee  e~ i iB .e  we shall. find ourselves 
in a freer atmosphere in whIch we can conSIder the question of taxation entirely or 
almost entirely from the standpoint of the Central Administration. II 

I hope, Sir, that  that was an error and that when the provincial contri-
butions have been finally abolished the Finance Member will consider 
the question of taxation not merely from the standpoint of the Central 
Administration but from that of the interests of the country as a whole 
and of the individual provinces that form the oountry. I aID encouraged 
to believe thAt bis intentions are better than those that lire expressed in 
the passalZe I have just read_ I have here, Sir, his speech made on the 19th 
A~  1926, in which he aealt at length with the question of.taxation. The-
8peech is a ~ one and I will not weary the RQuse by reading it ia 
Bzten80 but there are just two passages which I snould like to quote and 
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I do so becauSe I wish to impress them again on the mind of the Finance 
Member for fear he should be tempted to forget them. He said: 

" If we are to approach the question of improving the Meaton Settlement with any 
reasonable hope of 8UCC8118,. we ~  be ~  with the ~ ~i i  that ~e Mll8ton 
WtIement is the only pt'lIIlble startlDg POlDt and onr obJect 18 to amend It and not 
60 replace it." • 

Weare thankful for the prospect even of its amendment and later on 
'there is another passage which gives even more hope to Bombay and the 
industrial provinces generally. 

" There can be 110 qnelltion of the Central GoV8rDJDeDt'S. surrendering the taxation 
., income ~ the ProviilCl!I altogether and the Central GoVerDJII8IIt must retain the 
!IlODOpoly of the right to impose income taus. But there are strong arguments for 
wiving the ProvinC811 a .bare of the prooeed.e.. .. 

Well, Sir, I do not wish to labour this point. It is ungenerous to 
look a gift horse in the mouth and I do not wish, like Oliver Twist, to 
~ always asking for more· But I hope that the Honourable the Finance 
Member will not forget that as long &8 the Meston Settlement remains 
tmr8vlsed the question of Bombay finances can never be oonsidered as 
~ y settled. 

Sir, before the Honoumble the Finance Member turned his steps to 
the Treasury and finance, he 'i\"3S a cl&8sical scholar; and he is still a 
l)lassical scholar. Unlike his colleague on the Front Bench, he cannot 
\)e accused of having deserted his first love. May I remind them-I 
uk the House to pardon me if they are not familiar with it, but I 
wish to impress it on the mind of the Finance Member-may I remind 
tum of the exploits of an unpleasant individual, a noted bandit, who 
ftgured in the neighbourhood of Athens-I 'do not know how many ye8l'8 
ago B. C. and who rejoiced in the name of Procrustes.· This amiable 
gentleman was provided with a number of boxes and when he captured 
an unfortunate traveller he put him in a box and if he did not fit the 
box he lopped off his limbs and put him into it. That is exactly ~ 

the Meston Committee have done to the unfortunate provinces. They 
carne out with a cut and dried scheme--their beautiful boxes--and they 
made the provinces go in. They took Bombay. They lopped off it its 
income-tax and pushed it in. Then they found that Bombay was too 
ahort and they took its two remaining limbs, the land revenue 
and the excise revenue, and with cruel ingenuity they elongated 
them in their imagination until they fitted the scheme and pulled 
them out to a lengt,h which they did not really possess and 
then said. "You now fit our sch£'me ". Sir, Procrustes came to a bad 
end· I hope that the Honourable the Finance Member will "play the 
part of Theseus and tumble this new Procrustes one dav over the Skyro· 
nian rocks. May I borrow the phrase of one of mv Honourable i~  
otlposite-I fear he is Dot here to-dl\v-and sav that we hope that the 
abolition of the provincial contributions is the thin end of 1\ wedge 
aglo.inst whicb the Honourable the Finance Member will not set his 
face. Or shall I borrow another metaphor from another IHonourable 
"Member and sav. the Mest.on Settlement, like the provincial contri-
butions, is ~ millstone round our necks. Having abolished the upper 
millatone of provincial contributions, will he now tum to abolish the 
nether millstone of the Meston Settlement-this millstone  which poisons 
~ relations? (Laughter). I ask the Honourable Member to take away 
the nether millstone also and i ~ it into depths of the sea.. . 
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Kr. It. X. ShaDmukham Ohatt.y (Salem and Coimbatore cum North, 
Arcot: Non-Muhammadan Rural): Sir, if my Honourable friend the Chief 
Whip of the Government would permit rue to do so, 1 would like to COIl-
gratulate him on the very excellent speech which he has just now made. 
After listening to his wealth of irul\gery and poetry, I feel rather nervous 
to deviate into prose. I would begin the few remarlffi that I propose to 
make at this stage by saying a word about the customary form of present&-
12 N tion . of the budget figures, a subject which has been referred to 

ooN. in parRocrraph 12 of the speech of the Honourable the Finance 
Member. The only merit of the present system of presenting the budget 
Dgu.res lies in its long usage, for in every other respect, I am coru;trained to 
state, it is highly perplexing, if not grossly misleading. Honourable Mem-" 
bers will realize the force of my remark if they tum to the, Budget and 
revised figures for the year 1926-27. The budget estimate of revenue for 
1926-27 is' 130-48 crot"es of rupees, and the" revised figures are 
130-25 crOl"eS. The natursl inference which any person who glances through 
the budget figures would draw is that there has been a slight faH of abou\ 
18 lakhs of rupees OD the revenue side. But a reference to the budgm; 
speech of the Honourable the Finance Member would disclose that actuldJy 
revenue has been better by about 2 crores of rupees. This fonn· of e~ 

sentation, I maintain, is very perplexing and misleading. The HonOU1'8.ble-
the Finance Member has pointed out the reS1;on which brings about this 
strange result. The inclusion of the railway figures of revenue and expen-
diture in the General Budget is a feature which is responsible for thi. 
ecnfu"ion and perplexity. On the revenue side we find the figure of 35 
crores of rupees as. net receipts from the railways, and on the expenditunt 
side we find a corresponding item of oyer 30 crores of rupees. Now a, 
"\ ariation i1') these huge figures, for whioh geaeral finances cannot be helel: 
to he respoosil;lle, introduces nn element of uncertaint.y and perplexit, 
which I think <;>ught to be removed; and I would suggest to the Honoural)l&-
the Finance Member the "advisability of altogether omitting thelle figures 
from future Budgets and giving to us onlS the net contributiOn which the 
railwa:v" are making to the general revenues. Looking over die e ~ 

meLt of India Act, and the rules made thereunder, I cannot see tliat there 
is any statutory objection "to the Finance A-fember following this course. 
A~ i  to the rules made under the Government of India. Act, the 
Budget can be presented to this House in any form which the Finance 
Member deems proper, and I would suggest to him,Sir, tha.t it would add 
considerably to the elucidation, not merely of the Railway Budget but of the 
General Budget as well, if these two are kept apart. We have always 
sung the praises of the effects that, followed from the separation of rairway 
fro,n general finances, but unfortunately, in spite of the separation,the' 
form of our General Budget has not in the least improved. In this con-
nectiOn I would like to suggest to the Honourable the Finance Member 
the advisability of opening up a Railway LOIIDB Fund in the same way 88 
he has started a Provincial J"08ns Fund. Sir. I welcome and appreciate 
the advantage resulting from the system of keeping a Provincia1 Loans 
FUJld; and I put it to him whether it would not clarify our !leneral financial 
position if, instead of : showing the railway capital expenditure as a ~ 

of the general revenues and expenditure of. the. country, it would not be 
mo,re advisable to debit that item .to a separst,e fund. which might b~  ~ 
the Railway Loans Fund. The interest. whIch l'8.l\ways pay ~ . b~ 
credited to that fund and all advanceR made by. the Government of ~ 1i  

might be debited to that fund. 1f tbis y~ is followed. we might ~  
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haps in the not very distant future evolve a state of things in which the 
railway administra.tion of our. country might be able to borrow on the 
erectit of this Railway Loans Fund itself. If that can be brought about it 
would be a very desirable state of affairs-indeed. 

The Honourable the Finance Member has been congratulated from the--
various quarters of the House on the four e i e~  budgets. ~ 

he has presented to us. Sir, surplus like all good things in. the world must 
be enjoyed. in moderation, and whether a surplus in a budget is for the 
good of the country or to the detriment of the country depends upon the 
uses to which those surpluses are put. If the surpluses of the country 
are to. be utilized either for giving relief to tbe general tax-payer or in spend-
ing upon the nation-building services, then no doubt su,rpluses. would be 
a v.ery welcome feature in the Budget. But if surpluses are $imply to be 
realized" SurpJUS8S going into that huge machine of the· Honourable the 
Finance Member which is set apari for the reduction or avoidanee of debt, 
then I for one cannot r.ongratulate the Honourable Member.ant1resur-: 
pluses that he has realized during the past four years. Let us; for II, 
moment review his surpluses for the last four years. In 1923-24 ~ 

W88 a realized surplus of 2·39 eroresof rupees. But I should say that 
the actual surplus of that year was 6i>crores of rupees, becsWle theHon· 
ourable _ the· Finailce l\Iember in that year wrote off 3'41 crores of rupeef 
which he Was keeping in a. e e~ . This money had been lent 
t.o. the Persian Government and has been mercilessly written ~  the' 

~  of 1923-24. A further sum' of 83 lakhs of rupees, which was the 
discount on the 1923 loan, "'as writt-en oft tLe accounts of 19613-24. In 
this connection mav I ask the b ~ the Finance Member to tell this-
HQuse whether anj.-steps have heen taken at all to recover the 3! crore8 
of rupees ·that we had Ienf.. to the Persi$} Govemmtmt. In spite of. the 
8urplus of .6t croresof rupees that the Budget of 1923-24 revealed, it was 
in that year that the Honourable the Finance Member advised His Excel-
lency the Viceroy to certify the doubling of the salt tax . 

. The llononrable Sir Basil Blacken (Finance Member): On what does 
the lIonourable Member base that statement-the adnce I gave? 

](r. R. It .. ShaDmukhauJ. Ohett,: Well, Sir, if I am to unclersta.nd ~ 

the Viceroy oertified the doubling of the s81t t,ax on his own resPQDSihility 
I can certainly sympathise with the powerlessness of the Honourable the 
Finlmce Member. But I at any rate thought that he bad a greater voice jn 
managing the finances of the ~ than he is prepared to give himself 
credit for. In 1924-25 there was a budget-ed surplus of lSi l&khs and ~'e  
the; realized surplus was 568'26 lakhs_ In that year we expected that 
some relief miRht be given to the provinces. but no relief was forthcoming. 
In 1 1. ~  the budget surplus was ,24.13 lakhs and the realized surplus was 
::J31'18 Iakhs, and yet the relief that was given to the provinces was only 
21 Cl'ores of rupees. In the Budget for 1926-27 the surplus was 5 lakhs and. 
the realized surplus 810 lakhs. During the three years from 1923-24: 
therefore about 11i crores of. realized surplus have been applied to the 
reduction or a.'voidance. of debt. I maintain, Sir, that taking away this 
huge !lum from the revenues of the country and setting it a.part for the 
reduction or avoidance of debt ir. addition to the permanent provision that 
is made for 8 sinking fund is a matter on which this House ~  con-
gl'atUJlI.te the Finance Member. The huge e ~e  surplus means one at 
i;w(j"!hmgs:' it means either that the ~ e MeJI1ber collected more taxes 
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[Mr. R. K. Shanmukham Chetty.] 
.th&n what was essentiaJ, or that he starved the nation-building services. 
Speaking on a previous occasion I drew the attention of the Finllnce Mem-
ber to a passage in a very ancient lIindu treatise, "Arthasastra". The 
-great author of that treatise. in discussing the duties and liabilities of a 
Finance Minister, observed that if the Finance Minister collected from the 
-people more revenue than what was essential for the requirements of the 
King, he ought to be punished by having his nose cut off (Laughter). and 
I would ask my Honourable friend to realize what would have been the 
'fa.te of his handsome face if he had lived in the days of Chanakya. Sir, 
reviewing the position of the Budget for the last three years, I find there 
is a grim humour in the opening words of Sir Basil Blackett where he 
ways, "looking backwards brings little solace to a new Assembly" .• Certain-
ty, looking backwards at these huge realized surpluses brings little solace 
even to an old Member of a new Assemblv. In this connection mv Hon-
ourable friend. Mr. Shankar Rau, thought 'it his ~  to justify his Position 
as a Budget Officer. I would not attempt to answer his arguments, 
'because if  I were to do so, I would be deviating from that healthy and 
well-recognized parliamentary practice that the penn anent officials of the 
Government are beyond the criticism of the Legislature. Sir, we realize 
the devoted service of those men who sit behind the screens. When we 
criticize the Budget it is the Finance Member who is responsible for his 
policy to this House and not the devoted band of public servants of which 
my Honourable friend, Mr. Shankar Rau, is such a worthy representative. 
I would therefore leave it at tha.t. 

There is at least one point on which I might congratulate the Hon-
~ b e the Finance Member. and that is the very skilful way in which he 
bas managed his ways and means Budget. In 1926-27, with just a loan of 
Rs. 26 crores, he discharged a debt of 37 crores and financed the huge 
programme of that year. In 1927-28, with a loan of 27 crores. he proposes 
to discharge 18 crores of debt and finanre t,he capital programme for the 
·eoming year. But I think in justice to this House he ~  to ha.ve given 
'us some indication of the various factors which enabled him to achieve 
this magnificent result. He might have told us that he had during the 
'last three years a realized surplus of Rs. 12 crores, that he had in the 
'liiIiking fund about Rs. 14 Cl'ores, that he had at his disposal the railway 
-reserve fund and depreciation fund. of Rs. 13 crores, and that he has 
reduced the cash  balance to Rs. 20 crt)res. In this matter of the reduction 
of c!l8h balances I should unreservedly congratulate the Honourable the 
"Finance Member. Sir. it has always been the complaint of Indian finan-
Ciers and politicians-that the Government of India was ee i ~ unduly 
large sums in their cash balances especially in England. In 1924-25 .the 
cash balances were 31'73 crores in India, and 18·51 crores in EDidand. 
In 1925-26 they were 25·14 crores in India. and 15 crores in England .. In 
'1~  ~' were 24'73 crores in India and 5.·24 crores in England. and 
in 1927-28 the budget figureR are 14,69 crores in India and ~  in 
'England. This matter of the cash balances of the Government of India. 
-was brought to the notice of even the Che.mberlaill Commission, but 'the 
'recommendations that they made could not be put into eBeetas· a.. reewt 
-of the abnonnal circumstancestha.tfollowed. A.s I have .said. I muat eon-. 
gratulate the Finance Member for havinJz reduced the ,cash balanees ~ 

-ill England from 15 Cl"OreB to 5 erareB. In thls ~ i .' I, wpuld .• w-
t.D.e attention of my :Honourable friend and this House to a. statement of 
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Professor Keynes, a person who is not a very unsympathetic critic of the-
Government of India. He says: 

.. If the Government of India holds in London a penny more than is required fa. 
the stability of their financial system, they lU'e certainly diverting resources fwa 
IDdia, where they lU'e greatly required, to the detriment of India's trade." 

I do sincerely hope that the laudable step that the Honourable Member 
has taken in this direction will be maintained in future also. 
Sir, my Honourable friend, Mr. Birla, and my Honourable friend, Sir 

Victor Sas800n, drew attention to the very interesting Memorandum 
about the ratio. 1 do not propose to anticipate the discussion that we 
are going to have very shortly. My Honourable friend, Mr. Birla, 
pointed out how by the manipulation of the currency aad by the appre-
ciating of the rupee the Finance Member has actually been spending from 
year to' year more money and not less money. But the courtesy of 
a friend I have got figures in which the expenses of each of the ye&l'lJ have 
been converted into gold aCf'ording to the prevailing rate of exchange M 
the time. In 1924-25 the expenlJes in ~  of the Government fA. 
India were 129·{H crores. Turned into gold at the pre .... ailing rate of 
exchange they were £78,824 millions. In 1926-27, the expeaaes of the 
Government of India were practically the same in rupees 8S they were 
in 1924-25, that is, about Rs. ISO cror'eS, but converted into gold at the 
prevailing rate of exchange, these were £98,461 millions. The expenses 
have therefore been increased by ~ millions. 

'fte Honourable 8Jr. Bull BMeIle": . May I ask what is the rate of 
exchange taken for 1925-26 and 1926-277 

Mr. ]t. ][. ShlmnalrUm Ohe\ty: For 1924-25 exchange bas been taken 
at leo 2-!"'tl. gold, for 1925-26, lB. 5 Y!-d_, and for 1926-27, t..-6 ~ . 

M . ~ 8 
Well, if my figures are wrong: (SiT PUT.hoiamda. Th!lkumaa: "They are 
quite correct, they are taken from Government records· "}--very well. The 
Honourable the Finance Member has therefore been spending more money, 
and he has been enabled to do that by an artificial appreQiation of die 
currency; and this is the price that we are called upon to pay for the-
prospective Romance which the provinces will enjoy in coming yeam-
Sir, though I am keenly alive to the undoubted relief to my province iD 
the shape of the remission of provincial eontributions, yet,· speakU,lg with 
a fall sense of responsibility that a_has to me, I make bold to say 
on the floor of the !House that, .if the remission to my province is to be 
purchased at the oost 01 a permanent injury to Ol,Jl" Dl.O!Detary I\ystem, I 
for one refuse to be a party to any such nefarious transaction. Sir, 
t1iere might be people who are allured by the 90lid advantage of hard 
~ b  but I decline to accept a parochlal advantage of a suspicious kind 
bought at a sacrifice, the effectli of which will be seriously felt in an 
agricultural province like Madras; and I have no doubt that the remission 
given under such conditions will injur.e alike him that giveth and him 
that taketh-

SIr Pa:rIboUmdu 'I'bakaIdu: Sir, I am glad that my Honourable 
friend Mr. i~  who is nominated by the· Govemor General in Council 
to this Alisembly to represent the e e~ . of Bombay, has in a 
happy speeoh sO Ilandsomely expressed the O'pJlQOll of the Government of 
Bombay regarding the remissioD that iii to fall to the lot of Bombay as 
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[Sir 'PurShotamdas Thakurdas.] 

a result of this Budget. I am sure that Mr. Haigh has carried out hi .. 
duty faithfully and truly. If my Honourable ~e  had only stopped 
there, I would notha"e to proceed further; but he thought it a part of his 
,duty also to criticise some of my stalwart fdends on this side of the House 
who tried to the best of their knowledge, information and ability to carry 
,out their duty. He twitted my. _. . 

, 'JIr. P. B. Balgh: Sir, I do not quite follow. Does the Honourable 
Member accuse me of having accused Honourable Memb,era on the' 
. opposite side of not having done their duty? 

Sir ~ TUkurdu: Of having criticised them, Sir, I said, 
'and I am sure my Honourable friend cannot say that he did not criti-
cise them. Sir, the only difference between the two sides of the House 
is this. We on this side of the House owe allegiance to our constituencies 
,andh&ve been eleeteclby them in order that we may carry out our duty 
:to them. Members on the other side of the House, Sir, are nominated 
under aoenain discipline and have to carry out their part of the duty. 
It has surprised many of us on this· side as to why we should differ from 
'80 many Membenon the other side whom we know in the lobby and 
'elsewhere 8S honourable men· The difference, Sir, between the outlook 
of Members on this siae Of the House and' on the other side of the House 
'is due to OOl' different mentelitie6. Ud whilst, each side tries to carry 
• out its duty, we. content ourselves with t1)e consolation that we know Mr. 
'Haigh t6 'be an lIonourable i i . e ~ "Ot'this Bhuse.:; , 

My duty, Sir, to my country, my constituency and my countrymen 
compels me to criticise this B ~  oil. ateW ipOints. I belieVe;' anc1: it is 
; an irony oifate, that' in the .remissions of taxation which th.e ·Honourable 
the Finance Member has been able to put forward in the Budget, he does 
'not please the persons likely to be favourably affected by such remission. 
It remains to be seen whether even the successor of 8;r BRSil Blackett 
Win bless him after a year or two if the pOlicy now intended is carried 
through. Sir,one of the remissions of taxation is ~  of export ~  

"QII. )lides. This 'is 'to cost Government Rg. 9 lakhs this year. The 
~ b e Member, I am sure,has not forgotten that when the export 
',du'ty on hides was decreasea, 'the Indian commercial community, and 
'particularly the 'AssoCiation in 'Madras 'int.erested in the hide export trade. 
protested against it. Govemtneltt now; Sir, propose. to com'Plete the 
remission, and'here at any rate, thei-eis no question of gratituiie for the 
remission of ~ i . ~  is a question of very strong :prote!lt;As I 
• propose ,to m6v¢ an amendment to tbe Finance Bill against this, I leave 
f;}.Iis point at this stage now. The next important e ~ i  of taxation is 
.th¢ reJll,ission of ex'Port duty on tel:'- I do not know, Sir.' whether my 
':;Ilonourablefriend ,Mr-Chalmers, who represents that industrv in this 
, Rouse, looks upon this as a concession ot" not; but it strikes me,' Sir, that 
"if itia a Question of !riving something up in order to gain somethinll more, 
as a Member of this House I would not o.bject to it, provided the Finance 
Member ~ able :to, convince ~e. House: t4.s.t.!Jhe i 1e . ~ ~bi~ hF ~  
mees ~ ~ on the tea mdusby JS JustIfiable anilwitt'not.'mMn In' 
'justice to the ~ i y. ~ i . 'Sir, the deCrease"of im'Port','dutv 
' ~ ' ". I am afraid I ,eap.not ee~ . ~  ,q1Y; ~ b e '!riimrl 
)<Coloael Crawford. who sees so .,many good points', about tt. I Jllyself 
-stand directly to beneAt oy this decrease, as 'it is my intention, Wiflfm the 
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. 
,next few months, to buy a motor car, but the question that this House 
has to consider is whether the remission. which is intended to be given in 
,this connection will reaIly benefit the country. I know that the Finance 
Member said that he expected that this concession which is given by 
the Central Government may be used '1)6 a reason for taxation on motor 
.,cars by Provincial  Governments, for the purpose of better upkeep of roads 
in the provinces. But is there any e ~ y of this? ~  I;uch condi-
,tion, r understand, is going to be put on. As many provinces complain of 
depression of trade and consequent deficits in their BudKets, it is possible 
that it max be devoted, Sir, to make up for some of .the deficit budgets 
there. 

,Regarding ,PrQv¥1cial contributioDS, I do not, Sir, .. all congratulate 
~ e  the giver orebe taker of this. I do not CODg1"8tulate the taker 
,because I. believe that these contripuiioBs are being given 88 a result of a 
,policy which has taken from each of the provinces and their agrieulturists 
10, 15 and 20. tjmes mOl's than what is now being offered to diem. The 
policy, Sir, ~ been a policy which Mr. Gladstone called the argument 
and law of force. But &8 this matter is ~ come up e8l'Iy next week, I do 
llot wish to .elaborate further on it. What'I say is that snyprovince 
which runs aw&y witil the idea that it .is being given a gift by the GOVtml-
~  of Inq.ia is labounng under a very sad and very wrong impression. 
The Government of India.by their currency policy have taken from the 
agriculturists 0 of India during the last two years crores upon crores of 
rupees and are now zetuming to them a paltry crore or even less fOl' which 
I should not be surprised if those whe unde1'lltood the problem refused to 
show.gratitude. 
There is one more obserNati9n which r .heard the ~ e day from. His 

Elmellency the Oommander-in-Chief. I do not wish,Sir, to spend any 
time to-day e ~ what fell fmm·1Kis Excellency's lips. All that I 
will S8.y is that it is J16'rY disappoiatiag to me in pa.reicular that His Excel-
lency feels Of rather is convinced .~ e military-expenditure Cannot be 
put down belowRs. 54 crores4Qdis likely 0080 up- What fell ifmmmy 
'Honourable -friend Colonel Crawford, namely, that he thougbt that the 
military services were being sta.rved., is equally amazing to me. But I 
expect robe aDle .to put forwaril my VleWB OIl this queatiOD on Demands 
for Grants for the Military Depar:tment·later. and I thereforeclo not:pro-
pose to spend any more time. on tms here. .' 

-;: . The Hononrable the Finance Mi'lDl1ter, Sir,· referred to :the romance 
.which lay behind the Be. ~ erores--and he used the words-"in the 
hooda of Ministers." May I ask him if he is ~i  ,to stipUlate that 
'theae :as. 5'45 CroreB or I'-part of it will' not go into the hands of the 
~ e e  Departmelit.8. . Obvionaly. be esnnotstipulate that. I sub-
'JDiithatin ONer to give a' cOl"l!eCt idea'of the hands to which this money 
go; he' might· hil.-ve . made the' description of same more accurate. I do 
notmind this, ·ia.Gney . going '., the Reserved· Department.s, because 
;the Reserved Departments have to be fully satisfied before the Trans-
ferred Departinents come in for anytning and the more money there is, 
perhaps a little more may fall to e ~  ~ e e  Daparidumts. 
B\Jt to say that Rs, ~ crores i . ~ ~ ~e TraDs£erred Depariments is 

~.' mr. niiJi .. ~ .~ .. i ~ .~e. ,Qf .. toe ffi.arlr .. '  ,  . But, Sir, for. these 5045. ~ 
wnat l,S the pl1ce wfJ,lc1;ttbe J1n,ance.M'emberhas already taken . . ~ 
'to'ool\tinueto lfiakfjlOr whet, he' saYlI be is, giving-to the provinces DOw ~ 
!gstimatesbave'been put ~  anil'Iani aWare that; the Finanoe 
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Member has challenged them, that he has taken 40 crores per year out 
of the agriculturists owing to the 12i per cent. reduction in their receipt. 
on exports alone. I will only quote to him Sir David Barbour, who wu 
Secretary in the Finance Department and later on an Honourable Mem-
ber of the Viceroy's Executive Council, that just as much as the Govem-
ment of India gain by the appreciation of the rupee, there is just so mnch 
loss to the people. For the next year the Government of India gain 
Rs. 5-27 crares or thereabout. If, on ·the authority of Sir David Barbour, 
it is agreed that Rs. 5-27 crores come out of the pockets of the country 
and the people, I ask the Finance Member to consider what tragelly lies 
belhind Rs. 5'27 crores admitted loss to the grower. I can easily imagina 
what benefits accrue out of Rs. 68 lakhs in 5 years when 600 schools with 
30,000 boys come to be. What misery lies behind Rs. 5'27 ClOres ~ 

to mention the figure of Rs. 4-1 crores) which are to be pilfered 
from the pockets of the grower. What is the use of teaching children if 
their stomachs are hungry or semi-hungry? If there is romance be-
hind the picture drawn by the Finance Member, there is romance be-
hind ~e tragedy of those affected by the Finance Member's policy. It i. 
not a matter for smiles and laughter, but it would be a matter for tear. 
and diagrace to this side of the House if the policy is confirmed by the 
,House. 

In this manner, Sir, an invisible income has been created for the 
Finance Member. If we condone his policy it will mean, when there ' 
is a deficit again, say owing to military expenditure due to the Chinese 
campaign, or a Bolshevist bogey on the Frontier, or any other Imperial or 
local cause, the· only thing to do will be to screw up the value of the 
rupee from lB. 6d. to lB. 7d. or lB. Sd. and a large invisible gain will be 
secured. It will not be necessary to adopt the ordinary means of fresh taxa-
tion and it will still be possible to boast of a balanced budget. I wonder, 
Sir, if this House can possibly be a party to a policy like this. I am 
surprised at those wbo to-day come forward with their garlands and 
offer ~ i  to the Finance Member. To my friends on the 
other side who restrict themselves to their bare duty I bow in all deference, 
but when they proceed further and venture to criticise us on this side 
of the House, UB, who under difficulties are trying to carry out wbat we 
think is our sacred duty to our motherland and our poor illiterate country-
men-it is not a matter for smiles but a matter for shame. I saJ 
that our people are being despoiled, and the Finance Member cann06 
possibly enjoy that. May I, Sir, ask in all seriousness, do my friendJ 
on the other side think what they would do if they were citizens of 
India, if this was their motherland, and if they were not restricted by 
the discipline of their nomination to ·which they owe their seats here? 
Let us, Sir, differ if we must because of tlie constitution unGer whiala 
we are working, but let us not have attacks from the other side which ibe 
Members there cannot as man to man feel that they are justified befo. 
Itheir God in making. . 

'fIIe'KaDoaraIIIe SIr BI8Il Blaeb&t: Why not? 
Sir 1'anIulUm.... 'fbakurdu: Oh I I see_ If theFinuw:e Member 

says that he approves of those who sit behindhimatt.&eking UB, even tbougla 
in their own country those Members would tab another attitud,e, I ha,. 
nothing IDO!'e to say. Then the queaiion will be, are .the" ~ .. 
or are they Honourable nominated Members? 
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Mr. It. Ahmed (Rajshahi Division: Muhammadan Rural): You will 
suffer from headache. 

Sir ~ Tbak1Irdu: Sir, the main burden of the B~ 
presented to us and the main complaints in the various Budgets which I 
lllU'8 read from the various provincial Councils has one outstanding feature, 
ana: .that is depression of trade all over. The Finance Member either of 
Bengal or of.Bombay or of Madras or Assam have all complained ~  deficits 
in their Budgets or less surplus of revenue. My Honourable friend over 
there; the Finance Member, picks up the latest news. about it from the 
Stock Exchange of Bombay. I am glad that some things in Bombay at 
least. are useful to him. 1 wish that he. would always be able to fall back 
upon the Stock Exchange of Bombay in future, and that he will not change 
hitt likes and loves quite 80 easily and at times in a e~ difficult fur 
sdble to understand. But I have, Sir, here an equally up-to-date publica-
tion. I have the. speech of the Hight Honourable R. M'Kenna, Chairman 
of the London Joint City and Midland B8J1.k Limited, a person who I dare 
say is closely known to the Honourable Finance Member. e~'  

the general meeting of that bank on the 28th January, 1927. the :wght 
Hcnourable gentleman went into rather elaborate details of money and 
volume of trade, and whilst I have not. the time to-day to put this in full 
before the House owing! to the time limit, I propose nen week to give 
this in full. I wish to bring out just this part where the Right Honourable 
gentleman makes out a difference between inflation anddeft&tion. He 
refers to the inflation in America and says it is not inflation at all because 
in 4mel'ica the production in' basic industries went up from 85 index number' 
in 1~ to 120 in 1926, and the whoresale-price index number went up from 
148 in November 1922:to 152 in November 1926. and he comes to the 
conclusion thRt the addition of currency in America during that period 
cannot be caned inftation. I wish to ask' the Finance Member how he' 
justifies' the deflation of currency in India to the extent of Rs. 00 crores 
during the last. eleven months which he has made till now. "'1iat are 
the figures of production and of price\! which. justify him in having done 
what I consider to be one of the lasting injuries to Indian trade this year? 
If his reply is that no such statistics are available in India, I 8ik him 
whether he cannot i~ y be chargoowith having done this deHberStely in 
order to see his b. 6d. stand on its very we-.ak legs and iorwhat I call the 
~e of prestige. Sir, I may read. with your permisBion, just about 

10 hnes from this. Mr, M'Kenna sa.vs: 

~ ~. 'let ml' take another case, draW'll from our OWD erperi8lle6, in which without 
any actual restriction of credit the basic circumstanr.!'s are such as to make our ron-
<litiOil one of continuous deflation. . 

J!Itr c;Jose upon seVIID years we ba,-e ,"ad an army of unemployed in this country, 
~ ~ ~ than a million. at one tim. ever two raillioas; and at present nearly .. 
mllIUHI and a half. EvelY year the normal jl"rowth of population adds ~' two 
~ e  thouaand to the numlM!r of our people capable of productive labour of oue 
kInd. or A ~e . In ord8l'Jupy,to occupy our people an immediate increase of banking 
~e  ~  IS of money, IS lDdispenaable for carryin, the larger volume of commodi-
tIes which the ~ ye  and the new recruita te Iabcrw wiD produce, To cbd' 
c.he growth of credIt whe'! Uie populatiou is ste.dily iDcreuing and vast numben of 
m,n C1IIId: ._eD 'are out of '''Ilploymmt ·is obvioualyto eui off all hope of trad4t 
e ~ ~B i~ are i~ ~ y lowered. But we all know what falliDtr . 

~  to ~ lD th_ condltlOlls. . They spell ~ i . :from. which the soW 
meanli "I' ~y 18 ~ ~ .iOO in -..is: 1 i ~1"be~' that with famng priCea 
the riI8a'li6I011 -Wouid' be· Ill-nominal more than i. e '~  but I thiDJr 0Ul' experielior . 

0' 
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has taught us sufficiently the difficuhy of effecting any reductIon at all, and that 
.. hat actually ensues when the volume of money decreases is long·continued trade 
depression. ~ i y or .even insufficiently e.xpanding money supplies, with a growing 
population struggling to find employment, represent in truth a condition of dellation." 

'This was the case, Sir, in England where there was .no deflation at aU 
laltt year as in India this year. Here from the 1st April 1926 up to date 
the Uovemment of India deflated Rs. 30 crores of currency .  .  .  .  . 

-Ilr. President: Order,  order. I must ask the Honourable Member now 
to close his observations. 

Sir Purshotamcias Thakurdas: I will close within a minute or two if 
1 may have your permission. When I asked tne Finance Member on the 
16th February ,last a question about the total deflation of currency, he 
gave me figures for the contraction of the note issue. What is the goocf' 
of trying to puzzle Members who cannot clearly follow it. .  •  .  . 

'Dhe Honourable Sir Basil Blackett: To try and enable them to follow. 

sli Purshotamdas Th&kardas: I see, in your way, as you want it; that 
has been the great point about you. (CrieB of " Order".) 

Mr. X. Ahmed: Exactly the opposite; you wanted something. 

Sir Purahotamdla Th&kardas: It is difficult for you to understand what 
I want, Mr. Ahmed. I ask the Honourable Member whether it is not a 
fact that the deflation of the currency in India this year has exceeded 
Rs. 30 crores, not contraction of the Ql)te issue, and what effect it wiH 
have in a country like India. Even with stationary monetary conditions 
the Right Honourable Mr. M'KmlDa says it acts like deflation. What do 
you say about India? It has not been urged yet that the birthrate in 
India this year has decreased; or that there has been any pestilence or 
plague. I ask whether the Government of India cannot correctly, justi. 
fiably, be accused of having brought about virtually a crisis in commercial 
ci,l'cles in order to carry through one of their points. 

JIr. X. Ahmed! Not at an. 

Sir Puiahotamdas'lhakurdas: I will only conclude with this. In para· 
graph 3 of'his speech the Honourable Finance Member refers to the 7 per 
cent. money rate and his concluding sentence is: 

.. Even now, the stringency is less marked than in the winters of 1923-24 .nd 
1924·25." 

What was the condition in the winters of 1923·24 and 1924·25? I will 
read a few lines from a telegram from His Excellency the Viceroy to the 
Secretary of State, dated 8th October, 1924: . 

.. It is now beginning to be realised generally that the stringency in the market 
is the direct outcome of Government action in contracting ~e y  or rather in 
placing strict limits on po88ibilities of expansion .  .  . We alIould have ditliculty 
in refusing to provide more generously for additions. to currency even if we wished 
to' ao 50, and there is eel ious risk of a financial crisis if we keep the screw on: to'l 
tight." .. . 

Does the Honourable the ·Finance Member wish conditions to get ,1l.ck 
to,that, and 'if be does, is it not an for the purposes of the maintenance of 
his preconceived injurious ~i  of lB. 6d. to the rupee? 
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Pandit Hllday Bath lt11lllru (Agra Division: Non-Muhammadan Rural) : 
While the economic and financial considerations that are involved in the 
:Budget are undoubtedly of great importance, it seems to me that the 
.~ ee  of His Excellency the Commander-in-Chief, which has overshadowed 
tht> budget, requires prior consideration. In order to understand the 
seriousness of the remarks which His Excellency the Commander-in-Chief 
made yesterday, we must have some idea of the true extent of our resources 
in order to realise the burden placed on us by the military charges. Accord-
ing to the figures supplied by the Honourable the Finance Member, it 
appears that our revenue is equal to about Rs. 1251 crores. Now if the 
i~ e  for the commercial services, that is, Railways, Irrigation, and Posts 
and Telegraphs,  were taken net and the figures for Debt were also taken 
"llet, our resources would be decreased from Rs. 125t crores to about Rs. 92 
ctores. The established military charges for the budget year amount to 
about Rs. 55} croreB. We thus get a percentage of about 60 .. That is 
thf'l military charges amount to about 60 per cent. of om: real resources. 

His Excellency the Commander-in-Chief yesterday repeated in the main 
what he told this House last year. But his speech nevertheless adds 
appreciably to our uneasiness. It is true that Lord RawliD80ll had never 
accepted the recommendation of the Inchcape Committee that the military 
expenditure should be reduced to 50 crores, and he explicitly stated in 
'this House that, as soon as the resources of India permitted. he would 
ask for an increase in expenditure, including an increase in the strength 
of the fighting troops. But the Honourable the Finance Member, who 
certainly knOWR what the mind of the Military Department is, nevertheless 
'gave us hope last year that the military burden would decrease. The 
-established military charges budgeted for in the current year amounted to 
,-about 54} crores. I am taking the established charges in order to know 
,the true level of our expenditure, that is, the level at which military px· 
penditure would stand without being disturbed either on account of special 
payments to be made because of demobilized officers or owing to adjust-
ments to be made on account of the consumption of surplus stores. Now 
the Finance Member. in making his budget speech last year, when the 
lavel of established charges was ·about 54i crores, said: 
.. We are fortunately able 00 'foresee considerable savings of an automaiic c:haractec 

ir. 1)UJ' established charges 'in future years, as the result of tint reduction of the rates 
-of pay of the Brit.UhftOldier which came into effect. in October, 1&. The ~ 
saving for 1926-27 under this head is not appreciable .. tile redO.ced rates of pay 
,.fect only new recruits, hut it is estill1l!oted t.hat, taken in conjuilction with ~ 
reductions below present roat which wi1l in due ~ result from the recent revision 
of 11he pay of officers in July, 1924, 'the savings froID this IIODJ'Ce should amount to 
12 luhe in 1927·28, increasing annually 00 about 00 lakhs in 193().31 aud about 
1« ICl'OI'8II in 1933-34." ' 

Nevertheless, Sir, we find that the established charges for the budget 
tear amount to about Rs. 551 crores and this after taking into account 
'all tbe decreases due to reductions in pay and pensionary charges which 
amount to about .go laKbs, The Finance Member not content with the 
additional burden imposed on us by the military ch&qles has warned US 
tftat •• only the stem est economy and the strictest vigilance can now 
jirevent our Military Budget from showing a tendency to rise rather than 
to.1all." Now. he has told us in his Dudget speech that aboutRs. 701akhs 
of the increase is due to the necessity of increased  purchase and m8l1uD.c-
~~ e .of ordnan_ce and ~e  stores as we .cannot draw on surplus stores 
. ~  more. ThIs explanatlOn does not seem to me to clear up the sitQ&ijen. 
,'I" , . 

a 2 
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I have taken, not the net figures for the military e e i ~. but ~ 
established charges, which I understand include the expenditure to be 
allowed for stores. If that is so, the increased expenditure on stores in the 
budget year can be due not to the depletion of the surplus war stores, 
but on account of a permanent increase in the amount of stores to be 
bought in future. 

Sir, the Inchcape Committee did not arrive at the figure of Re. 5(). 
crores, as stated by His Excellency the COIDIDander-in-Chief yesterday. 
b~' chance. On the contrary, .),fter seriously considering the subject, it laid 
it down as its opinion that even this was too much and that the e ~ 

ment of India should.make every effort to go below the figure of Rs. 50 
crores. :b;ow, if we have had economies on account of the reductions in 
pay and pensionary charges, on account of the fall in prices-and here I 
may mention that the index number hu.s fallen from 181 in 1923 to about 
at now-we should look for a substantial dtcrease in future. Neverthe-
it:ss :His Excellency the Commander-in-Chief told us .... 

The Honourable SIr Basil Blackett: I wonder if the Honourable Mem-
ber will allow me to interrqpt him at this point; it might save trouble 
later. I pointed out last year that the prices on which the anny figures 
depend are mainly the figures for cereals and pulses and things of that sort; 
'.nd it is a curious thing that while the general index number has come 
down, the prices of agricultural products have gone up from about 108 to I 
about 140 during that period. 

P&Ddit lIlrday Ifalh 1t1lDD'1l: I am aware of what the Finance Member 
has said, but even taking the cereals and pulses together it seems to me 
that prices stand pretty nearly at the same level or rather at a sllglitly 
lower level as the Bombay index number shows. So, there ought to be' 
some decrease in expenditure. His Excellency the Commander-in-Chief 
told us yesterday that he was afraid that the Government of India had 
t'.Jready decreased their expenditure below what was safe. May we' ask 
what is in store for us? Are all the recommendations of the Inchcape Com-
mittee going to be reversed? Are the Government of India going to ask 
for an increase in the streugth of the fighting troops? .  . Are the peaoe 
estab,lishments of the battalions to be increased? Are the three clWalry 
regiments which have been sent away to Englsnd to be brought back? This 

Ip .... certainly. Sir, is a very disquieting feature of the situation and' 
one that requires full elucidation at the hands of Government. 

The secona point, Sir, which His Excellency the Camtnander-in-Chief 
made in his speech was that relating to the shortage of officers, and he 
mentioned with approval the fact that the recommendations of the Lee 
Commission had brought about contentment in the superior services which 
were discontented not so very long ago. Now,the Government of India 
accepted in 1921 the recommendation of the Assembly that lndians shQuld 
be given at least 25 per cent. of the. commissioned ranks to Qegin with ..ana 
that 8n attempt should be made, ,.s soon as money was available, to f\tart 
a militarv college here. Those recommendations have not been C'lmplied 
with, anli I wonder whether His EJI'cellency the Commander-in-Cbief's 
speech foreshadows the appointment of a Committee like the Lee Commis-
sion which would propose for the anny what the :{.ee Commiuion. did lor 
the ~ i ' civil services in India, and suggest concessions in addition to 
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those which the Army has got already in consequence of the Lee Commis-
sion's report. 

The le.et point that I wish to deal with i.o. the speech of His Excellency 
the Commander·in-Chief relates to the handling over of Aden to HIs 
Majesty's Government. Now, we know, Sir, that the transfer of Aden ha& 
<occupied the attention both of the Aseembly and the Council of State during 
,the last six years. There was a debate on the subject in the -Council of 
.state in September HJ21 and a number of questions have been put subse-
oquently in both Houses. Mr. Bray, or Sir Denys Bray as he now is, in 
zeplyingto a question put by Mr. Joshi in this House said in September 
1922: 

"I would remind ~ Honourable Member of my ltat.ment. 011 the 16th JBlltlVy 
~  Government have no intention of arriving at a decision (in regud to the transfer 
of the administrative control of Aden to. the Colonial OIice) without giving this 
.Assembly an opportunity for diacuasion", 

.and this assurance was repeated in the Council of State in 1924. and yet, 
b:> far liS 1 know, the Legislature has been given no opportunity for dn;cU88-
jog this question before Aden was transferred to His Majesty's Govern-
ment. I am aware, Sir, that the township of Aden still remains in the 
hands of the Government of India, but I would here like to paint out the 
tltutement made by SirDenys Bray in the Council of State in Heptember 1921 
in which he snid that the township of Aden is "inseparably and inextricahly" 
.connected with the Aden Protectorate. We have, therefore. a lively ~  

that although the town of Aden still remains with the Government o{India, . 
it may pass out of their hands at no distant dltte, and all the apprehensions 
that were expressed in the CoulICil of 'State with regard to the position of 
lDdians. should Aden be placed under the .Colonial Office, may come to be 
realised. 

'I will turn now in the few minutes that remain to me to the B e~ 

proper. I will not go over the ground already covered. but I should like 
to say with regard t{) the surpluses which form the central feature of the 
Honourable the Fina.nce Member·s Budget that they bring out the com-
plaint voiced repeatedly in previous· years and during this discussion . in 
this House that the surpluses have been arrived at either by under-estimat-
ing revenue or over-estimtlting expenditUl'e. Now. I will not trouble the 
Honse with the figures for 1928-24 for they require somewhat complicated 
adjustments wnich I am unable to go into here. but the figures for 1924-
"25 are simpler. Now in 1924-25 we budgeted for 8 IItJrplus of 18 lakhs. 
The revised figures show a surplus of about 4 crores. Now, we must admit 
that. the surplus of 4 crore8 was to no small extent due to the extrl!. prott'C-
tive duties levied in June 1924. Rut, Sir. the actuaIs amounted to about 
-a crore and 3/4ths more than even ~ e i  estimates. In 1925-26, thf' 
surplus, which was expected to bE'! 24 la.khs, 1mlGuoted to about 31 crores 
aD'd this after· 1\ loss of about 71 lakha due to the suspenSion of the 
-cotton excise duty. And in the existing vear, we are gOing to have, instead 
of a surplus of about '5 lakhs. 1\ surplus of a little over 3 crores and this after 
having remitted the cotton excise duty, which acoounts for about a crore 
and S/4ths,and reduced the provincial eontJ4'butiona by about Itt CI!Ore. 
'These foots, Sir, to be duly appreciated 9hould·1Ml considered along with tIie 
ilgures for. debt'redemption. Now. I am Dot SOing to deal with the qUe&-
'fIi6n' of' deot redemption As R whole becauaeit has been repeatedly discuaeea 
. fntitlif! HOllRe. I should· like. however, to draw attention to one aspect 'Of 
"fl:_d tltati-s"dte amOunt provided rorrunray annuities and railway sinking 
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funds. The specific amount provided in that connection as shown.. 
in the memorandum of the Financial Secretary amounts to a 
little over 2 crores but I take it that of the unallotted sum 
of about 95 lakhs a la.rge· portion is due to the increased amount. 
of railway sinking funds. The Honourable the Finance Member 
told us in 1924-25 that he had transferred the figures relating to Railway 
sinking funds and annuities from the Railway Budget to the General Budget .. 
out of deference to the opinion of this House. Now, Sir, this House asked. 
ill 1923 that this expenditure should be debited to capital and not to revenue. 
If it isoto be debited to revenue, why not transfer it to the Railway Budget?' 
Since the defence of the Honourable the Finance Member for providing for 
it is that it will decrease the rate of interest at which monev can he 
borrowed for productive purposes, in other words, for railway extensions, it. 
is only fair that the money provided for the redemption of railway debt 
~  come out of railwa_y revenues. This money should be included in 
the Railway Budget in order that we may know exactly the contribution 
that the railway revenues are making to us. You have a depreciation fund' 
there. You have a reserve fund there. And not satis1ied with them, vou 
charge the expenditure  on account of railway annuities Bnd sinking funds 
to revenue. Now, if this expenditure were transferred to the railway 
budget, I am sure that the I'oize of the reserve fund at any rate would de-
crease. But at present, while the reserve fund is pretty large and is added'· 
b annually, the revenues get no relief by being ;.aved the expenditure  on 
h:,count of annuities and sinking funds. 

Just one word more, Sir, before I sit down. The Hooourable the· 
Finance Member has informed this House repeatedly t,hat the surpluses-
that it is having is due reaily to the prudent policy followed ·by the Govern-
ment of India in regard to debt redemption. I would ask him whether 
howsoever good railway construction on productive works. might be, ~ 

would be willing to come forward and directly ask this HilUS!! to levy taxa-
tion in order to provide money for constructing irrigation works or productive·· 
works of some other character in order to benetit t.he revenues 
ultim8tely. I submit, Sir, that if he wishes to increase really' 
the prosperity of this country he should increase its spending power and this 
he will he able to do only when he reduces the military expeniliture, 80 that, 
to use a well-worn phrase, the money might remain· with the people to 
fructify in their pockets. 

The Assembly then adjourned for Lunch till Twenty-Five Minutes· 
Past Two of the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes PaA;.. 
Two_ of the Clock, ,Mr. President in the Chair. 

·)(awab SIr SUibuda Abdul QaIJam (North-West Frontier i e~ 

~ i e  Non-Official): Sir, 1 am glad that I have got this opportUDit, 
of speaking in the House immediately after the . e ~. when there are·not; 
many Membel'Si present and I am not following a good speak8l'1 Sir, 1mCiltber-
:Vl:ar .haa j)88Sed and another Budget has been presented before this ~. 

The . Members· lisve· got an·. 6ppottunity of bringing ·their grievaaees 'befoa· 
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the House and I should like to repeat my story too, namely, the story of 
the North-West Frontier Province, if I may call it. the .. ~ e." 
Eu't before proceeding to repeat that story.l. I should like to say lust a few 
words on the general aspect of the Budget. A.~ ~ y speakers have 
preceded me and the majority of them have cntlCISed It, but I am sorry 
that I cannot follow the general trend of ~ei  criticism, though I may 
have a little grievance of my own about ~  I ~ ~  have to speak to 
the House on the motion I have given a notice of, If It ever comes be ~ 
the House, regarding the shortness of funds for ~e i ~ e e  qt the, 
Frontier administration. But it stands as No. 74 m the List oi l>emands, 
for Grants, which always comes under the i ~e  8Ild no one has ever 
been able to speak on that subject. However, that IS the fate of all smaller 
provinces and smaller matters! I Now, Sir, if I, add a few: words of con-
gratulation. to the Honourable the Finance Member on his fifth B~ ~e . 
that is 8Ilother surplus budget, I must not be ~ _of any ~ y. 
To 8 layman like myseH it does not matter bow the ratio IS e~  With, .bow 
the export and import duties are enhanced or reduced. It IS the direct. 
taxation, Sir, which a msh in my position understands and I am chad tq 
think that there is DO direct taxation in the present Budget. 

Sir, something baa been said about tlie wastage or heavy expenditure 
on Delhi. I cannot agree with the gent.leman who raised that objection. 
Delhi has been the aeat of numerous dynasties in the past and e~ 
.dynasty has left lOme mark behind to show to the coming generations the 
standard of its civilisation, and when the time comes, as it always comes, 
whether Ilthousand years. hence, or three thousand years hence as in the 
('moe of the old Hindu civilisstioJ;l. there will be a time wheu posterity 
may say that a certain civilisation existed. in the 20th century or that a 
.certain race was ruling the country with such a st8Ddard of civilisation 
behind it. We should not grudge this expenditure because loost of ~e 
.expenditure goes towards brick and stone, which are the product' of the 
. eountr:v ond which will be left behind by this Government when it goes • 
.if it will ever go. 

Another question which concerns me a little more directly is the expeDBe 
of the army. That has been very much exaggerated. I do not believe that 
~ e  the present-day Indian army is sufficient to cope with tile requirements 
of \be country. (Laughter.) I suppose it. is the lull in the troubles that 
encouraga .. my friends on the other side to laugh at my remarks but these 
lolls can never be trusted. It may be just 8 lull before the storm. You 
hr.ve got a. land border of nearl)' 1,400 miles. You hav€l to defend that 
border from the north-east, all round the north, to the north-west and 
south-west to the sea.. That border is full of arms. You will be surprij:;ed 
t!> ~  that the tribes on the North-West Frontier alonf can put up half 
a mllhon well-armed men in the field if they were ever to rise simultaneous-
ly!. This is not improbable a8 the means of communication in those 
countr!es are so much better nowadays and the propaganda. work in those 
parts IS so steady and thorough. I would not sav from which side. It is 
~  only from the Bolshevik side. I hope ~  wili excuse rpe if I say that 
It also comes from the centre of India. These waves of .fsIlflticism, ~ e 

reports of. communal troubles, these ideas of so.called foreign exploitatian 
aDd foreign tyranny and oppression and interference with-religious customs 
awl things of this sort, are trumpeted over ~e e a great deal. T am Mt 
.~ e i  of 'rnyco-rPgioJ;liata, the MaaauJmans across the North-W_ 
~  s,iJni1ar feeijDgsmay be prevailing or may arise in the East, say. 
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on the Nepal side in sympathy with their co-religionists in India. In shott;, 
Sir, we \&re e ~ e  by this border of 1,400 miles with well-armed e~ e 
all round us,. while you have not yet got a national army, but onI) a hIred 
~y  serving. for the pay that it is getting. I do not blft.IIle you or 
ontiClse you for it but I must say at least this much that you have not 
yet show11 the spirit for national soldiering. . 

:Mr. PreatdtDt: Will the Honourable Member please address the Chair? 

lr&wab Sir Sahibuda Abd.1Il QaiJ11D1: Yt6, Sir. I mean that the 80}(llering 
spirit on which 'you could depend when an emergency arises is lacking in the 
-country. All that you have to depend on is the Indian army or the British 
units that are here. My one point, which I do not want to enlarge upon 
·because the time at my disposal is not sufficient, is tha.t the present-day 
.army is not sufficient for eve!! one-tenth of the danger and the risk that 
.exist on the land borders of India. On the other side India of course is 
-ilurrounded by the sea., and we have the good 'hick to have the very power-
ful navy of the British to defend us there. But my point is that your 
expenditure on the North-West Frontier for purposes of defence is nothing 
in comparison with the very  very heavy expenditure incurred on the 
British navy ,which defends your shores. So, you should never grudge 
the expenditure on the army. Sir, 88 regards economy in that expenditure. 
I was sorry to hear my friend Colonel Crawford say that there may be 
"1IOme little extravagance or wastage, which it might be possible to retrench. 
As a military officer he ought to knew that in'the army the expenditure is 
governed by very strict rules and regulations, especially with respect to 
the issue of rations, clothing, etc. It is not like the civil departments, 
where tra.velling allowances, equipment grants and even saloons for our 
friends over there, place a ven heavy burden on the finances. There is no 
avoidable wasta.ge and no extravagant expenditure in the army as far as 
i cun make out from my long association with the ~ . Sir, that is 
my second point. But whatever may be the case, Sir, I realize the diffi-
culties of my friend the Finance Member. The Finance Member's position 
IS not an envia.ble one. I remember when I was on service with a verv 
-distinguished officer. Sir Frederic Cunningham. on one of our frontier expe-
ditions, I was only a junior official then, and when I took him his despatch 
to sign, he said to me, "My young friend, I am in great difficulty. I am 
between two enemies. In t.he front I have got Hashim Ali, who has cost 
me three expeditions, and in the back I am stlibbed by that devil of an 
· Accountant General, who is always ready to cut down my expenses, and 
_ I do not know what to do. But still I must go on e i ~ frePly, Rnd if 
J am sent to jailor hanged afterwards I will not mind it so long as I can 
bring this expedition to a successful issue." So vou should make some 
· little allowance for the difficulties of officers on the spot when they are 
· carrying on your business. 

Well, Sir, there is this surplus budget. I am very bad at figures. 
Whetherit is 3 crores or something else, I nm not quite sure. But there 
~ a ~ . And you do Dot know how to spend it. There is R suggestion 
from the GovernmC'nt side that it should be spent on the retni1lsionOf 
-duties, and God knows what else. But I can ~ e  to :vou one Tery 
'uSeful way of investing this sut'P1us money and it is to open new eom.. 
munieations; new ~  and new railways on the FrOntier. That 'a 'yo\II' 
best investment. I assure you, Bir, that itW111 89.Ve yoU ten times tbt.t 
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amount in 10 years. His Excellency the Commsnder-in-Chief told us 
yesterday &ftemoon IIOmething about the improvementS' that had taken 
,place on the frontier, particularly on the Waziristaneide. wen, Sir, I 
bow there is an enormous improvement, but I am sorry I cannot give the 
whole credit for it to your army, your power or to your forces. You were 
fighting in that comer for nearly 8 years, at a cost of 30 to 40 crores, and it 
W88 still the beginning of the fight wben you began to build the roads. 
You may have realized the position of those people that they were not 
fighting for tile love or ple88urE' of fighting but only for a bare living. You 
introduced ordinary works in their country which have improved your com-
munications and fortified your frontier and have brought them a little labour 
:Dt'&r their homes and that has satisfied them and improvfd the position, Sir . 
• (Hear, heal'.) That improved the position not only in the Waziristan 
'country, but look at the turbulent and notorious Khyber Mridis. Sir. A 
'small road and a small railway, which gin them a cert8in amount of 
labour there at home, has pacified them, Sir! These were -tile two most 
troublesome corners of the frontier, and both have been greatly.pacified not 
by your arms but by your better treatment. You tookyour;atmies· four 
times into the Khvber and about six times into Waziristan but with 110 
hetter results. . 

Mr. Pr88i4en&: I regTet the Honourable Member still penist-a in address-
.iDg the Treasury Benche!!. 

Kawab Sir Sahibsada Abdul Qaiyum: I beg your pardon. Sir; this was the 
oonly opportunity when I thought one was not out of order or seriously 
'Out of order, as it was a general discussion. Well,Sir, those are the 
reasons whieh have pacified those peppAe. The people in these frontier 
lands, Sir, are not slack and sluggish in going in foe physical labour. T ~ 

go as far 88 Australia, they come out even as moneylenders to India, though 
tha.t profession has now been handicapped, because I was told the other da.y 
by ,one of these moneylenders that Indian people were becoming very 
troublesome and 'were not paying back their debts, Sir, (Laugbter), that 
every debtor wanted to be killed. and that the monevlenden were not pre-
pa.red to kill everybody Ilnd be hanged instead-: so that profession has also 
gone to a certain extent. Whatever labour is available is ,being done quite 
wUlingly by these people whether in the shape of the scavenging of at.mets 
in the Peshawar City, or the harvesting of crops ill the settled districts or 
-even the coolie work at Knrachi and el!lewhere. There is no labour available 
in their own countrY, and it is onh when there is none &va.ilaele nearer 
their homes that they go in for raid's; and whom do they raid? They first 
try to find an excuse to raid the Shiahs as ~ i  the Sunnis, their own 
brethren, and when there is nothing t.() be found with the Shiahs, then they 
'F.pto the settled districts. They Used to make a little di!'ltinction between 
Hindus and Musalmans in the beginning. gecBUse the Hindu possessed a 
little more weaJ.t.h than the Musalman. but now even that distinction is 
uot made by them, Sir. (Laughter.) There is a proverb. in my language. 
:and I wish I could t,ranslate it correctly. for you. It says: 

.. A naked man can leave the road and turn aside but not the hungry man." 

'The meaning is that & naked man is ashamed of being seen by others, but 
a hungt;-· man must pass throngh the main streets so as to get ,a i~ of. 
bread to eat. It is really their hunger which makes them go in for these 
troubles. If you bring their level of i i ~ tQ the same standard as that of 
.. people around them in the settled districts or in Afghanistan, I ~ 
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you, Sir, and assure you honestly, that you will not hear of all this i ~ 

mg. It is not a,love affair. It is only a. bare necessity, Sir. So I will 
Mvise the Honourable the Finance Member tha.t whatever portion of the 
Rurplus, if not the whole, tha.t he can spa.re, he must invest in railways rmd 
roads on the Frontier, and if I may suggest to him, there is a line, a very 
fine line, from Tank to Hindu Bagh which will connect the two sister 
Provinces of the North-West Frontier and Baluchist,an. That, line will 
racify a good many of the Goma.I and Waziristan tribes. Similarly, you 
may take up the old Thall and Para.chinar Railway, the land for which W88 
purchased and everything else was done some time back; but God alone 
knows the reason for the ohange of your policy. If you will only revive tit". 
line for which I have put a question, you will really be bringing under m-
fiuence certain other tribes round the Kurram Valle". Similarlv, the line 
through Toohi will do a lot of good. These are my' e i ~ 

:.r. Preadent: And no more. The Honourable Member's time is up. 

Iaw&bSir Sab1bAda Abdul Qai)'1lD1: But I have not yet touehed my 
main point, the Frontier Reforms. 

Mr. President: The Chair is very sorry. 
Iawab Sir SMiI,dad.a Abdul Qaiyum: Then I will let the tribesmen· find 

their own way and must ~ hRCk to my own part of the Frontier ~ 
~i e. 

Mr. PresideDt: The Honourable Member has exceeded his time limit-
He cannot c.ome back to anything. 

Iawab Sir SahibBada Abdul Qaiyum: I will just finish, Sir. My griev-
ances about the .. Reforms" are the same as those of mv friend Mr. Har 
Blias Sarda, except that he seemed to be a little jealous of our 300 schools. 
Perhaps he forgets that a similar number was closed some time back and 
that we are only getting practically what we have lost in the interim. 
About Delhi, he and I both ought to be agreed that it is the pet child of 
the Gove.mment and we should not be jealous of it. But what about the 
Reforms for the Frontier? Sir, I do not know why there is aU this delay. 
We are told, "We 8l'e considering", From 1920 till this day they are COD-
sidering this question. Who are the advisers of Government in this ma.tter 
-we understand that the Governor General is in direct touch with the 
~ ie  since 1901,-but who are his advisers in the matter? Is it Sir 
Denys Bray, the permanent Foreign Secretary, who was the President of 
tbL Frontier Enquiry Committee of 1922, or Sir Norman Bolton, 
the Chief Commissioner, North-West Frontier Province, who W&a 

thp. Secretary· of that Committee? Eyen the present Foreign Secretary 
and the Private Secretary to Ris Excellency are from those parts. And 
there is Sir Alexander Muddiman, who has paid several visits to tha.t pro-. 
vince. I do not know what delay there is in the consideration of this; 
case, Sir. Is it the fear of our getting enonnoUB powers under the Reforms, 
the powers of life and death or of law and order, that have to be O i~ 

dered, or only matters connected with a few schools and hospitals and some. 
such things that a.re likely to be affected? I would not, however, detain ~e 

House on this point. and would simply request that this mattl'r may be. 
specia.lly considered. 

One word more and I have done. 1 will ask my brethren on th& 
o}-p08ite Benches that even if we-hava ,been given, though unjustly. a bel! 
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name for so many things in the past, I assure them that we shall be better' 
people in the future. We had only one serious trouble and one Ol"dinary 
one &8 against numerous troubles in Bengal and among the Sikh com-
munity in the Punjab. l'he serious trouble was at Kohat and the amallel: 
one at Dem Isma.il.Khan. In both places we have compromised the C&BeSt 
and there is not a. single case in the whole 01 India. where the two com-
mUItities have compromised their cases and difterences in this manner and 
we have set a good example. We shall Uy to cCDlpromise all our difterencea, 
in future too and I 8ssure them on that account. I therefore earnestly 
appeaJ to them that it should not be they who should be pleaded as . ~

ing in the way of our advancement. Let the past be forgotten. 

Kaulvi Xnbamrm&4Yakub (Rohilkund and KUDl60Il Divisions: Mu--
hammadan Rural): Sir, I am not merely following tht'l time-honoured 
o!onvention of the House when I start by expressing my genuine sense of 
appreciation of the skill and financial genius of the Honourable Sir 
Basil Blackett for the way in which he has handled the Budget, which 
\-cas presented in this House on Monday last . 

. My feeling of satisfaction and relief is mainly due to the substantial. 
reduction of the ·contribution which my province, namely. the United 
Provinces of Agra and Owih, had to pay towards the Central Exchequer. 
It is a well known fact tha$ my province is one of those provinces which· 
were hit hard bv the settlement known as the Meston Award. The feel--
IDg of the peopl'e of my province against this Award was so intense that 
in December 1921 the United Provinces Council unanimously passed a 
Resolution asking ~ Government of India to Mnce substantially. the· 
' i~ i  payable by the Unit-ed Provinces to the Central Government. 
'lnd ext,inguish it within three years. This 'Resolution received strong 
support from the official Members of the Council lis well. Sir Ludovic 
Porter, the then Finance Member of the United Provinces Government. 
in the course of his speech on the Resolution said: 

.. The province which has to pay one-fif£h of ita gross revenue as a ootatributiOD. 
and which is meeting ~  of the Imperial deficit is the one province which in 
previous settlements has bun unable to attaiu the standard of expenditure which bu-
been found absolutely essential elsewhere and in every department of activities:.." . 

-Again in September 1922 a Resolution was moved in this House ask-
ing .the Government to reduce the provincial contribution by 2 crores. 
In supporting this Resolution Mr. .~  the then official reprel!6ntative· 
of the United Provinces Government in the Assembly, said: 

.. This is a matter on which the Government and the people of the United Provinces· 
feel very strongly that they have not been fairly treated." 

I also raised my humble voice every year ~ i  this standing griev-
ance of my province since I had the privilege of b-eing a Member of the· 
Assembly. It. is therefore a matter of special satisfaction to me that 
this undue burden is now practically removed from the United Provinct'6 .. 
The financial position of the United Provinces is by no means sa.twactory 
find this year we-were about t,o face a deficit budget which I hope the 
reduction in the provincial contribution will now bling to a balanced one. 
I only wish that the tempora.ry portion of the reduction would also have been 
a permanent one and hope that it will be possible to extinguisli the contribu·· 
tion ix to4o next year. There is one .~ however in this connectiOll' 
upon which! should like ~ lay great strel!s and it is this, tJiat. in 1921).;. 
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'when the Honourable the Finance Member asked this House to vote on 
the salt duty at Re. 1, some of the Members of the House expressed their 
1rillingIless to vote< with him if he gave a statement on the Boor of the 
Houae to the effect that he would impress upon the· Provincial Govern-
,ments to spend the major portiOll. of the money SIlVed by a reduction in 
. Mle provineial contribution on the nation-building departments, Ilnd the 
.Honourable the Finance Memher said he would, but I regret to say 
.that 80 far as my.province is concerned a very small pot'tion of the saving 
was devoted tOWQrds developing the nation-building departments. I 
'repeat the samfl demand with all the force that I can command and urge 
'upon the ' b~e the Finance Member the desirability of conveying to 
. the Provincial Governments a strong desire of this House to the effect 
!hat at Il'&8t a substantial portion of the savings earned by the reduction 
'In the ,provincial contribution": must be spent upon the nation-building 
departments such as education, sanitation and child welfare. 

Coming to the 'points of general interest in the Budget I cannot help 
:noting with regret ·that ill the distribution of the surplus the most crying 
:Ilf:ed of the country, namely, the encouragement and iliProvement of our 
industries and technical education has been lost sight of. It is no doubt 
_8 matter of satisfactioB that increased educational grants have been made 
:to the provinces under the direct control of the Government of India. And 
I take this opportunity to congratul&te my esteemed friend Nawab Sir 
'Abdul Qaiyum on receiving a larger educational grant for his province. 

-Bawab Sir Sahibuda Abdul Qalyum.: Yes, for the primary schools we 
~ e. be e. 

Kaulvi Muhammad Yakub: Rut I hope i~ increase in the eduCational 
'grant is not a substitute for an extension of the He .forms to the 
Frontier Province forwliieh my Honourable friend and other people of 
the province are so anXious an:! I hope it will not be very long before we 

~ .  opportunity to congratulate him on the extension of the Reforms 
to his province. 

I also note with apprdbation the provision for the introduction of com-
pulsory primary education in Delhi. In this connection, however, I wish 
to point out· that the Local administration of Delhi should be directed to 
tnke such measures by which the Musulmans of this ancient i ~  may also 
~e i e benefit from the introduction of complusory t ducRtion. From the 
answers which I received to several questions of mine in this House it il'l 
.fully established that the Education Department of Delhi is not treating 
the Musulmans with fairness and j1Jstice. Circulars are issued by the 
Government to help the Musulmans in the matter of education, but un-
. fortunately no effect 'is given to them. It is necessary that on the con-
trolling agency of the department there must be some Musulman to safe-
guard the interests of his community. There is one more important fact 
worthy of the attention of the Government in connection with the eduea-
'hon of the Musulmans, and it is this that the descendants of the lat,e Mogul 
Emperor of Delhi are in a most miserable condition: most of them have got 
no means of living and they Cl\nnot II:tford to give any sort of education to 
thElir.children. I lervently appeal 'to. the Governmrnt to feel some 
~~ . i  for 'these unfortunate beings and if nothing else can be done 
. 'lor them at e~  Beirne e i ~ ie  should be provided for their <lhiJdren 
to'receive educafion. 'nle provision for the educational programme which 
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extends to five years is extremely inr.ufficient for the requirements of the 
institutions directly under the control of the Government of India. Fdn-
cation, as pointul out by the Honourable the Finance Member, is no doubt 
a transferred subject, but the Provincial Governments are loath to give 
help to the institutioDs under the direct control of the Government of 
India, ,on the ground that it wal!J not their concern to provide for such 
institutions. This was the reply which _was given by the United Provinces 
Government on  a demand for a grant to the Aligarh Muslim i e i y~ 

'The problem of unemployment in India, specially amongst the Musal-
maUl!, jlJ a Dlatter ·requiring serious consideration. The Musalmans have 
got neither the ca.pital nor the aptitude' required for trade and business. 
For generations our chief souree of living was either.liI6tVice under the 
crown or the income from ancestral landed property. The change of Gov-
ernment in the country was so abrupt that we were handicapped in adopt-
wg new methods for entering in the services of the new Government and the 
landed property has now mostly passE'.d into the hands of the money-lender. 
Therefore the struggle for existence is really very hard in the ease of my 
co·religionists; and it would not be in the interer.t of the Government as 
well as in the interest of the country itself that a large section of its popu-
httiou should be reduced to a state of utter penury and be forced to adopt 
dt'sperate methods of living. Hundreds of Musulman graduates roam about 
from door to door in search of employment; their parents, haviDg ema.uat-
ed all their resources in giving education to them, look in utter despair 
not knowing what to do in order to secure some employment for them. 
We, the Mpmbers of the Assemblv, are surrounded bv hoards of these un-
C'mployed and discontonted y ~. There are very few openings in this 
country for these young men and it is of the . utmost importance that in-

S P ••• 
dustrial and technical institutions should be opened in ab\Qli-
ance all over the country for tbeuneroployed, if the i ~ 

ed youth of the country i& to be protected from  falling victims to de'8perate 
methods. I would urge upon the Government to" spend more money on 
mdustrial and technical education than they have been doing Il'P to(} the 
present time; and I am really disappointed that no provision is made in 
the Budget in this direction. The Hindu University at Beoares and the 
Muslim University at Aligarb should be liberally provided with funds with 
instructions to devote them solely to technical and industrial education . 

. Passing on to another point of genera.l interellt. I regret to note that 
it has not been possible to reduce postal rates in the country. The amaJ-
gamation of the Postal and Telegraph Departments is to a great extent 
responsible for showing a deficit in the Budget for the· coml>ined depart-
ments. It is really the Telegraph and not the PORtal Department which 
is" mainly responsible for the large amount of working expenses. If the 
accounts of bot,h departments are kept separate,: there might be some 
chance of a reduction in the postal rate and prob&hly tlie postcard which 
is the general medium of the poor man's correspondenCe could be reduCEld 
t.o its former price. The Honourable the Finance Member would earn a 
great deal of gratitude from the poor population of ~i  cO\lntD' if he could 
take a step in this' direction. ' 

I .uso welcome U1e increase in the tobacco duty because I consider 
that .SJlloking cigarettes, especially slI!ong the student classes. is' one of 
~ i causes of the physical e~e e i  of the youth of India.. .1 
am· really convinced that the smoking of these cheap cigaretteS' creates a 
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,large number of diseases and therefore anything which checks and stops 
.this smoking evil is welcome to me. (An Honourable Member:, "What 
.about the hookah ?") Well, Sir, the hookah is not so bad; I do not think 
:.it is so injurious to the e~  as these cheap cigarettes. The hookah is 
.the most refined fonn of smoking tobacco. There the smoke pas&'6S through 
the water and, in passing, deposits the poison in the water, while in 
· cigarettes the poison goes directly to the lungs. 
'\ 

Finally, Sir, I join the Honourable the Finance Member in hoping that 
-in the next year we v.ill have plentiful rains and a plentiful harvest which 
will help in the progress and prosperity of the masses of this country. 

Kr. '1'. Praka.am (Eaat Godavari and West Godavari cum Kiatna: Non-
Muhammadan R.ural): Sir, the surplus budget oj. the year represents the 
'underlying policies of the Government under the present  system. It re-
:l1'eSents the military policy, the foreign policy and the trade policy. 
Fureign policy, we havE" very little to do with. The Washington Conference 
was attended by the Right Honourable Srinivasa Sastri aEl our representa-
-tive (Mr. C. S. Ranga Iyer: "Question. He was the Government's re-
I resentative.") and he returnP.:i &s he went. My friend behind me says 
that he was Government's representative. The Government represents 
, all the millionS' of India under the present system and whoever is sent by 
·the Government, the Government claims to be representing the millions 
whether they wish or not. So far 8S the Washington Conference was 
"('Oncemed, we got nothing. The Right Honourable Srinivasa Sastri went 
-there and returned. 

Then, Sir, at the Locamo Pact, it was stated that the present treaty 
-8hall impose no obligation upon any of the British Dominions or India 
· ~e  the Government of such Dominion or of India signifies itEl acceptance 
<tberedf. According to popul8l' idea, this assumes the right of India not 
't.c bacome an active belligerent except of its own choice, in the event. of 
a British war ari&ing out of the treaty. Armies have been sent from here 
, to China, and we are told that it was only to defend the Indian and 
English intiel'ests over there. We did not know, thIS Assembly, which is 
''Supposed to consi&t of representatives of millions of people, did not know 
until the army had been actuallv sent away and until it had left the shores 
of this country, And when a question was raised whether the cost would 
· be borne by us or by the Imperial Government, we were told that .India 
would not bear the co&t, Sir, it is not merely a question of cost. The 
. question is whether the Indian anny should be sent away from this 
·.country without even the subject bfling placed before this House. That. 
, is how our military policy stands to-day, I do not propose to detaiJ;l the 
Hou&'e very long by dwelling on that subject, because much has already 
Leen said on it. My Honourable friend Sir Abdul Qaiyum 'placed 
- a very interesting statement before us this morning about the people in 
the North-West Frontier. about their physical fitness their condition their 
,·courage and their martial qualities, snd, given the ~ i i e e i~ and 
opportunities, there is' not the slight.est doubt, Sir, that they would be 
quite fit to be enlisted in the annyand they would be able to' defend the 
country quite 88 efficiently as the British annies that have been hro\l!zht 
· from abroad, My friend has asked for railways. he has 8skerl for more 
, education and facilities to train the8'e people'. Well, Sir, the millions of 
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India have been demanding just the same opportunities for the last so 
many years. Are there txn people here 'fit to get enlisted into the army 
.li.Dd defend the country '! 100 years ago, when a standmg anny ot zemindarr; 
\Vas drilling in Esplanades 8 firman was sent forth by the newly appointed 
District Magistrates telling the commanding officer: .. Well, Sir, 
there is a standing army for yoq. No need' for your armres. We are here; 
there is the Magistrate and there is also the police appointed by British 
Government to keep law and order. You, should disl:.and your army. ,. I 
was referring to this only to submit to. the House how ~ process' of em-
asculation started and how the martial spirit in the people has beeIl com-
pletely destroyed. Now, our administrators say that we are disorganised, 
we have not got the spirit to fight. But unless opportunities are given 
how will it be possible for the people to develop ma.rtial qualities? His 
Excellency the Commander-in-Chief said that there could not be a 
reduction of even one man or even one rupee. I do not really wlilerstand. 
Bir, why it should be so in a country which is inhabited by so many millions 
of people who would become fit within a very short time to serve and 
defend their own country if only facilities were given to them. What we 
could understand is that the military will be ready with one moment's 
notice to come into the . field to put down the riots aod to supprees the 
lal:our activities. Distressing news has been received between yesterday 
and to-day that on account of firing by the police 20 persons had been 
killed and 40 injured in a riet .or what was apprehended to tum into a 
riot on account of music befQl"e 8 mosque between Hindus and MU888lmans. 
8t.artling news. We have not been told whethfr any officer was injured 
aeriously. That 20 people should hav.e b('leB killed and 40 people should 
have been injured is a shocking thing. Every one of us deplores these 
Hindu and Mussa.lman disputes and riots.' It is a painful thing to think 
~  these things. But to suppress a riot, to disperse an unarmed crowd, 
is it necessary, Sir, that fire should be opened and that 20 people should 
be killed and 40 injured? A ~ to the report it is the Mussalman 
that are killed. What does it mattet whether it is Hindus or Mussalmans. 
And how shocking it is and bow painful it is that these communal riots 
~  be occurring; it is a tragedy all these years' that sufficient steps 
~  not have been taken. (Mr. K. Ahmed: .. Ask Pandit Madan Mohan 
Malavjya: he went there.' ') When a riot had to be prevented and a 
crowd had to be dispersed, I say, Bir,-on the. meagre material that we 
have got to-day-there is absolut.ely no justification to kill so many. The 
military policy serves only this sort of thing. Aga.in.. with l'egal'd to the 
!\haragpur labour strike, over snd over again the matter was brought to 
the notice of this House how these labourers who had gone on strike had 
been e~ e  by the Auxiliary Force. I do not wish to re-open that del:ate 
at any length here but this illustrates the way in which the military power 
WIB used against those who used their legitimate weapon of strike when 
no redress could be got for their ¢evances. 

With regard to the hides trade, the ewort duty is to be abolished. 
Hides relate to the tanning industry 'in India. It is the dutl of a Govern-
ment, whether it is democratic or despotic, or the Government of the late 
Tsar or the Kaiser.-any Government is bound to protect .the industries 
of the country. The tanning industry has been sufJering80 muoh. The 
e-xp<)l't duty i~ the one thing that 'COuld help that industry in the ?Ouritry. 
That export duty. is now removed. H"Kles go to other countries and 
they are ~e  ba{lk to this country as leat'her. A small import duty is 
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levied. That will not protect in the least the tanning)ndustry. Now, ~ 
Honoural:le the Fine.nce Member, in his speech stated in paragraph sa: 
.. The trade is at present in a depressed condition and the Government have for 

IIODUI years seen no justification for the retention of the duty ucept on 'JTIlTUY Te"eftW 
gr01lnu." ' 

May I ask, Sir, whether the necessity to prote!lt the tanning industry .i& 
not a ground for retaining the export duty? The hides leave the oountry-
in the same manner in which cotton leaves. They are tanned in another 
country and returned to us as leather, just as we had been deprived of 
our own clothes cotton being exported from here, yarn sent and cloth is 
sent back to us, ourselves bearing all the cost. The protection of the 
industry in the country is very ne!lessary and it is the duty of the Govem· 
ment to 'Protect that i ~ . The Honourable the l"inance Member 
ssys: "Except on the grounds of revenue there has bel'n no need to retain 
This tax". ' That this statement should have been made bv the Honourable 
Member is surprising. 'I have a telegram from the 'President of the 
Southern India Skin and Hide Merchants' Association, Madras. He says: 

"Urge IItrongly against proposed abolition ellport duty on raw hides. Important. 
indigenous tanning industry is alread,y in depressed state. Abolition of duty will 
further cripple it. Export duty very necessary to protect industry from powerful 
foreign exyloitation of our raw 'resources. Doty beneficial to country's real great 
interests. Fiscal ~1 .i  commission's principles Dot applicable to tanning indUBtry 
as Indian OODIIlIIDption. Jt.ather, insufficient now to absorb aU, ita production hides, 

• consequently import duty on infinitesimally. small import of foreign manufacture 
leather wIll not help in stopping or appreciably reducing foreign exploitation 01 raw 
hides. The qnestion is fIOt whether India Ilhould use Indian tanDed hides or foreign 
Dl/&llufactured hides but whether India should irefer to export her hides· in raw or 
UmDIIIi state. Appreciatiog these facts Indian ndnstrial Congress, Indian Chambers 
COlllDlerce and also some European Chambers have supported export dnty." 

This. I place bet ore the Honourable Members of this House to show how 
the indigenous industry will suffer o,n ~  of the abolition of this export. 
duty. The tanning industry would disappear altogether with the re-
rrlOval of this tax. I record my protest against this abolition of a' protec-
tJve. tax. 

A ~ E  matter relating to a grievance which I would like to submit 
to' the Honourable MeIiloers of this House is this. It is a small matter 
perhaps:to the GovernPlent. B.ut, however, small it might be to them it 
is a matter that concerns the poor in Madras, the postal clerks, the postal 
peops, .and those who are subordinate to them. There are so many as 
tcur .~ i . These are people \Yho receive only a few rupees as their 
~ 1 ie .  !'bry have been !:,uffering from an inequality in pay and they 
have been asking for redress and nothing. has been done. So far QI! the 
postal clerks are concerned, all the other prQvinces have been put 011 ob 
scale but so far as Madras is concerned. they have been put on a lower seale. 
I do not know what prompted that, but I hope it was not because the 
Madras Brahmin was  paying ooly. Rs. 5 to the cultivator. Dr. Macphail 
the other day was telling-was rather furious against the Madras 
Brahmins .... 

. 'rheJt8v.d. Dr ••••. Kacphall (Madras: Europf·an): ExcuEle me. I 
must' protest against that ~ e  .. I have got a great many friends 
~ . e Madras Bta4mins aud 1 have never been furioU1l. 
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Kr. T. PraJr,nm: So far as t.hat matter is concerned, whether it is the 
postal clerks that have been trained and sent out by Dr. Macphail, or 
whether it is the pleaders or other elass of people, I was rather expecting 
Dr. Macphail, as an experienced missionary gentleman, to claim some-
thing in the matter of helping the Indian social reformers in the matter 
of relaxation of their ,rigid caste rules and customs. On the other hand, 
Dr, Macphail took up a very angry attitude; and I may say that the 
Brahmins of South India fonn ~  3 per cent. of the population. In 
regard to cultivation also they are in a great minority. They do not form 
a majority of the landlords and there could not have been any oppression 
dn their P&rt. Apart from that, Sir Charles Innes also twitted us saying 
that the Brahmin of South India, pays his tenant less than five rupees. He 
said, .. Charity tegins at home". I really doubt whether there are. any 
Brahmin landlords who had been conducting themselves like that. I do 
not speak for Malabar myself tut with regard to the districts, both Tamil 
and Telugu, I can say it cannot be a fact. We shall try to know the 
truth of it. Even if there should be any, is it any excuse to say that 
because a Brahmin was paying a very loW' rate of wage, the e ~  

should conduct itself similarly in this manner? In London, if you go 
into the East End, you. will find people who are hungry and who would 
be anxious to get 2d.' a day to satisfy their hunger and live upon. But 
that would not be a test. There may be persons here and there but that 
should not be the test at all. I was looking into this Budget with a view 
to find whether the surplus shown here is a real surplus and whether the 
surplus is based upon the prosperity in the country. One would certainly 
welcome any surplus budget which is' based upon pmaperity and contented-
nells in the country. But the present Budget is not one like that. A 
surptus budget is not always welcome, but'if it is a real surplus, saved 
after ~ i  everything that is due to the people, one will certainly welcome 
it. Now, Sir, 80 far as the Government is coneerned. the national debt 
is shown to be over Rs. 900 crores.,It is put under two sep81'8te heads. 
one over 500 and the other 400 Ol'OreI. If that were all the national debt 
and if the Government were striving to get rid of that debt. I could very 
well' understand it. But that is not really the whole of the national debt. 
That is a debt contracted by the Government not for the sake of the 
people but for expanding her railways and for doing several other things. 
no doubt partly for the benefit of the country, but J:DOStly for the l;enefit 
of those who are goveming this country. Now, Sir. the agricultural debt 
in the count.ry is over Rs. 800 m·ores. and including the Native States. it 
comes to Rs. U)()() crores. The debt of the agriculturists is the real 
national debt of the country. It is tha.t debt that should be liquidated. 
So long ago as 1884 one of the predecessors of Sir Basil Blackett' in the 
Assembly itself ,stated that t.hey rea.lised the necessity to liquidate these 
agricultural debts. No attempt has been made to give relief with regard 
to it. This is 8, budge.t framed without the feast reference to this agricul-
tural debt. which is the real national debt. Just as thev are raising 
monies in order to meet the ca.pital expenqit1Jre on railways' and all other 
things, monies should 'have _ been raised to !iisoosrge the del;t of the agri-
culturist and the agricuiturist ~  to have' bee~ . placed ins better i~ 
tion. My subIl).ission is that the Budget is pPt'a national budget, is not. 
peopie's budget. but is ~e~ ~ the ~ e  of the merchants who are \he 
deseendants of the East India. Company. .. 
Mr. PreIIdeat: Order, order. 'Dle Honourable Member's time iB .. up. 

D 
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·Baa Bahadur )[. O. Rajah (Nominated: Depressed Classes); I am 
extremely thankful to you for giving me this oppol:tunity to lay ~ e 

grievances of my community before this august Assembly. But before 
doing so 1 would offer my thanks, sincere and heartfelt, to His Excellency 
Lord Goschen and to His Excellency the Viceroy for kindly sending a 
member of the class that has long been raising its voice and always failed 
to secure a hearing into this august Assembly. I take it as an honour done 
to the community-not merely an honour but a manifestation of a desire on 
the part of the Government to give recognition to that portion of the popula-
tion of India which is considerable not merely in numbers but as forming 
the backbone of the whole country which is nothing if not agricultural; a 
recognition which it has never received at the hands of its own cowib-ym.en, 
whose long and gruesome tale of untold wrongs I will not regale you with 
relating at present, for they are patent to the world. The very word has 
passed into a byword of scorn into all the European languages. Therefore 
I say I feel doubly and trebly thankful to tlie Governments of India and 
Madras for sending me into this Assembly. 

111'. ][. Ahmed: You eam Rs. 20 a day. 

l1ao Bahadur )[. O. Rajah: It is too terrible to contemplate the condi-
tion of the depreBSed clssse's or the laws the Indians established, whereby 
one section of the country was kept in perpetual bondage to serve the in-
terests, to minister to the pleasures and vices of the rest of them. In every 
country in the world a certain portion of the people through their own fault 
or through social arrangements naturally and automatically sink to the 
bottom, but. here in India laws were pa'Bsed 80 as eternally to keep down 
some millions of their countrymen-they form 60 millions now-never to 
give them, their children, or children's children down to the uttermost 
generation an opportunity to rise. They were put out of the pale of 
humanity; they were to be treated worse than animals; they were to be 
starved; they were not to be allowedtQ breathe pure air; they were not to 
be allowed to drink pure water. The, were not to live with the rest of 
them, but were segregated and housed like pigs. They were not to go or 
walk on the same roads, nor worship in the same temples, nor read in the 
same schools, nor live in the same cities, nor eat the same food. This, 
Sir, is the tyranny to which they were subjected for ages and would have 
continued for ever, but Providence, which though slow, is sure to hear at 
last. heard the desolate cries of despair of the hopeless millions that rent 
the air and sent the Britisher to India. 

Ilr. E. Ahmed: Why don't you go and sit by the side of the Pandit? 

l1ao Bahadur )[. O. Rajah: We have been subjected to the most cruel 
wrongs, wrongs from which, thanks to an ever merciful Providence, it is 
Britain's mission in India to rescue us. With the advent of the British our 
emancipation commenced. He too has been tardy, very tardy indeed, in 
moving .his little finger to right this wrong, but I say I am deeply grateful 
to him. After all, is it not to the foreigner that we owe what little of 
education, material prosperity and personal liberty we possess to-day and 
not to our seifishcountrymen, the caste-proud Hindu calling himself our 
kitn and kin, exploiting our labour for the fulfilment of his selfish ambition 
and giving us only a pittance. My friends are transported with rage at the, 
treatment accorded to their countrymen in Sooth Africa.' Is it because we 

. -Speech not eol'1'ected by the BODOtIrable Kembel'. . ' 
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are nearer at home that the eye is blinded and cannot see, or is it a ~  
attempt todistrll;ct attention from irregularities at home that they. are y~ 
to fix the attention of men abroad? It BOunds odd, very odd mdeed,. m 
the mouths of these people to speak against injustice in South Africa wfien 
they have brutalised and are. ~ee i  still ~ a state. of b ~~ e a vast 
section of their countrymen. SIr, they all cned for Indian Mmlsters. Let 
me frankly ask them what these .i~ y paid Indian officers i~ ~ us .. Did 
our representation of the atrocItIes that they were commlttmg dIsturb 
one night's sleep for.them? No, Sir, I wish they had never got this power. 
Well, Sir, as a matter of fact what has this Legislative Assembly done all 
these years to alleviate the sufferings of these voiceless millions? What 
have the provincial Councils done for them? There was a time when it 
was said that once the people of India get power into their hands they would 
help forward the oppressed classes in India. Are we any nearer to the 
time when the caste Hindu will think with shame of such atrocities having 
once existed in this country? I have often heard within the four walls of 
this House an accusation levelled against the Britisher by the· Opposition 
Benches that the British Government has crushed the freedom of Indians 
and has deprived them of the rights of citiJIenship. But freedom of person 
is totally denied to the oppressed classes by the caste Hindus, for their law 
allows it and the court BUpports it. Can India get BeH-government before 
our social wrongs have been set right? Social equality, social h'berty and 
social fraternity 15hould be enforced among the people who clamour for 
political equality, political liberty and political fraternity. Labour in India 
can be broadly classified under two heads, agrieultural aDd industrial. The 
public agitate and the Government legislate for the latter, because that is 
largely a foreign concern, whaTeRs the former, who form the greater portion 
of ·the labouring population of India, do not receive the attention of anvbodv. 
"'by? In that the politicians take no interest, and the Govemment do nOt 
int.erest themselves in that eithaT for there is no politician to engineer an 
agricultural movement. If indeed there was one, b.e would be ~  by 
the neck and ducked in the ne&rest pond by the first landholder he met 
with. 
lIr. 1II' ••• .Joshl (Nominated: Labour Interests): Might I ask what the 

Government would do in that case? 

Bao Bahadur •. O. Rajah: I am just BSking the Government to legis-
late on that. He will go away with the lesson never to renew his efforfs 
again to improve the lot of the agricultural labourer. Now. Sir, it is nere 
where we want the help of Government and of mv friend the Honourable 
Mr. Joshi. The landholders are the most powerf'UJ bodv in the countrv. 
The agricultural labourer forms the bulk of the labouring population in 
India; these are half famished and partiall:v clad men, being given wages 
that could ~ y keep body and soul together. Upon their in-
dustl")' the Idle landlord fattens and thrives. The Indian politi-
cian will never corne between th6lll and the owners of lands. for. as I have 
said before, he ~  raise a hornets' nest about his ea;rq if he attempts It.. 
Hpnce the necesslt.y, tne absolute necessit:v. for the Government to legislate 
and thereby permanently improve the miserable . lot of the mmcultmal 
labourers. When that is done, Sir, e i~ i  will cease IUld the thornv 
questions, ~ e the South AfrioRn question. which has /riven 80 much trouble 
to South Africa and India a'\ld Rnf;!lt>ud. Would never arise. Rere. S'H" 
I i~'  to offer a ~ of explanatic;>n for my adverse vote when the ~ 
consulered the questIOn of toe appoIntment of a committee for investigating 

»2 
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the causes of the Bengal Nagpur Railway strike. ~  a ~ i ~e I kn?W 
would do positive harm to the labourer, and embItter theIr relatIons. Wlth 
the employer. Why? Because the evidence of the really aggneved 
labourer would not be forthcoming. It is the man set up ana tutored .by 
the executive who would come forward as a spokesman and repeat like-
a parrot what he was taught to say. 

Now Sir all over the country the cry has been  raised that the services 
ought ~ be'Indianised. Now, what can this Indianization mean? It 
would mean a few more highly-paid jobs for the caste Hindus and the mass 
of the people will be left untouched; and the presence of these Hindus in 
those top places will be a hindrance to the advance of the maBBes, for 
the Indians have been blinded by the age-long caste prejudices; and even 
if a few had the extraordinary courage. they would be hooted down by 
their own countrymen and thus incapacitated from doing any good what-
ever to the country, whereas the Englishman, who has none of these dis-
advantages, sees ckarly and seeks the shortest road to remedy these. The-
first and foremost charge on the exchequer of Rny civilized Government 
is the promotion of human happineBB and of the widening of the' oppor-
tunities for a good life for many crores of the people of the country. Is it 
not proper, Sir, that out of the surplus amount a considerable am.ount .of 
the revenue should be set apart and earmarked for my people' and spent 
in relieving their deplorable condition for which they are not responsible?' 
(Hear, hear.) The Government of India sh.ould take up this question 
immediately. Nation-building should be d.iJ:'ected towards the ameliorati.on 
of the condition of the one-sixth .of the p.opulation .of the country that 
have been kept d.own for ages. Nation-building will all be tall talk if the 
activities are n.ot directed towards the uplift of these waiting milli.ons, the-
real solis of the soil. The first concerted action of the Madras Government 
for the. uplift of the depressed cl8BBes was the creation of the .office of the 
Protector of the Depressed Classes. This was due to the Gov-
ernment of India. In their letter to the Government of Madras published 
in their Resolution No. 1835 (Board of Revenue), dated 18th September, 
1916, the Government of Madras created a separate Department called 
the Department of the Protector of the Depressed Classes under a special 
officer with a separate staff. This officer was gradually saddled with other 
work and was ultimately transferred into a Labour Commissioner with 
multifarious duties, one of which is to look after the depressed claBBes. 
Sir, this is not as it should be. This Assembly should set apart a certain 
sum, progressively i e i ~  fDr the improvement and advancement .of 
the one-sixth of the population who have been wantonlv held back. The 
office of the Protector of Denressed Classes should be ~ e  in every pro-
vince and the condition of these millions should be remedied. Next Sir 
provision should b~ made in the Budget for giving scholarships to ~i i ~ 
young men belon';Inll to ~ . ~ i y to enable them to go to EnglanCt 
or Japan or Amenca for hlll'her studIes. We all know the usefulness of that 
great institution at Tuskegee. I mean tliat famous institution founiled by 
thll.t ~ b e ~  of American. ~ i ' . If only we Rend them abroM for 
tralDlDll. WIll they D<?t on theIr return be able to point the way to ~  
and usefulness for the depressed claSBes? Sir, it is a national loss to. keep 
~e e e ~ claRAeS ~ the condition in which they are to-day. If YQU 
gIve them ~ . of fellowahip, they wIlT be a national asset to J!O.U 

~ . . ... 
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Pandit Kadan Kohan Jlalaviya (Allahablld and Jbansi Divisions: Non· 
Muhammadan Rural): Sir, I congratulate fioo Bahadur M. C. Rajah on 
:the speech he has delivered, .though I ~i  ~  he had i~e  ~ ~ 
.3 few things which he has sllld. I am In entIre agreement WIth him In 
his desire that the condit.ion of the depressed classes should be ~ e e . 

(Hear, hear.) He. knows, Sir, and 8he. country ~ that not one but 
hundreds of high-caste Hindus are working for the uplift of the depressed 
classes, and I am glad to be able to say that the work of their uplift has 
made mueh progress, though I wish that the progress were twenty times 
more than it is. I join with him,Sir, in desiring that a part of the surplus 
-of every Government should be set apart for the education and uplift of 
the depressed classes. It is a sad fact that not enough has been done 
to help them. I am entirelv at one with him alljo in desiring th3t every 
Government should be asked to take special measures to promote educa-
tion, not merely elementary education but industrial and agricultural 
education also among them. I am also with him in desiring to see more 
students of the community take advantage of' higher education. He will 
be g1ad to hear that my generous friends, the Birlas, have given 25 
scholarships 01 Rs. 15 each for depressed class students at the Benares 
Hindu University (Hear, hear and Applause) and students receiving !he 
·scholarships are receiving instruction not merely at that University but 
also in Bengal and in some places in the United Provinces. I regret that 
their number at present is very small. If my friend will let me have the 
names of students who desire to take ~e of these scholarships, I 
shall be thankful to him. But that is a mere drop in the ocean. I wish 
there should be a thousand scholarships all over the country for students 
of the depressed classes. and I wish they should be given every facility to 
receive technical and industrial education. In addition to /reDeral edueation 
.such facilities are available to ~  in the Benares Hindu University in 
the Indm;triaI Chemistry Department and in the Erutineering Department. 
and I shall be glad t,o take several more students there. 

JIr. X. Ahmed: What about their social education? Do vou mix with 
~~  " 

Pandit JIad&n Kohan M:a1aviya: I meet with them with not less 
pleasure than I meet )Ir. K. Ahmed. I meet with them not with less 
pleasure than I meet any other Member of this House. Let mv Honourable 
friend know, Sir. that thev sit in the classes of the &nares Hindu 
University wbere my own son sits, and where the sons of other high-caste 
Hindus sit to read. The best thin!? would be for mv friend to honour the 
University by 8 visit some dav and find out for hiinself how bovs of the 
depressed classes are treated there. . 

1Ir. E. Ahmed: Will you dine togetber' 

P,&Ddit JIadaa Kohan JIa1aYlya: You think of Dothing except dinner. 
~ e .  I think of other things. We caD live for ofher things than 
dinner. If I can honestly serve mv fallow-men I think I shall be more 
happy than if I dine with '€hem and .barbour an' unfriendly intent A.Oainst 
i~. . -0 

. While I am on the subject of education, I desire to express my sincere 
·satisfaction at the provision tnat has been made in ,the Budget for it. t 
. ootlg'ratulate my ~b e friend Nawab Sir Abdul Qaiyum on the ~ 
~ ... t have been m"ade fa. the Pl'ontie.r Province. I entiiely agme' with Irlm. 
in desiring 'that those grants should be supPlemented by proviaionior 
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industrial and technical education so that cottage industries may. be intro-
duced and the people of that part of the country ma.y be able to earn. aDI 
honest living. They are a. fine people and if they receive education they 
will re.nder as good an account of themselves a8 any other people in. any 
part of India. At the same time, Sir, I wish that the provision for higher 
educa.tion in the Budget were larger than it is. I do not wish to elwell' 
upon it here because when the Demands are made the subject can be 
more appropriately dealt with, but it is a matter to me of sincere regret 
that during the many years the Government have been recording surpluses 
and spending money liberally in so many other departments, the provision 
for helping University education under the direct management of the Gov-
ernment of India has been invariably poor. 

Now, Sir, there are many other matters in the Budget which call for 
comment, but my time will not pennit me to deal with them. I 
only want to deal with a. few points which are of outstanding importance 
in this Budget. I wish we could realise the picture of future prosperity 
which the Honourable the Finance l\lember has put before us of the ma.sses 
of the people. The masses of the people, Sir, are living in a. state of 
penury a.nd very great distress in many parts of the country. When I 
look at these costly buildings on which more money ha.s been spent than 
should ha.ve been, a.nd when I think of the people living in villages within 
a. mile or two of Delhi, Imperial Delhi, my heart sinks within me. I wish 
that there ha.d been mu.ch less extra.vaga.nce shown by the Government of 
India in building this cit,\· and tha.t far more money ha.d been found to 
promote nation-building sE'rvices in the country. It is moet unfortunate 
that that is not the position to-day. While there is grinding poverty 
oppressing the la.rge mass of the people. while the national a.verae;e income 
has not been rising. but many of us believe has been going down, the 
expenditure of t·he Government ha.s been steadily growing. a.s my friends 
who have spoken before me have shown. While civil e e i ~ hilS 
been growing-it has grown enonnously-military expenditure has not been 
reduced to the extent it should have been. I was saddened to hear the 
remarks of His Excellency the Commander-in-Chief. supported by the 
remarks of the Honourable the Finance Member, that the minimum figure 
had been arrived at and that there was no hope of military expenditure 
being reduced below Rs. 54·92 crores. where it stands at pre!lent. Sir, 
this is a pronouncement which will cause very grea.t disa.ppointment in the 
country, because we have been expecting that milita.ry expenditure would 
be brought down to at least 50 crores. We' thought that this was long 
overdue. that it should have been brought down to 50 crores some years 
~  and therefore when we find .the Honourable the Fina.nce Member and 
His Excellency the Commander-in-Chief both agreeing that it ca.nnot be 
reduced below that figure. but that on the contra.ry it might go higher. I 
feel very much oppressed. I do not, however. think that in reality the 
fact wili turn out to be as hard and as bad a.s the opinions of ~ two 
Honourable Members would lead us t<> believe. We had a settled fact 
in the partitioQ, of Be ~  and even that became an unsettled fact, I 
venture to think that the opinion of Govemme.nt in this matter will like-
wise undergo a. chAn?e and that in the course of the next few years the 
Government and .the Assembly will combine to bring down the army expen-
diture to at least 50 Cl'01'8B. I think it should be much lower than 150' 
crores, but we ha.ve first to workup to l'ed·uce it to 50 ctores. IftBt" 
Government would earnestly endeavour to see tha.t expenditure brougot 
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down, further they would, I am sure, finet room for reduction, without 
reducing the strength of the anny, without making equipment Uteffieient, 
I agree that it is not right that equipment should be made inefficient. But 
is it not possible to reduce expenditure by substituting Indian for, Euro-
pean soldiers in the army? I am not asking that presently all European 
soldiers should be sent back to England. I am only a.sking that there 
should be a reduction 01 their numbers and I submit that there is nothing 
in the circumstances of the country to justify the view that the number 
of British soldiers cannot be reduced at present. 
llr. E. A,bmed: ~ will you suppress communal riots? 

Mr. President: The ~ b e the Pandit may well ignore all the8t' 
interruptions. 

Pandit IIadaD IlobaD Kal&viy&: That is exactly what I wish to do, 
Sir, and I am grateful to ~iO  for suggesting it. 
The British soldier has his legitimate work to do when there is a war 

going on and to keep himself ready for it when it should arise, but there 
is no need and not much use for him in these 'unfortunate 
communal riots. Those riots can be put down by the Indian 
policeman, and 'they can be prevented by the Government 
and the leaders of the people acting together. It is a matter for 
deep regret that they have not been 80 prevented in many places. 
I regretted to hear of the incidents that took place the other day in Barisal. 
To prevent the reCUITence of such sad incidents is a sacred duty which lies 
upon the officers of the Government and the leaders of the Muslim and 
Hindu communities. I confess we have been very much to blame for not 
attacking this problem seriously. I regret ~  not many of us have spoken 
out freely and fully to condemn acts of lawless violence. whoever might 
have committed them. The duty lies upon us all residents of India, 
Hindus. Muhammadans and Europeans, to tell fellow-citizens when they 
err that they have erred and to tr.v to lead them to a better. a higher way 
of life. I regret to think that enough has not been done in this direction, 
and I wish that more would be done. But. Sir, the question whether the 
present number of British soldiers should be reduced has to be considered 
independently of this consideration. I submit that it is not necessary to 
keep up the present strength of the British soldiers in the army because 
there are occasional communal riots. Riots take place in other countries 
'also in the world, and until educa.tion has been made universal, until 
children at school are taught lessons in patriotism, until every respectable 
man has learnt to stand up to prevent lawless violence both by precept 
and examples, until then such riots will take place. But that is no reason 
for keAping up the present strengtb of British soldiers in the Indian anny. 
The other outstanding feature of the Budget which has rightly received 

great attention from the Members who have spoken before me is the ques-
tion of the rate of exchange. Everything hangs upon that and the ques-· 
tion is whether this Budget wil1 stapd as it is or whether the Honourable 
the Finance Member will revK-e hiS' calculations on the basis of a 11. 4d. 
rupee, Now. Sir, it is really unfortunate that this discussion on the Budget 
comes on before the diaoussioo on the ratio question has taken place, but 
I recognise that it is no good dwelling upon this any ~ . I wisn, how-
, ever. to draw the attention of the ;Honourable the Finance Member to a 
'f .... faets. We all know that very active canvassing has been going on 
among the Members of this Assembly to persuade people to adopt either 
the one or the other view. I have no complaint to make against that; 
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every man who believes that a particular course will be for the good of 
the country and the people is entitleq. and is under a' duty to try to per-
suade his fellow-members to that view, but I do wish that every Member 
who approaches this question should discuss it with a sense of the solemn 
importance which attaches to it. I wish to say this, Sir. I have endea-
voured in my own humble WIl·Y to understand the question, and if I am 
convinced even at this moment that the ratio of lB. 6d. is the proper ratio 
for my c'()untry and my people, I would most 'wholeheartedly support that 
ratio, but the whole of my study of this question, and I ask my Honoprable 
friends to believe that I have given some study to it. has led me to the con-
clusion that the Is. 4d. rate is the i~  rate and that the Is. 6d. rate \\'ill 
mean great disaster to this country. Now this is not the time when I should 
go into it in great detail, nor do I do so also because many friends who 
have spoken before me have done this very much better than I am able to 
do. But I ask m\, Honourable friend the Finance Member to take it 
from me that it is 'not eo settled fact with us, that most of us are not yet 
pledged .to a particular view. If we find that the facts which have been 
put before us are answered, if satisfactory replies are given, if our intellects 
are satisfied, he may fully expect support from this side; and I would ask 
him to do what we are prepared to do. He has taken up an attitude which 
to my mind is still encouraging. The Budget is not so alarming if the 
figures are revised on the lB. 4d. basis, as was apprehended it might be, 
and the attitude which the Honourable the Finance Member has taken up 
in presenting the Budget leads me to hope that he will review the situation 
in the light of the opinions placed before this House. and if he finds that 
the truth is with his friends, that he will stand with the truth and with 
his friends. 
Now, Sir, of the few points to which I would invite attention, one is 

the assertion m9.d.e bv two Honourable Members of this House who can be 
regarded as men who understand this question better than many othpr 
Members on mv side. There is the Honourable Sir Victor Bassoon and 
there is the. Honourable Mr. Ghanshvam Das Birla. Both of them have 
told the Honourable the Finance e~be  that he has taken 64 crores more 
in the last three years than appears on the surface. That is a statement 
the correctness of which has been supported hy figures which the Hon-
ourable the Finance Member, if  I understood him correctly, said were 
correct, the figures which were quoted by Mr. Chetty. The second fact 
is that there has been a deflation of'Rs. SO crores during the last 12 months. 
This deflation has not yet been explained on any other supposition than: 
that it was resorted to in order to maintain the ratio at lB. 6d. Now, Bir, 
those are two facts which stand out prominently and which call for explana-
tions. I wish further to point out that, whenever an attempt has been 
made to artificially raise the value of the rupee, there has been a protest 
made ~ i  it, not merely by Indians, but by some of the best English-
men,. I wish to point out to the :House tha.t this is not 8. question9ver 
which anybody can dogmatize. This is a question which affects the people 
most vitally. 

1If, President: Order, order. I would like the Honourable Member to 
concl ude' his observations now. . .' . '.' .  , 

:rlDeIl' ~.~. Xalavip.: I will. Sir. Will YQulqJldly &,i,ye wp. a. 
few'ininutes more? . . . 
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JIr, PraideD.t: The Honourable Member will conclude within two 

minutes. 

Pandlt .&daD Kohan JIalaviya: 1 will. 1 wish to point out that when 
it was proposed to close the mints to the coinage of silver and artificially to 
raise the value of the rupee, the Statist of London "'Tote an article against 
it on the 5th of November, 1892; and the Honourable Sir Dinshaw (then 
Mr.) Wacha quoting it in his speech at the Allahabad Congress in that year, 
~  ~ 

"If the purchasing power of the rupee were raised by 20 per cent. or anything 
like so much, (you have cnly to suhstitute ~ per cent. for 20 per cent. here) the 
land tax would be raised in exactly the same proportion, for every rupee would then 
represent 20 pet' cent. more of the produce of the ryot's land: Similarly the rents 
of honses and lands all over India would be raiaed to the aame extent. .All the other 
taxes payable to the Government would like1riae be raised. 80 Would all debts due 
at the time the change was made; in other words, every banker and capitalist, as 
well as every usurer, would find his property, 80 far as it has been lent ont to others, 
increased 20 per cent. whilf' every debtor throughout the length and breadth of India 
would find, his debts angmented in the same way. The result, therefore, would be 
·that the Government, the official cl8llB8ll, bankers, landlords and. _ would all 
receive 2D per cent. more of the property of the vast po'puIation of Tndia. There would 
be a sweeping transfer of property from the producing working millions who create the 
wealth and make the pl"OSpel'Hy of the Empire to the eervants of those millions aDd 
tc:-the parasites who prfly npon them. We would ask any sane maD whose brain 
has not been meddled by currency disquisitions beyond his capacity, whether this 
i8 a project that onght to be listened to for a single moment! Whether it is to be 
thought of that the whole strength of the British Empire should he used to impoverish 
the hard working millions, and to enrich usurers and Government ofticials! And if 
it is not, we would urge upon public opinion to reject 80 monstrous a proposal with 
contumely. " 

Mr. Dadabhai N 80rsji giving his' evidence before the Fowler Committee in 
1898, said: . 

.. The closing of the mints was illegal, dishonourable and a despotic act. It is a 
violation of all taxation Acts, hy which there was always a distinct contract between 
the Governmt'nt and the tax-payers based upon the fundamental principle of sound 
currency, i.e., of a certain definite rupee." , 

Mr. Darling of the Punjab, who is a well known friend of the agriculturist, 
only the other da.y, wrote: 

.. The. drawback of the 1$. 6d. ratio ia, that in benefiting the COIlI!nmer, importer 
and creditor at the expense of the producer, exporter and debtor, it is likely to 
owate to the disadvantage of the agricultural community, that is to say, to the dis-
advantage of the majority of the country. To takf' but a sinllIe instance, the rise in 
the gold value of the rupee from 111. Y. in 1917 to 111 6d. in 1925 added 12l per cent. 
t-o the JrOld valne of India,s agricultural debts, so far lIS the latter was incurred before 
1918. The importance of this ia evident from the fact that this debt has been estimatf'd 
at 600 crores." 

,I colJId ~ e more such quota.tions if time permitted, but r shall just 
<lraw attentIOn to one Qther very important faot. The Babington-Smith 
'Committee wa.s appointed in 1919 .  .  . 

K:r,. ~ e  Or:rler, order. The subject of the Babington-Smith 
'CommIttee IS a v.ery bIg one and the time of the Honourable Member is 
up. I expect the Honourable t:he Pandit to eo-operste with the Chair in 
'keeping Membel'B to the tip;ae limit. '  , 

PucU\ KadaD Kohan JIalaTiya: 1 will finish in 8 minute, Sir. 

< i.~  t ~  !ike the i ~b e Member to eonclud,e L:_ 
~ e~ s as ...... > a. .  . "ble. ,. '..., -.,. . .  . --'I'It 
~ 1 ' ;;r. '~" ..... -Jf.:rf'""onl.-.• ~ 
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Pandit J[adaD Kohan Jla1avlya: It is well known that Mr. Dadiba 
Dalal" who was a member of the Babington.Smith Committt'e, 

4. P.II. .recommended that the ratio should be fixed at leo 4a., and I 
should like to invite the attention of the House to only two of his recom-
mendations and close my remarks. He recommended: 

.. (1) That the money standard in India should remain unaltered i that is, the 
standard of the sovereign and gold mohars with rupees related thereto at the ratio of 
15 to Ii" ' 

and 

.. (2) that the gold mint at Bombay to be continued and to receive gold bullion from tbe 
public and to coin free of charge gold mohura of the 88me exact ei~  and fineness. 
as the sovereilJll and to hand them over to the tenderers of gold bullIon in lesl than 
15 days." 

'I1Iose, Sir, are the conclusions to which I have come by the careful study 
I have made of the question, and I ~ that every Honourable Member 
who feels an earnest interest in the welfare of the people of this country, 
and I feel sure every Honourable Member does, will give this matter 
his most solemn consideration before arriving at a decision on it. 

JIr. Sar&bhat lIemchand HaJl (Bombay Central Division: Non-Muham-
madan Rural): Sir, in offering a few remarks in course of this general 
discussion on the Budget, I woufd like to supplement the few remarks 
that fell from the Honourable Mr. Chetty with reference to the form 
;in which the Budget is presented. Attention has often been drawn to 
the fact that the various heads of Demands that are presented to us Me 
not placed in a proper and scientific  form which will enable a reader to 
form, at a glance, an idea of the principal heads \lDder discussion; but I 
do not wish to take too much time of the House with a discussion of 
ihis question; therefore, I would merely suggest that the Honourable the 
Finance Member might consider the desirability of i ~ all these heads 
of expenditure put under three main headings, namely, the heading deal· 
ing with national defence, the heading dealing with subjects under 
national administration, such as those under Numbers of Demands 16-22-
and 27-44, and lastly, the heading of national development, dealing with 
Numben. of Demanrls 23-26 and ~ . That much, Sir, with regard to 
the headings under expenditure the details of which could be easily work· 
ed out by the Finance Department. I would now like to say something 
about the headings under revenue which could very easily be classified on 
any principle that the Honourable the Finance Member chooses, namely. 
that the taxes are direct and indirect or to make the classification more 
detailed  and in view of the peculiar nature of· our income that certain 
heads were taxes from income, that others were receipts from publ'ic 
monopolies or commercial services, and that the miscellaneous receipts bit 
given whatever heading is considered desirable. All that I wish, Sir. 
is that, we should be able, when we open the relative pages of thlt 
Demands for Grants and other papers, to get an impression of some sort 
of a scientific classification which we miss to-day. 

Since I am on this subject of the form ofpreaentation of the Budget, 
I would also like to draw the attention of the House, and of the a!fonour-
able the Finance Member to the date of .uch presentation.  We, iathilF 
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country are so far merely following.ihe En'!1lish. practice in having our-
year ending with the 31st day of March,-a system which has definite 
advantages in England, but at t.bis moment, I do not want to go into 
the details of this subject; I would, however, suggest for the consideration 
of the Honourable the Finance Member that, considering the seasonal 
character of the trade conditions that prevail in India, it wOl'lld be better 
.if some other more natural date were fixed, for the commencement of 
the fiscal year, say, the 1st of October, or even the 1st of November, i ~ 

is, after the monsoon is over-

Coming now, Sir, to the discussion of the Budget proper, I find tbst 
so far as the figures presented to us are, concerned, we suffer under all 
the three heads on which I propose to make a. few remarks;.:. First of all, 
Sir, we find that a large amount of our poverty is the l'esult of our mili-
tary expenditure. It is a subject which has been vel1' much discussed 
by public speakers a.nd writers in tlhis oountry and' it is also a subject 
which has been discussed in the course of this ~ e  discU88iOD'. My 
only contribution to the subject woultl be, Sir, to say that I think it 
would be possible, if the authorities have only the will, to reduce the 
Military Budget by at least a few crores, if, as the Honourable Panciit-
Madan Mohan Malaviya suggested just now, the system of Indianization 
is introduced. After all, Sir, the army consists of the personnel and 
equipment. W.e all want that our army in India should be 88 well-
equipped as the most modern army in Europe, but along with better 
equipment, jt lihould always be possible to reduce the number of men 
required. That being so, we could surely effect considerable economy-if 
the numbers were reduced; we could also effect further economies if the 
numbers of Europeans were reduced and the numbers of Indians increased. 
Moreover, Sir, in this connection, I would point out that m this country 
we have not got in our military forces the system of an active list and 
the reserves, a system which prevails in a large number of the European 
'countries to-dav· You will find that in the case of France the reserves 
are as high as "four times the number of the daily stren£rt;h of the arm,· 
In the case of Germany, the number of the reserves is over five times 
the number of the ordinary strength. Now, this happens in a country 
where, as we all know, a large portion of the national expenditpre -is 
made with regard to the army and yet it will come as a surprise to 
the Honourable Members that the COSt per head of the soldier in· France 
and Germany is lower than the cost in this country. It should be.,po98ible 
therefore to have a proper policy not merely with regard to thepel'8onnel 
o.f the active army but also with regard to the reserves. And in addi-
tlOD to all these points, it should be possible to reduce the militnTy ex-
~ i . e in India by following a general policy which will have two-
different phases. In this country, so far as the militRTY exnenditure is 
~ ~ e  we do not seem to have anything like a peace policy. It is 
admltted by practically every one that the army in this country-is always 
kept on 8 war footing. Now, that is a state of affairs which does not 
prevail anywhere elae and there is no reason why such a state of affairs 
should prevail in India, and one of tne reasons why we il1 this country 
fail to differentiate DetweEm the war etren.gth and tbe peace strength Ol-
an army is to a large extent in my opinion aue to the fact that; we ha.e 
nO$ ~  a civil head of the military which is the constitutional practice by 
;JQiah,the military ezpenditure is OOIltroned and governed in various 
130lIDtftee of ~ . How far this system is desirable will-lie mown-
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to the Honourable gentlemen who must have followed in, the old days 
the discussion arising in the course of the Curzon-Kitchener controversy. 
How far Lord Ourzon was correct in insisting, upon a civil control of the 
military wls established when, as a result of his policy not being follow-
. ed, you had troubles with regard to the Mesopotamia campaigns, and 
though it is now true that some effort is being made to have collaboration 
. of the civil side with the military by having the Army Secretary; I-suggest, 
S11', that the time has arrived, if Indian expenditure is to be reduced on . 
the military head, when the whole subject of the Indian Army and 
,Defence should be placed under a separate Executive Councillor. a 
oivilian and if possible an IndMin, so that under the new auspices we 
might have normally an army required according to our peace necessities, 
we might have a growth in the Indian personnel and we migpt thus bring 
about great .economies in the maintenance of that army. As I said be· 
fore, tdlat is a head under -which we might save a lot of money. 

And now I come to my' second point, namely, that we are not so strict 
· about getting the full amount of our dues from the heading of taxes 
from income as we should be· In this connection, 'r want todra.w the. 
,attention of the Honourable House and of the Honourable the Finance 
Member t-o the facts which have heen divulged and which are referred to 
in the Report of the Taxation Inquiry Committee. Various persona get 
exemptions from the Indian system of income-tax and ·these exemptions. 
· I submit, are s:uch that they could very well be brought in under the ~ 
Indian system and collected to the lasting benefit of the Indian revenues· 
It is usual, Sir, to exempt the income of people resident in other countries 
who are deriving th€irincome from Indian sources. It is also usual 
not to tax  the income accruing in otber countries of persons who are 
resident in tbis country. Moreover, no tax is charged upon the interest 
which accrues on the sterling securities; nor js any tax levied upon the 
profits of foreign firms which have only branches or agencies in India. 
And lastly, no tax is charged upon the Indian earnings of foreign shipping. 
All these matters, I might say, without going into details, are matters 
which shmv clearly that there is, in the assessment and collection of the 
Indan income-tax, an unwholesome application of the principle of British 
· preference,-which is injurious to the economic interests of India-because. 
you will find that a large number of people who benefit under these heads 
'and whose incomes are exempted under the present day system are as 
· a rule Europeans larrrely resident in Great Britain ana Ireland and to a 
'Small extent resident in other parts of Europe. '\\-'ben we find that we 
lose as a result of this neglect of duty about 5 crores of rupees every year. 
the House will readily understand wily it is necessary that we should 
not allow such a good source of income to go unptilised. Of course I 
'know we will be told tbat international agreements do not allow of double 
· taxation. But. Sir, if double taxation in some cases is not to be levied. 
Why should India give up ner share and not the other countries in which 
,the income is spent? So much, Sir, with regard to the .. second point 
1 wanted to make. namely, the addition to our revenues whiohwe mi2ht 
· get if we properly put into operation the various sources wbioh are open 
'to us to-day. , 

. L,atly, Bir, I ·would .. like :to ckaw the attention ·of fin. i ~~b e 
~  1tu thb4'-m.. TeMOD _y .als.-ntryammnUll!is to be poor. 
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I have already given you the first two reasons, namely, that the military 
drain is vf!ry large and secondly thai we do not make as large an income-
as we should out of our existing system of taxation. Lastly, Sir, Gov-
ernment is utterly callous to its functions .in so far as the development 
of the industries and commerce of this country are concerned. Th&· 
national activities under these heads may be ~ i e  into the agricultural 
industries, the manufacturing industries and what I might call the com-
mercial industries. Now, we will find on an examination of each one of 
these heads that the Government has done very little, except perhaps to. 

I institute inquiries. Take, for example, the case of the agricultural indus-
tries. We find that at 18st-1 do not know after how many years of 
British rule and after how many years of aptation in the country-an. 
Agricultural Commission has been appointed. I do not know what ac-
tion will be taken on it, but at least it is gratifying to know that a Com-
mission has been appointed. But my charge against fJIe Government is . 
that Commissions were not appointed earlier and that very little has been 
done so far to enable India to earn more money under the agricultural head .. 
Almost the same might be said of the manufacturing industries, but there, 
1)£ course, the story is a bit brighter. We find that Government has 
Gone something in order to establish the iron and stsel industry in this . 
c·ountry and the policy of protection is being followed in other industries . 
after due investigation b) the Tariff Board. But in regard to that matter' 
even, is it not a fact, Sir, that for years together our Industrial Confer-
t:noes pressed and our public Flatfonns asked for a policy of protection,. 
snd it was only under the auspices and the pressure of this Assembly 
1 hat the Fiscal Commission \\'8S appointed and its recommendations &C-. 
cepted by the Government and the policy of developing Indian industries. 
hy means of protection was adopted. Lastly; I come to what I call com-
mercial industries, banking, shipping and insurance. So far as insurance . 
is concerned, we all know that a la;rge ·portion of the ~ i  under this . 
head leaves the country. We should, therefore, have in this .country 
!egislation similar to that existing in Canada and elsewhere and we should 
adopt a system under which the profits of these activities would remain 
within the country. Secondly, with regard to banking, we find that very 
little has been done to develop Indian banking, and only the other day 
when I put forward my Resolution with regard to an enquiry in eonnec-· 
tion with this subject, I was Rsked by the Honourable the Finance Mem-
ber to withdraw the Resolution. Now that it is difficult to find time to-, 
finish that discussion which was initiated when the Resolution was moved. 
Rnd the Honourable the Finance Member has -told me that unfortunatel.v 
there is no time for further dIscussing that subject during the present 
S038Sion-I hope that if there is no time now for further discussing that 
subject. no time will be lost in instituting a banking enquiry along the 
lines I have suggested. Lastly, I come to the subject of shipping, and· 
there are very many things to be said .... 

Jlr. P1'eIldeD': I know that it is the pet subject of the Honourable' 
Member. But he must know that he has only half 8 minute left. 

Jlr. Sarabhalllemc:lumd B&I1: Then, Sir, with your leave, I propOse to· 
resume my seat. 

JIr .. W. 8. Lamb (Bun:na: EUlIOpeaJl): • Sir, I desire within ihe MOn." 
tim4! at my disposal to talk about Burma, and rising a8 I· do at this late· 
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.hour, I may express the hope that the Honourable the Finance Member 
will be better able to bear in mind the few remarks that I am about to 
make. I shall come in due C01.11'se to certain questions which are contro-
versial, but before I do so, I should like to render my thanks to the 
1I.0nourabie the Finance 1vh·mber for the remission for the year to come 
·of the provincial coo.tribution. For myself, my sense of satisfe,ction and 
(ratitude has been somewhat diminished bv the considerations which were 
~  ably put before the House yesterday by the Honourable Member from 
Madras. I listened to his speech and his closely reasoned arguments with 
real pleasure, for I. feel with him that in submitting to us the figures 
showing the debt reductions of the Central Government I think consider-
able credit might have been given to individual provinces, and in parti-
·-cular, to Burma. In the matter of hides and the remission of the duty, I 
am Dot with our Honourable fripnd Mr. PrakBS8.Dl. The hide business 
In Bmma has been almost irretrievably ruined by this hide duty and the 
r.ews Of its remission will be-received in Burma with very great relief. 
-Yor once, Sir, there is one particular duty which BUnDa practically alone 
" enjoys". I am referring to paragraph 41 of the Finance Member's 
·speech in whioh he tells us: 
.. There will be fOllud iucluded in the Finance Bill a provisiou for removing to. 

the list of articles which cau be imported free of duty rubber seeds and rubber 
stumps -which lin! at present IlUbject to a duty of 15 per cent. ad valore",." 

It might be held that there is a little window dressing in this paragraph. 
ei ~ y provincial readers might oonclude that this means something in 

the nature of' II. windfall for Burma. I am led to make this remark from 
the fact that our Honourable friend Mr. J amnadas Mehta in speaking of 
Christmas presents included. thi& duty with others and seemed to think 
that it is possibly on the same lines as the remission of the tea duty; but 
os . the Honourable the Finance Member has said the duty has been in-
considerable. To do justice 1:0 the Honourable the Finance Member I 
may say that this duty has been very much resented by planters in 
Burma. In its operation II. thing like this may happen. 20,000 stwnps 
may be despatched from the Straits to Rangoon and on aITiving in 
Rangoon 15,000 stumps may be found unserviceable, but they have to 
pay the. duty on that 15,000. For that reason planters will be very much 
gratified by the reinission of this duty. I now proceed to say something 
about the financial relations between the Central Government and Burma 
illld to express my own feeling about those relations. I may say that as 
I go abroad in India and see broad highways and noble bridges and 
r.difices and when I sit in my ,place here and hear talk of surpluses  and 
redemptions of debt; I ha.ve two words ringing in my head "Burma monev-
};urma. money' '. This morning our Honourable friend Mr. Hail!:h toll us 
thai in discussing the Meston Award somE' :vears ago he and his friends 
went to zoology' for certain terms for describing their colleagues. I do 
'not know whether my Honourable friend Mr. Tonkim;on would use the 
"term "milch cow" in relation to Burma.. I do not like the term because 
·the milch cow is at certain periods entirNY dry. B ~  from that point 
of view is never dry. For evidence of that and for jUt'ltificotion of the 
feeling I have Ithirik one need not go 'further than the rice autv. Hon-
ourable Members will find if they turn to the yellow book that in' the Vf"!l.r 
1925-26, for which we have actual figures, . this dutv produced for'tbe 
' ~e . Government 'm 'Burma aJOD8Rs. 1,19,68,142. Sir, that is a" 
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very large sum to take out of any province and I should like to show 
M.embe1'8 in what manner Burma is a.ffected and in what degree the 
·Central Government's funds benefit, and not merely that, but the profit 
which goes to every province in India which has rice to export. Sir, in 
1925 a certain Blesolution was passed. in the Legislative Council of Burma, 
.and in tenns of that Resolution and as in duty bound the Bunna. Gov-
~ i e  addressed the Central Government in the matt£'l' of this duty. 
'They represented that either it should be withdrawn or that the funds 
that accrued from that duty should be given to Burma. In submitting 
their appeal the Burma Gov: mment went very exhaustively into the 
figures, and I shoulq. have been quite happy to have seen a. copy of their 
communication in the hands of every Member here. Later perha.ps when 
we may have more time to discuss Burma affairs, it may be possible or 
desirable to arrange this. To-day, I shall content myself with giving 
ti:J.i!m one or two extracts. Let it be said, Sir, before I come to figures, 
that the· Local Government differs from the Central Government in its 
view of the incidence of this duty. We in Burma say that because Burma 
has no monopoly of the production of rice, this duty falls upon producers. 
'!'he Central e~  on the contrary hold that the entire cost of 
that duty will fall upon the consumer and not upon producers. In sup-
port of their view they quC'te the Indian Fiscal Commission and the Taxa-
t.·on Inquiry Committee. We cn our ,part consider that we are> supported 
by the Secretary of State, and 1 should like to quote what he said in the 
matter. In 1912 the Burma Government had considered the possibility 
d putting a small cess upon rice in addition to the duty which already 
existed and the matter was submitted to the SecretarY of State. In their 
Despatch the Secretary of Stare in Council winted out: 

.. The e88I!IItial difference het_ an export. duty on a commodity of which the 
exporter holds a direct monopoly and a similar duty on an article whleh has to 
compete with the produce of other countria&. ,. 

In the former case they remarked: I 

"of -which the unall export tax impoaed OIl jute is a good example, the importer 
must pay the duty 01' ({O without ·tlIe oommodity_ In the latter cue the result of 
an export duty is to handicap the exporter in his competition with foreign countries." 

.A nd; th-ey added: 

"In the case of rice it cannot be said that Burma has anything approaching a 
DlODOpoly of the trade." 

'Fhat was the view of the Secretary of State in 1912. Now, Sir, proceed-
mg on the assumption that their view is the COITect one, in this communi-
cbotion to the Government of India the Burma Government quoted from 
[\ nute under the budget head prepared some time before, and this illl 
what they said. In the notes ~  budget heads by Mr. S. A. Smith, 
on which Sir Reginald Craddock's minute was based, it was stated, on the 
llssumption that the whole of the tax is borne by the producer: 

"tbatit constitutes an additional impoet of the nature of land revenue ~ i  
in 1913-14 on direct exports from Burma to an incidence of Re. 0-89 per.head of the 
entire . population-an amount greater $han the iBoidanee of the whole 0I'dinary land 
renDD8 in Bengal or Bihar and Orissa-and an ineidanc;e of Be. 1-33 par head of the 
populAtiOiJ. enpged in ordinary agrleu1t1lre," 
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That is for the year 1913-14. That, Sir, I submit, is conclusive, and 

the figures apply with even greater foree to-day when we remembe; ~  
the 1925-26 actuals represent Re. 1 p€\l' head of the whole populatlOn lD 
Burma proper. So much for the central revenue. Another comparison 
which the Bunna Government have made may be read: 

.. For t.he year 1923·24 the export duty on rice amounting to Bs. 92,50,914 represent., 
a sum equal to 23·76 per cent. of the total land revenue actually secured by the 
province proper." -

23·76 per cent.: this compares with the next higher province, namely, 
Eombay, ~' figures on the same basis of comparison were 4'84 'Per 
cent. But, Sir, it is not merely that the central revenues benefit to the 
profit of all the provinces; here is also the fact that the Burma eXPQrts 
to India enable producers to send rice out of the country, and I think it 
is a fact which can be proved to demonstration that if Burma had no 
surplus the producers of rice for' export from India would be very seriously 
aflected, if they were not entirely washed  out. To give Honourable Mem-
bers some idea of this, I will again quote from a letter of the Government 
ot Burma. They showed that during the 20 years 1904-5 to 1923-24 
Bunna exported to India 12,956,839 tons of rice and 2,955,606 tons of 
paddy, an average for the 20 years, of rice 647,817 tons, paddy 164,200-
tons yearly. I cannot in the time at my disposal say all that I shouJd 
like to say. I suggest that these figures speak for themselves of the 
severe handicap under which Burma is labouring and moreover of the 
enormous benefits which accrue to India in general out of that ricr> duty. 
Honourable Members will readily guess wha.t the response of the Central 
Governmtsnt was. I should not be speaking now if the reply had been 
fa.vourable. We had a ~ y in September last which was unfavourable, 
Fond I suggest it is significant of the attitude of the Central Government 
towards Bunna that in September of last year, the Honourable Mr. 
l;rayne, speaking for the Central Government, told Burma that the Cen-
tral Government could not agree either to remit this duty or to give it 
to Bmma; and one month later the Honourable the Finance Member, 
when he met the Burma. Chamber of Commerce, addressed them in these-
Wl\rdS: 

.. If the reforms in India were to be worked as they were intended to be worked, 
it must be for the Provincial Governmenta, each of them, to develop ita own resources 
and its powers of taxation." 

Sir, may I ask the Honourable Member what he leaves to Bunna? Sir, 
:n this matter of the relations of Burma and India, I suggest that vou 
will find a clue to the attitude of the Central Government on ·page 69 of 
the yellow book. Here it is stated in paragraph 3: 

.. Burma is treated separately 118 it is a self-cont.ined province and is out of' 
India." 

"Out of India., .. and yet, Sir, it is impossible for us, who are now COD-
s:dering the much vexed question of se-paration from India,-it is impos-
hlble for us to get a statement of what is owing by Burma or what is con-
sidered. to be owing by Burma to India, that is, of what nature .would be 
the e ~e e  if we ~~e e i~ y. to consider separa.tion. Racially; 
('.onstitutlonally, geogta.phicaUy different-there are these and other souna 
rea&ons why you should consider the .separation of Burma' front Inwa. 
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Dut, however strong these reasons may be, however insistent may be 
the circumstances, or, possibly tbe cry of "Burma for the Burmans," 
hrwever urgent this and that may be, we cannot seriously consider this 
question until we have_ &. proper appreciation of what it means financially. 
1 think it will be wrong to consider separ&tion merely from the point of 
view of the financial merits of the cue, but 88 prudent people naturally 
we should know exactly how we stand.. The Burma Government have 
. tried unsuccessfully, the Burma Chamber of Commerce approached the 
:Finance Member equally unsuccessfully. It is impossible, it is said, for 
the Central Government to give Burma the figures which they are 
attempting to get out of them. They say that the figures we have pro-
duced are not accurate, but do not ofter anything &8 a substitute. I 
suggest to them, Sir, that in consideriDg the ratio question, no doubt the 
figures they have taken inte consideration have been e.Il embracing. 
Surely with these in front of them they might arrive at BODle conclusion. 

Mr. PreIIdeD\: I would like the Honourable Member to"ring his re-
marks to a close now. 

Mr. W. S. LImb: In two minules, Sir. I was merely going to sug-
~  that with these ,figures before them it should considerably help in 
giving Burma the figure which 'she wants. Further, in the Devolution 
Rules it is laid down that for Burma it would be 6! per cent. of 90 per 
cent. That is a definite figure, not such as is put down, I think, for any 
other province, the figure being to represent Burma's proportion of any 
debt or deficit. It seems not an unreasonablt! supposition than in mak-
ing that definite figure for Burma those who framed the rules had in mind 
eTe'Dtual separation. Sir, in (!oDclusion, I cannot expect very grrat sym-
i>athy from the HOIlOUl'abJe the Finance Member in the matter of the 
rice duty. But I would put it to him that within the next year or two, 
we in Burma will have to submit our ideas to the Statutor .. Committee. 
Naturally in considering those matters, separation is distinctly one whicn 
will come before us and we cannot properly regard and consider this 
question of separation without the figures for which we ha.e .ssked. 

Hajl Ohaudh1ll1 lIobammad Imaail Khan (Dacca Division: Muham-
madan Rural): Sir, for the fGurth time in succession, the Honourable Sir 
Basil Blackett has presented a prosperity Budget, and I offer hi.m my 
i ~ e  congratulations on this ajhievement; but at the same time I can-
not congratulate the Government on the policy, the studied policy, of 
starving the nation-building 'departments. Sir, the Government bv its 
utter disregard for education, sanitation, agriculture for the 150 y~  of 
British rule in India has lost all claim to the sympathy of the people of 
India. 

Sir, if the Government had seriously thought about these matten< the." 
could have made considerable progress by this time. They want to make 
8 beginning in 1927-28. but they Mve a most niggardly way of proceeding 
in the matter. Sir, they have provided for education only about 30 lakhs 
for e ~  expenditure and 8 recurring expenditure from 4 laihs to 
rise up to 10 lakhs in five years. This, to my mind, is nothing but a drop 
it:' the ocean. If they wished to do something real they should have made 
a good beginning by ~ m"re funds and making a programme which 
in five years' time would have given the whole of India compulsory primary 
education. Now, here I mav be asked bv the Government where is the 
money· to come from. Sir,· it is-imt difficult to reply to that question. 

F. 
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ThE: Retrenchment Committee recommended the reduction of military ex· 
penditure gradually to 50 crores. But in the next year's army estimate 
we find the figure to be near about 55 crores. Sir. as we all know. the 
frontier has been made sufficiently strong to protect India from foreign 
invasion. In the circumstances Ido not think that there is any necessity 
for keeping such a large standing army in India unless it is required for· 
the protection of Imperial interests. Sir, this is proved by the recent 
despatch of India!). troops to China, where India has no interest. To my 
mind, Sir, the Government could have easily brought down-the army ex· 
penditure by a few crores and thereby made that sum available for ex· 
penditure on compulsory education in all the provinces. They could have 
slso done away with the inequitous duty on salt altogether, while on the 
subject of Army reduction I would request the Government to take early 
steps to re-organise the Territorial forces as recommended by the Territorial 
Forces Comttittee and thus save India the necessity of maintaining a large 
standing army. 

Sir, I should now like to make an observation in regard to t4e export 
duty on hides. While approving heartily the abolition of this duty I must 
say that there should have been a corresponding increase in the import 
duty on finished leather goods. The reduction of the duty on hides will 
stimulate the export of raw hides from India and will encourage the import 
of finished leather goods at a cheaper price thus competing unfavourably 
with the young leather industry of India. 

Before I sit down, Sill', I wish to appeal to the Government to 
'Cheapen postage stl\mpR as the present rates entail great hardship on the 
masses of India. The Honourable the Finance Member has proved him. 
self to be the rich man's friend by the abolition of the export duty on tea 
and the reduction of the import duty on motor cars, but he has done little 
to relieve the burden of the poor millions of India. 

Itr. S. SriDtvaaa Iy.nga.r (Madras City: Non-Muhammadan Urban);' 
Sir, if I rise to intervene at this annual ritual, it is to express my most 
emphatic dissent from the principle and policy of the Budget which has 
been presented to this House. 

I ~ y cannot understand what right I have got to express any opinion 
upon items which are given as non-voitld items. When I find only 81 
crores out of 125 crores of expenditure are regarded as voted items, and 
when those items are just the items which are the most useless to vote 
upon, and the items which really are most important, namely, the superior 
services and other items of the most vital descriptions, are taken out of 
the vote of thiR House, it is really impossible for one like me to take this 
Budget with all the seriousness with which it was propounded on thl' 
opposite side by my Honourable friend, the Finance Member. He told 
us last year-I happened to read his speech last year-that Indians were 
guilty of uneconomic tradition and he quoted Professor Rushbrook William" 
as hil'l authority. That is the only point upon which I happen to agree witb 
him, because I consider that Members of this House have shown what in 
my 'Part of the country would be called Dakshanivam, that tenderness to 
thE' Finance Member and the transactions of this Government RS di!!cloRPd 
in this Budget. I find that the day is still distant when it iR possible for 
men like me really to do business with the Government. I cannot fin.d 
that it il'l pOl'lsible for anyone to discuss the principle of this Budget as rules 
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Jl'elating to the Budget require us to do, for what is the principle underlying 
this Budget? Is the Iwlian point ~ view, which should be the only prin-
ciple, kept in sight throughout as it should be? In major items of ex-
penditure, in .the way in which the taxes are disposed, or the mode in which 
the budget is presented or in the grouping of the items, or in the order 
in which the budget heads are put, I :6.pd the Indian point of view is not 
kept. If there is one thing I should consider as a principle of a government 
budget, it is that the budget should be so framed as to produce the greatest 
'happiness of the greatest number. That is the utilitarian philosophy which 
the modem world has accepted. Does the Budget promote the greatest 
happiness of the greatest number of tQe Citizens of this country? I say 
clearly not. It is intended to promote the happiness of the fewest possible 
persons and those not necessarily Indian in outlook or interest, for what 
do I find? 44 per cent. of the expenditure is devoted to military purposes. 
It was stated by Sir Basil Blackett on the 7th of July, 1924, in his speech 
-to the Indian Merchants Chamber that an undu1y large proportion of the 
revenue is spent on the defence of the frontier. Simply because it has 
been reduced by one crore now it does not become the correct proportion 
of the expenditure. I liked from my point of view to hear the statement 
which was made by His' Excellency the Commander-in-Chief 88 well as 
that bv the Finance Member to the effect that no further reduction will 
be ma(le in the military expenditure. There has been a weakening of th" 
national forces in the country and the necessary stiffening has been providet1 
by their speeches and by this Budget. 

Sir, the point that strikes me at the outset is this. Has the Budget 
been presented to the House in the way in which it should be presented? 
W Llen the maximum number of days that could be allotted are 11 to the 
discussion of the demands of the General Budget, four days having been 
consumed by the demands of the Railway Budget, and 15 days being the 
maximum number of days that could under the rules be allotted, I find 
only 5 days are allotted by the Government for the purpose of discussing 
these grants. I do not know on what basis it is done. There are 
94 Demands for Grants. Is it to make it appear to us that each grant 
is a trivial thing or is it for the purpose of bringing almost all the Demands 
under the guillotine? 1 say these Demands should be presented within 
20. 30 or even 15 budget heads. It would be quite sufficient if there was 
that number so that discussion could concentrate upon every one of the 
Demands. These elaborate account heads can be included as sub-heads 
under each Demand. It is not necessary to present this Budget as con-
sisting of 94 independent grants upon most of which it will be impossible 
for :Members of this House ~  express their opinions either bf token cuts 
or otherwise within the short space of 5 days. If really a budget is to be 
presented .for the scrutiny and discussion of t.he House, it must be so pre-
sented as to be capable· of discussion and almost every Demand should 
within reasonable limits be capable of being discussed. But if Her R 

b ~e  WRS framed to escape scrutin: and discussion. this Budget is of 
that description. Then, Sir, the order of the grants proposed is also. I 
submit. thoroughly unworkmanlike. The departments of government 
sh(mld come first Rnd the expenditure under taxes, customs and other things. 
should ('orne later. 1':0 that thp Members of the HOtll':e who have mevan"ps-
t.o· air or points to discuss in c.:mnection with the grants may take up the 
discussion of the departments 1rst. You. Sir, ruled last year that que\ltions 
.of polioy in connection with taxes oan be.raised only in connection with 

B 2 
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the grants rela,ting to e ~ e . Therefore if you take Customs, Salt, 
Opium and  things like that first and the departments concerned next, YOli 
~ y cannot deal with the policy in connection with these various ~  

dealing with expenditure until you come to the departments controlhng 
this expenditure and the grants relating to those departments may never-
be e ~ e . Therefore, Sir, I say that neither the nwnber of days allotted 
for the Demands, nor the number of the budget heads, nor the order in 
which they are arranged is at all satisfactory. I would appeal to you, Sir. 
to advise the Government, if you find it possible to do so, so to present 
the Budget as to enable this House to discuss it with profit. Limited as 
is the power of this House to 'Voted items which form only one-fourth of 
the t.otal expenditure, limited as the power of the House is even in respect 
of these items to table onlv token cuts or substitute cuts and not to omit 

_ motions, limited as is the power of this House in various ways in connec-
tion with this matter, I say, Sir, it is vitally necessary that the budget 
discussion should be adequate to the importance of the subjects which are 
presented for discussion by this House: 

Then, Sir, there is one other matter which I would like to mention. 
As I read section 67A. of the Government of India Act, it ill open 
to this House' not only to discuss these non-voted items but also to vott3 
upon them, though, as I understand, the ruling given in England upon 
the matter is different. But the language of the section is clear, and it is, 
I submit, open to the House, if His Excellency the Governor General 
permits, not only to discuss the non-voted items but also to vote upon 
them. 

These are the general observations upon the Budget that I have got to 
make. I do not propose to enter upon the budget technique or to go into 
these figures with any degree of rapture. All that I can say is that so 
far as the Indian point of view is concerned it is by no means kept in any 
part of the Budget. If we take the average incoJlle of the Indian-which 
is the only test by which t.he happiness of the country can be measured 
as by a thermometer-I find that the average income of the Indian remains 
exactly where it was. The net income is hardly more than Rs. 48 or 
Rs. 50 per annum and the gross income hardly more than Rs. 74 per annum; 
and this average income cannot redound to the credit of this Government 
but is the saddest commentary upon it and this Budget. The incidence of 
taxation in this country-I shall not go into the comparative figures of 
other countries-is, a8 economists who have dealt with the figures have 
pointed out {and I find that Sir Basil Blackett has written a foreword to 
Mr. Vakil's book), just double what it was in the pre-war years. Therefore, 
Sir, whether you judge it by the incidence of taxation in the country  or 
whether you judge it by the average income of the Indian, whicn is what we 
should look at, there has been no progress mad,e and nothing for us to 
congratulate ourselves upon. The expenditure remains more or less where 
it was and the taxation remains more or les8 where it was. Neither is re-
duced. I submit, therefore, Sir, there is really nothing to be proud of on 
the one head or the other. 

Then. Sir. the only question that has been perplexing me for Borne time 
Tla!!t ill this currency 1 e~ i . But upon this question I do not Prop980 
to say more than one word. I would refer to Professor Reynes' statement 
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jn connection with the appreciation of the sovereign in Eoglan'd. He says 
that: 

.. Mr. Churchill's policy of improving the e][change by 10 per cent. WIllI sooner or 
later a policy of reducing every one's wases by two shillings in the pound. He who 
wills the end win. ~ means." 

.And, Sir, if I am in favour of the lB. 4d. ratio, as r am, it is on the 

. ground that it is as much in the interests of labour in the country as in 
the interests of anybody else. Because I want labour to benefit whether 
they are in Government service or in private service, mill labour  or agri-
cultural labour, the labourers should have an increase in the money wages 
over what they have at present. My point of view may be different from 
the point of view of others. but I say, Sir, it is on that ground that I am 
-clearly in favour of the lBh. 4d. ratio. Sir, I do not propose to go into 
the other aspects of this currency controversy, for the very impressive 
speech of my Honourable friend Sir Victor S88800Il supplementing ali" it 
did the point of view which was offered by my Honourable friend Mr. Birla, 
convinced me quite clearly-becausc they have as much right as the Hon-
·ourable the Finance Member and others on the Treasury Benehes 
to form their own judgmen\, and have equal authority a:nd equally 
good statistical knowle4ge of the subject-that what they have pronounced 
on this e ~  in no uncertain voice is absolutely correct. assuming that 
it is not possible for odJ.ers to form an opinion upon this subject. I do not 
say that it is very difficult to form an opinion upon this very common place. 
and common sense subject. I do not consider it as an abstruse or recondite 
subject; I hope Members of this House will not regard this subject as of 
an abstruse or recondite character, or treat it as an excuse for, as mv friend 
~ i  Malaviya pointed, succumbing to the blandishments of Government. 

Then, Sir, I Will only say this in passing, that the growth of unemploy-
ment in the country is tremendous. That is the one subject which ought 
to go to the heart of every one in India. By unemployment I mean the 
inadequat.e empl0!.ment and inadequat.e pay also, and I consider that the 
Wlemployment problem, whether in ~ lower services or in the Salt De-
partment, or the Customs Department or Postal Department, or of those 
who have no employment in the cities or villages, iJ$ the one problem 
whieh the Government of this country ought to face if it is to be called 
a civilir;ed Government and if it is to discharge any measure of its respon-
sibility which it says it has got. Sir. the unemployment problem has 
never been specifically dealt with a.t all by this Government. I therefore 
think, Sir, that Honourable Members of thi8 House will receive the Budget 
in the way in which such a Budget should be received, namely, as one 
totally ignoring the fundamental rights of Indiaus to a larger life. and 
that they will not be captured by the cheap phrase of "romance of the 
51 crores in the Ministers' hands" and things like that. I yield t{) no 
one in rejoicing that the provinoial contributions have been practically 
abolished, but for that I do not owe any measure of gratitude to this Gov-
ernment, because the plain fact is that these provincial cdhtributions ought 
never to have been .imposed. :Sot only that, 84-. by the remission of 
these provincial contriliutions nothing great is really done. The tax-payer 
is left where he was. ~ e  of one exchequer, the Cen,tml Exchequer 
getting all the money, the provincial exchequers are going to get these 
"taxes. Therefore, why e ~  of this House should grow eloquent over 
this remission of provincial contributions is a matter which defies my 
'analysis. All that I can say is that the taxation remam8 where it W88, 
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and instead of one Government spending it, another Government is going 
to spend it, and the extravagance of that Government or the inequities of 
that Government may be as much open to condemnation as it is here. I 
really do not feel that we should be enthusiastic over this. Sir, I have 
sa.id'these few words by way of merely pointing out that we on this side 
feel that the Budget that is before us is just the kind of Budget we expect-
ed. I do like. such a Budget because those who feel that India ought to 
be administered in purely Indian interests and those who feel that the 
greatest happiness of the greatest number of Indians in India ought to 
be considered-the only point of view that ought to be kept steadily in 
'view in the transactions of Government--Isay those who feel that, have 
got this year a great and powerful leverage from my Honourable friend 
opposite. I think, Sir, that it i" nec£'ssary for some of us not to yield to 
the tenderness or weakness which occasionally comes over us. I do feel 
that Indians have to learn to be businesslike, and one of the greatest 
. compliments which we can pay to our friends on the Government side is 
that we should be 8.B hard-headed business men as they. The more I 
come in contact with them the more I am impressed with their quality in 
this respect. Sir, ~ still lack that requisite equipment. and I hope that 
equipment will come soon. I do not think I shall be justified in going into 

5 P.M. 
the other parts of the Budget. I have gone through the 
figures. They tell me a melancholy tale of mere stagnation in 

all departments of life, and particularly in those departments which are 
really, as they have b£'en called. nation-building departments. I do not 
find our industrial progress is great. I do not find tb.a.t education is really 
looked after as well as it should be. I do not find that the communal 
questions are'solved as they should be by the Government and the people 
together. I was so glad to hea;r Pandit Madan Mohan 'Malaviya and my 
friend Mr. Kabeer-ud-Din Ahmed oreferring to them and I hope that we will 
soon come together and solve the large communal problems. 
I will only say lastly that I v£'ry much appreciat.e the spirit and tone 

of thE" speech which my Honourable fri£'nd from Madras, Mr. M. C. Rajah, 
made and I am so glad my Honourable friend, Pnndit Madan Mohau 
Malaviya reciprocated hill sentiments. Mr. Rajah will find that people 
jn Upper India are as much alive to the removal of untouchability and to 
the uplifting of the depressed classes as people elsewhere Bnd if in the pro-
vince from which I come it is still not sufficiently solved, the responsibility 
is as much with the Government as with the people and the communities 
to which I also belong. Sir, that is 0. matter on which neither the Gov-
ernment nor the communities concerned have any right to rejoice. And if 
Mr. Rajah felt bound to express his gratitude to the British Government 
for any relief. I cannot share to any extent that expression of gratitude 
with him. It is only after the Reforms Act came into operation I find the 
Government taking some interest in the depressed classes. I hope the 
grievances of the depressed classes will soon be remedied and t,hey will 

< come into line with the National Party i~ as much as anybody else and 
there will be no difference between e. member of the depressed class and 
any pandit in the land. 

With these words. Sir. I again express my most unqualified dissent 
from the principle of the Budget, for I have failed to see. ~ i e i ~  
policy or any principle in this Budget except the most mlsch,evous pnn-
ciple of keepiJtg us in subordination. 
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*lD1an Bahadur Kakbdum 8),.d BaJan BakIuIh 8hah (South-West 
Punjab: Muhammade.o): Mr. President, I wish to give expressiou to my 
ideas in my native ~  Urdu. Since yesterday a great deal of enthu-
siasm has been evinced· for the Budget in robust English speeches, and I 
feel reluctant to deprive Urdu of its due share. The fact of one's agree-
ing or disagreeing with the details of the Budget,surely ce.onot reflect on 
the efficient and painstaking preparation of it by the Honourable the 
Finance Member; it deserves our sincere approba.tion, and his pains a.nd 
la.bour over it cannot be passed by without applause. 
Although the Honourable Member seems to ha.ve tried hard to bring 

the receipts snd the expenditure to the same :level, yet there is much scope 
for improvement. The poor subject race of India is being weighed down da.y 
by da.y by the hea.vy land rentals, irrigation charges a.nd taxation.· There 
are millions of them who ca.nnot afford to have a. square meal during the 
twenty-four hours of the day. Inspite of the fact of a constant show Clf 
lIympa.thy on the pa.rt of the Government towards the rural popula.tion, 
it always enhances the land rentals, irrigation charges and taxation. If 
the Honourable Member by observing economy in some of the phases of 
expenditure could lighten the above burdens, to which the poor subjects. 
are exposed, nothing could 1:e more appropriate. Observing the expen-
diture of the Army we find that the major portion of the receipts is absorbed 
by that depa.rtment: when we comp8l'e the expenditure of the two forces. 
India.n and British, the cost of the British troops is 8S much as seven times 
or more than that of the Indian troops. Under the circumstances, if Indians 
were recruited more extensivel." both as men and officers, expenditure 
side would be rendered more hopeful. In the last Grea.t Wa.r the Indian 
Army ga.ve adequate proof of its loyalty and valour, and now it cannot be 
maintained that it Will prove inefficient fol:' the defence of the country. 
The power a.nd integrity of a Government can be established more by 
winning the hea.rts of the people tha.n by guns a.nd aeroplanes. 
The disturbances and upheaVal in the country a.re mostly due to un-

employment and poverty, and the foremost duty of the Government a.ppears" 
to be to procure the 'means of employment for the unemployed, and 
remove the conditions of poverty. Consequently it is necessary to replace 
the British element both in the Army as well a.s in other depa.rtments by 
the Indian, consisting of a. just proportion of Hindus and Muhammada.ns. 
. There prevails a religious freedom in India., which is an. invaluable gift 
of the British rule, and even most clashing elements a.re made to live 
together; so a discrimination between the whites and the blacks is cer-
tainlv unjust. :;rhe Cha.plains and Bishops of the Christian Church are 
paid' out of the royal treasury for their services by the Government, while 
no such remuneration is paid to the MUFllim or Hindu priests. 
There are a number of items in the department of Ra.ilwavs which 

claim our attention. A substantial portion of the receipts of the Railways 
are derived from third class pa.sseilgers but no adequate means have been 
adopted to ensure their grea.ter comfort IUld convenience. .  . 
Particularlv to establish amioable relKtions between the IndIan subjects 

a provision should have been made for at least Q crore of rupees, and the 
amount should have 'been ~ e e  on. the tours of a committee composed 
of Assemblv Members, officials and outside leaders, with a view to bring 
about reconciliation and unity between the HinduFl and Muhammadans, 
as the Khilafat and. Swaraj Funds are no more rich enough to earry out 
such a project successfully. . 

-Translatior. of a Speech delivered in Urdu.'; 
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I very much regret to sav that the Honourable the Pandit Sahib the 
Swarajist leader, the Hcmoui-a.ble Mr. Jinnah lmd the Honourable ~ i  
:!Ifndan :!IIohan Malaviya made no effort to secure the above amount in the 
B ~ e . ~ view of the Government's constlmtly showing such a. gratifi-
catIon and mterest iI! the prospect of a genuine Hindu-Muslim reconcilia-
tion and unity. it was most important that the. Government on its own 
i i~i i e should have reserved a arore of rupees for bringing a1::out this 
obJect.. and enabling t.he leadl"rB of the nation to utilise the amount in the 
best possible ways for establishing reconciliation and unitv between the two 
communities, Rnd thm seeuring the foundation of SwaraJ. 

(Several Honourable Membf>I"!' then rose to spenk and the Honourable 
Sir Basil Blackett also rose t,) reply). 

lIlr. President: I do not know if the Honourable Members desire to 
go on. 

Several HOD01lr&bie •• mbera: Yes. yes. 

Kr. President: If the Honourable Members desire to go on, the Chair 
has no objection. I am entirE·ly in the 'hands of the House. Is there ~ 
6eneral desire on tl:!e part of Mf'mbers still to go on? 

-Several lIonoarable Jlembell: Yes, ~ e . 

(The President then eaJ1ed. on Lieut.-Colonel H. A. J. Gidney.) 
Lieut.-ooloDel 11. A. 1. 1 ~ (Nominated: Anglo-Indians): Sir, at 

this hour of the evening, with 1.\ very tired House, m:y remarks will have 
to be very brief. I join with the rest of the House in offering my sincere 
('ongratulations to Sir Basil Blackett for the prosperous Budget he has 
.~ e .e  to us. I refrain at this juncture from making any remarks on 
the Budget except eerlain aspects of the military expenditure. 

lIr. Pnsictem: I hope the Honourable Member will be as brief as 
oossible. . . 
LiAt.-oo1oDe1 H. A. 1. Gidney: I will, Sir. I agree with what His 

-Zxcellency the Commander-in-Chief and my friend Sir Walter Wil1!'1on 
said that' under the present conditions it would be next to impossible to 
l.rouce the size of the anny by a single man or R single rifle. But I agree 
'\I, ith Sir Walter Willson when he added that this did not mean we Rhould 
give a blank cheque to the Army Department for it to use nf; it likes. 
I  -submit that there are meMures of economy a.nd retrenchment thnt 
could be tapped in the Army Department. I shall howe+er refrain from 
referring to them till the time when we discuss the Demands for Granb:;. 
There is however one aspect of the Militar3' Budget which concerns me 
more deeply and on which I nt'll glad to haye the opportunity of remark-
in£!. There is one avenue-in which reduction oould be effected in the 
Jllilitary expenditure and that is, in the military medical f;ervic('s. I 
have referred to this in detail IT> my previous budget speeches and I feel 
I must do 80 ~ .i  to-day. The matter refers to the utilisation of officers 
of the ra.nk of Major in the R. A. M. C. in the perfonnanoe of junior oft!. 
eer's duties in British military hospitals. I consider this needless expendi-
ture, unfair to the rndian tax-payer, -.nd. thAt ~  retrenchment and 
f>conomv could be e6eoted if British qualified I. M.D. officers w1l.re uRed 
br e~e junior appointments, I now come to 8 point of great import-
lInce to my cotnIJiunty. I refer to its utilisation 8S a. measure of military 
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-etlOnomy, in certain ancillary. branches of· the army. I desire to thank 
'{'olonel Crawford lor having put a certain question to His Excellency the 
Commander-in-Chief. When I listened yesterday .to His Excellency's 
reply I can assure you that I was literally staggered. I only hope that 
His Excellency was taken unawares by the question that Colonel Craw.-
ford asked him and that his reply is not the final word on the subject. I 
run given to understand that this matter is still under the consideration 
of the Gove·rnment of India and the Secretary of State for India and I 
hope that the last word has yet to be said on our employment in the 
8l1Jly. His Excel1ency the Commander-in-Chief in his speech said (1) 
that he had the greatest sympathy for us moUl' trouble, (2) that through 
DO fault of our own we found ourselves placed in a most invidious posision, 
(3) he was most anxious to do all he oould to help us, but the difficulties 
were great and were economical ones-the ancillary  services are where he 
· desired to employ us-Signal Units, Transport, etc. He further said that 
the Anglo-Indians were: 

.. Men who stood by ~ extraordinarily well from time to time in fact. aiways··· 
•  • but tM difficulty is an economical one, and if one can get over tbat we shaD be 
very glad to take them in. If Anglo-Indians ImJ prepared to come in iID t1le terms 
oc which we enlist our ludian IIOldiers we would be only too delighted to take thma 
on and do our best for them. hut, if we have to pay British ra.tes of pay, it is ~ 
impossible from the econumic point of view to be able to carry out the scheme." 

I appeal to m'y Indian i~  Honourable Members on the opposite side 
· of thiaHouse to remember that my dispute and complaint are not with 
· ~e . I have no quarrel with them; my complaint is with what His 
Excellency said and to point out to His Excellency and the Anny Deparl-
ment ceztain 1acts in connection with the Anglo-Indian community' which 
they have evidently forgotten. I repeat, "His ExctoUency's reply stag-
gered me for mare reasons than. one. I did not ask for his sympathy, 
we have had so much of it and sympathy is a starva.tion diet. As I 
s&id, I have no controversy with my Indian friends on the other side for 
I do not .desire to replace them in the army. I have-no objection what-
c.ver to the Army Department crJling me anything it likes. No truer word. 
was uttered than when His Excellency said tha.t our position was an 
e.nomalou8 one, and it is on account of this impossible status. that all my 
difficulties have arisen both in the Army and Civil Departments. Sir .• 
will interest the House to know what this invidious and anomalous position 
really is-one, that is not of my seeking. Standing here alone in this 
House of 150 members to defend the interests of my community. I beg of 
~' Indian friends not to misconstrue what I am going to say on the 
initial handicaps Government has itself imposed and to which I take very 
serious objections. For occupa.t.ional purposes I am called a statutory; native 
of India. For the defence of the Empire 1 am called a European British 
subject. For social pUl'poses I am called an Anglo-Indian. Should I desire 
to f'nter Dehra Dun or Sandhurst, I. on my own seeking, can do so only 
as an Indian. I am told now bv His Excellency that if an Anglo-Indian 
wants to enter any of the ancillary branches of the army. he can only ~  
so on the wages and terms on which Indian soldiers are enlisted. Sll', 
curing the last war. the Anglo-Indian was freely enlisted IIlthough his 
two previous offers for service were rejected by the Army Department. 
There was no talk whatever then of enlisting us on the terms and salaries 
of Indian soldiers. After the war we in common with others were dis-
~ e . We now seek admission into it and We are told that we can do 

I 
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so, but only on Indian terms and rates of pay. Why this change of heart? 
Why this ohange of front on the part of the head of the army in India? 
The doors of both armies are closed to the community to-day and, why? 
The Indian army is closed to me because (1) it is constituted on the caste 
system and thm-e is no Anglo-Indian c8ste in its composition-indeed we 
have no caste. (2) It is impossible for me to live on Rs. 15 to 20 per month, 
the Indian soldier's pay. The British army is closed, because I am not 
a pure Britisher. As a community I have for a century sought for and 
been refused admission into the British armv or a unit of anv one-no 
reasons have hitherto been given. It is only· now in 1927 a.ftir the Re-
forms and the cry to India.nise the army, I am told, I can be admitted, but 
only on the same terms as Indian soldiers. His Excellency said that it 
was an economic difficulty. I agree with His Exeellency. There is how-
ever a di.fferent significance in the meaning of the word .. economy'" 
as we both view it. His Excellency views the term economy as an 
army economy. My idea of this economy is my standard of living. Give 
me a salary according to my standard of living and it matters not what 
~ .  call me. I have never asked to be given the same pay as the British 
soldier. My submission to this House is that in seeking admission into. 
the army my community wants a living wage and we are prepared to 
accept less than the British soldier gets to-day, but we cannot possibly 
live on an Indian soldier's wage. All I ask from His Excellen!}y is to give 
me a living wage, according to my standard of living. I am really sur-
[!"lsed that His Excellency asked the Anglo-Indian to accept admission 
on the terms of Indian pay. Surely His Excellency, who has lived his 
life in. this country. realises that it is impossible for a community brought 
up. as we have been, to exist on a monthly wage of Rs. 20 or Rs. 18 or 
less. It is absolutely impossible to do this. I cannot perform an econo-
mic somersault. If the opposite Benches desire to have less foreigners 
as the-y wrongly call the Britisher in the army, I ask them not to look 
upon me as a foreigner. I am no foreigner to India. It. i~ equallv m.\ 
home as it is yours. I ask to be given my proper place in the army, the· 
same status that I have always occupied in the Auxiliary Force during 
peace and war, namely, European British Rubjects. To my Indian 
mends this keen desire to enter the British nrmy as European British 
'ubjects and at the same time to seek admission into other e ~' e  
as statutory natives of India might sound very anomalous, but it is not of 
my seeking. I have bef"ll given this conflicting and ~ position 
2nd so long as the Indian Government ~i e  me the ~  and rights of 
a European British subject in the Auxiliary Force, the second line of 
defence of the British army in India, so long will I press my claims anet 
my rights to be accorded th0ge privilegC's and rights given to all oth('r 
:F;uropean British subjects in India. I shall not take up the time of 
t.he House by relating our military services to India and to the British 
Empire. I shall confine myself to our military services during the late 
·War. During the late War, the Ang-Io-Indian community whose male 
population-those capable of bearing arms on active servil}e-waB al:out 
45,000. supplied nearly 10,000 men to the active army in various thea.tres 
ond besides this an additional 25,000 men to the Indinn Auxiliary Force 
'Which maintained peace and security in this ~ at Ii time ~  thfre 
were very few British soldiers. During the past Great War hundre-ds of 
eur men joined the I. A. R. O. We supplieC! hundreds of our men to tlit.> 
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ancillary branches into which we are to-day seeking admission. Hun-
cireds of our women went out n!; nurses. Hundred!: worked in the POStis. 
a:ld Te e ~ nnd Railways, water transport, embarkation. Practically 
the whole of the St. John Ambulance work waR done by the Anglo-Indian 
community. We also supplied the Anglo-Indian Force, the Anglo-
Indian Battery, the Volunteer Battalion of artillery and hundred& 
of our men in the Indian Medical Department. Besides these we sup 
plied about 25,000 men to the Auxiliary Force who maintained, as I have· 
said, law and order in this country during the W sr. The two brave and 
~  ak force officers, Lieuts. Robinson and Waneford who brought 
(lC'wn the two German zeppel:m; were of this community. A number of' 
our boys fought with New Zealanders aa New Zealanders in Gallipoli 
and gained distinctions. Then I ask you to visit our public schools in· 
India and see the tablets in honour of our glorious dead. I offer this 88 
Anglo-Indians' humble yet loyal tribute of service and sacrifice to the-
Government of India and the British Empire. There was no talk then of' 
~ i  me in the army on Indian wages. I was readily recmited 88 a 
European British subject and on the same pay and privileges 88 British 
scldiers. Do His Excellency and the Government realist'. what this con-
tribution amounted' to? It means that in England's hours of trial the 
men of the Anglo-Indian community threw aside their economie interests· 
and wp}fare and gladl.> gave 75 per cent. of its manhood for King and 

~ . I challenge Ii parRllel war contribution from any other part of' 
the Empire; and what are we offered in return to-dav by His ExceIlt:ncy?' 
Enlistment ;0 the ancillary branches of the Army, but only on: the terms 
on which Indian. soldiers are enlisted. We cannot be enlist-ed on 
British terms ot" pay. Is this fair fo my community? But, Sir, 
times have changed nnd the Army Department now looks on 
things-military renewo.ls-in tenus Indian-provided of course their own 
terms-British-8Il"e not violated or curtailed and I-tlie Anglo-Indian-the 
European British subject-the Statutory Native of India is not wanted· 
except as a convenience. I ask, Sir, "What terms are you going to give 
the A ~ i  in return for our duty and our sacrifice to the Empire?' 
Is the Army going to forsake the community? If it does. will the Gov-
ernment consent to deprive the community of that recognition and status· 
. which is its due?" I do not ask for any differential treatment. AD I ask 
is an honourable place in the army and on a living wage according to my 
recognised st/wdard of living. Sir. no other race, sprung from any other 
EuropeRn nation. has bome the burden of the white man as loyally and as 
Bubmi!;sively as haa the Anglo-Indian, but we o.Iso have awakened and we 
claim from the Government of India. we claim from His Excellencv the 
Commander-in-Chief much more than the sympathy which he has 'given· 
me. We ohum from him something more. We claim adequate military 
recognition. We clllim the treatment that we deserve and which we, 
in our sacrifice. 1 ~  IUld devotion to the Empire. have thoroughly earned. 
Hal': His Excellency reflected what effect his pronouTlt'ement of vesterdav· 
will have on the morale of the ~.OOO An!:!'lo-Indians whQ fonn the A i i .~ 
Force to-day when they read in this morning's newspapers. tJiat they could 
not join the Anny exoept on an Indian soldier's waQ'es-a mere pittance--
of R!'. 20 or les!'! " month? I wonder jf he thou",ht (If thi8 when he made 
his !ltntement. I am onh' hopin", ~  the Question WAS an unexpected one 
and he W'8S tllk"n 0n tbp hop. J Rm o.Iso still honin'! that this is not the-
last word on the Bubleet. "Sir Charles Innes stated in this House that 
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the one ~ i  a Britisher disliked and cannot stand, is to be accused of 
breach of trust. I would ask His Excellency the Commander-in-Chief and 
the Members of the Government to enoourage me also in believing this 
of the Englishman. But if I am to be told to-day after my past record 
of service for the British Army that I can be enlisted only on an IndiaD 
soldier's terms and wages, then, Sir, you are straining and taxing my 
faith and trust in England very  very severely indeed. But, Sir, after all, 
this is not an army matter. It is not a matter for the Army Department 
to settle. It is a question of high policy and is a matter for the Govern-
-ment of India to settle. If the Government of India considers that it is 
right and a desirable policy my community to be given an honourable 

~ in the defence of this country, be it in an Anglo-Indian regiment, 
battery or the annillaryservices-it is the duty of the Government of India 
to give the order to the Army Department and that Department has to 
carry it out. Sir, I feel very strongly on this matter. My one regret is 
tha.t His Excellency is not here to hear my appeal for, I am sure. he would 
have. apprecie.tedthe force and justice of my claim. Indeed I am still 
hopeful he will do so. I make this claim for my oommunity, a claim 
which I feel I have every'right to make for. I am fortified in It by tha 
words addressed to us by His Royal Highness the Prince of Wales 'When 
he received the Anglo-Indian deputation on his visit to Delhi in 1928, 
when he said: . 

"Your devotion to the cause of India. tbe land in whioh yon live, and your 
'desire to maintain an honoured place for her within the Empire. do you credit. I 
shall watcb the progress of your community witb the cloaest attention. You may be 
confident that Great Britr.in and the Empire will not forget your community wbo 111'8 
so united in their devotion to tbe King Emperor and who lI;ave sucb unmistakable 
.tokens of their attachment to the Empire by tbeir great sacrmoe in the war." 

Sir, I commend these words of His Royal Highness the Prince of Wales 
to the serious consideration of His Excellency the Commander-in-Chief and 
the Government of India. I ask them, in their desire to· Indianize the 
Indian Army, not to forget the great part played by the Anglo-Indian 
-community in the retention, ma.intenance and the development of this 
country; that the community has since its very inception been its most 
loyal supporter and helpmate in all things and at all times, no matter 
what the call has been; that the ven birth of the community is due to 
f,he presence of the European in this Country. AU I hope is, that in this 
our hour of trouble and need. faced as we are with a dailv changing India, 
we can still relv on the Government of India for that ttust nIid for that 
help which tbey have in the past ~i e  to us and whlClh I beg thankfully 
to ~' e e here. I sincerely hope that the Army Department in its 
treatment of the Anglo-Indian community trill not forget our past military 
services and will remember that we too form an integral and component 
part of thiR great Empire in whose defence and army we claim a resnect-
able and honoured place. .. 

lIr. lflrm,,} (Jhunder Ohunder (Calcutta: Non-Muhammadan Urban): 
Sir. I do not understand why there should be any congratulations oftered 
to Sir Basil Blackett at all. A surplus b ~e  is no new thing in India. 
From 1899 to i907 India had surpluses averaging over 4\ crores a year. 
From 1910 to 19W India had surpluses Rvera.¢.ne-over 5 crores a year. 

, and even in 1923-24. we had a surplus, although the exchange then stood 
. at something between I •. 4-1/82d. and h. 4-11/16d., sterling orl,.8-8/82cf. 
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and lB. Sid. gold, but, as oir Basil Blackett has himself admitted, on a 
h. 4d. basis this Budget is really a. deficit _ Budget, _80 tlia.t it is by' 
appreciating your mODey, It is by deflating your currency, that 
he hSl! succeeded in giving you a surplus Budget. '" e may 
admire his dexterity, but we cannot praise him for what he has 
done. It is very clever of him, but certainly not very praiseworthy of 
him. And what were his  opportunities, Sir? You know. that our Indian 
industries have to compete with British industries. What were the i ~ 

stances when Sir Basil Blackett took charge of the Finance Department 
or shortly after? The cost of production had increased in England, wages 
had doubled in England, the burden of rates and taxes had grown enor-
mously, manufactures were produced unciar a disadv8lltage, and in order to· 
retain its financial position, England bad appreciated its sterling by about 
10 per cent. Ii he had taken advantage of these, if be had given us 
something like the M'Kenna duties, then within half a decade probably 
India would have been in a position to compel the English producers to 
skin their prices to bedrock and would have produced thiDgs very much 
cbeaper than they can do now, and the Indian producel'B would have re-
gained the China market which they are fast losing. So I for myself, Sir. 
oumot at all cODgratulate Sir Basil Blackett, and I do not see that he 
deserves any gratitude from us. 

n..-.onear.ble Bir Bail Bl6cb": Sir, I must begin by acknowledging 
with sincere gratitude the compliments wliich have been paid to me per-
sonally by some Members of the House in the course of the 36 or 8'1 
speeches which have been made in this debate I would express my grati. 
tude with particular pleasure in those cases, not very numerous, where the 
congratulations WeI'Ie not the conventional prelude to the inevitable .. but" 
which followed. Nor must I forget to thank my friend, Mr. Amar Nath 
Dutt, for his graceful allusion to my father, quite rightly and appropriately 
brought in by way of criticism of the son. I should. like also to congratulate 
my new old friend. Mr. Ashrafuddin Ahmed, on his maiden speech and 
also several others on their maiden speeches, including Mr. Shankar Rau 
and Mr. Gopalaswami Ay:vanagar. There can be few fegislative bodies 
which enjoy the privilege of possessing in their midst a par. nobile fratrum, 
two brothers whose views on every subject are so entirely and diametrically 
opposed as those of Mr. Gopalaswami Ayyangar and Mr. Rangaswami 
' ye ~ . (Laughter.) Sir. after listenin,-to the C01ll'8e of the debate, I 
am inclined to come to the conclusion that the Budget has at any rate 
some redeeming features. It would of course have been a very much better 
Budget'if our revenues had been free from the taint of being supported by 
8 super-tax, an i e i~  customs duties, export duties, land revenue. 
excise (An Honourable Member: "Opium;. in particular opium. or ~' 

of the other sources of revenue. The only source of revenue, I think. 
which has not been objected to fairly strongly in the course of the debnt,o 
is our railway contribution. and that of course was wiped out last week. 
The Budl!'et would also -have been much better if on the expenditure sid"" 
it, had included 8 large subsidy ~  the Posts and Telegraph Department and 
an enormous sum in aid of provincial BUbjects, Buch as Education, Sanitn· 
tion. Harbours Rnd Al(Ticulture. So, on the whole. I think I am content 
to conclude t,hat the Budget i~ not such a bad b ~e  after all. I can -forget 
And fol'$!'ive what Mr. GRV8 PrasRd Sin!!'lr in his speech. brimful of ('lassie"', 
-and literary aUlIskm!'l. ,...sUed RtloloL!etically the relur-tant jarrin!l note. -If 
I may O~' his eloqlltoont I'ondemnation of New Delhi Rnd an itflW8vS and 

• .. , 
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works, I may perhaps say that something must be right in a budget which 
requires to be covered up with so much blame. Mr. Srinivasa Iyengar in 
his speech which he made a few minutes, ago was the .most whole-hearted, 
I think, in his condemnation of the Budget, refreshmgly whole-hearted. 
I am sorry he is not here. 

An Honourable Kember: He has got his followers here. 

The Honourable Sir Basil Blackett: He has got some of his followers. 
Perhaps they would convey to him my regret that the Budget seems to 
have brought the greatest unhappiness to a small number. He stated that 
: 25 or 32 arores-I forget which-out of a. total expenditure of 125 crores 
were voted and all the rest non-voSed. The actual figures are, total ex-
penditure 202 crores, of which voted is 92 crores 87 la.khs, non-voted 110 
crores. 

JIr. Jr.. X. ShaDmukham ChItty: Exclude railway working expenditure. 

The Honourable Sir Bull Blackett: I do not see why we should exclude 
railway working expenses, which is, voted just as much ~ anything else. 
The proportion of voted is therefore about 46 per cent. Mr. Mukhtar Singh 
made a very interesting speech, obviously earnest,· about the necessity 
for more expenditure on encouraging cultivation of sugar, dairy farming. 
well irrigation and 80 on. I hope he and' others, such all my friend Mr. 
Kasim and my Honourable friend who spoke in his e ~  just now. 
who are critical of the Govemment of India for not doing more for provineial 
subjects, will recognise that the constitution intentionally debars the Gov-
. ernment of India from raising money from the central tax-payer for the 
purpose of enabling it to encroach, even in a beneficial way, on the sphere 
of ProvincWGovernments. It may te that the Statute has drawn the line 
rather too rigidly. If 80, and if there is a border line where the Govem-
went of India might usefully intervene, the opportunity of the Statutory 
Commission will· no doubt be taken to improve the present position. But 
we have done a good deal in that matter. A large increase of the organisa-
tion dealing with the breeding of new varieties of sugarcane was provided. 
for in the current year and will involve considerable additional expenditure 
in 1927-28. This expansion has been justified by the remarkable results 
already obtained. which have made it possible in many cases to double 
the yield of cane per acre. Further development generally is being con-
sidered' and will be considered when the Roysl Commission on Agriculture's 
Report is available. This will cover dairying as well, although dairying 
is primarily the concern of Local Governments. Our province is research 
and we have interpreted our obligations very generously. We make provi-
sion not merely for agricultural research. but the highly specialised parts of 
im:truction and training. The Imperial Research Institute have i8 fact 
paid special attention to the subject of sugarcane. For the present in anT 
case it is obvious that the best contribution that the Central Govt:mment 
can make to the development of the beneficial nation-building-departrPentR 
in the provinces is what is proposed in this Budg-et, namely. the ~ i  
of the provincial' contributions. If that can he achieved without the burden 
of fresh taxation. there is little cause t,o complain about what the Central 
Government is doing and has done. After aU a contribution of five OJ'ores 
nnd forty-five lakhs a yeM in one bud!!et is something at anv rate ~' i i 
·1R not inconsiderahle, in addition to which t,here ill the'specist'provh.irm fol' 
education which I mentionea in my bud!!et speech. 
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I cannot follow Rai Sahib Harbilas Sarcia into the question of the 
political status of Ajmer-Merwara. I do not know whether he was aware 
of the provision of two lakhs as part ·of Ajmer's share of the additiona1 
money for education in the centrally administered areas, but I gather 
that his point is that he wanted money for the improvement of teaching 
and not for the building of new schools. I do not know the details of the 
.programme, but I can assure him thl!ot he 4as my special sympatqy when 
he lays stress upon the superior importance of good teaching even over 
good accommodation in which the teaching is given. There is often too 
much of the shop window in the way of bricks and mortar in the provi-
.. ion made for new education. 

On the subject of the new taxes, changes in taxes proposed in the 
lbudget speech, we have had passing references from a good many Mem-
bers. I gather there is a division of opinion on the subject of the export 
duty on hides. I was glad b hear my friend, Harcha.ndra.i Vishindas, 
refute the rather superficial objection that the reduction  of duty on motor 
lC&l'B is something which is for the benefit of the rich man. In my opinion 
few things are more important fQi the improvement of the position of the 
.agriculturist in this country than that he should be brought near to his 
market. The Bubstitution of good roads and motor transport for the 
:present means of transport will, I am convinced, be of enormous benefit 
to the agriculturist and enable him to obtain a larger share in the ultimate 
.selling price of his produce. 

From the question of motor car duties, I should like to go for a mo-
'!Dent to the question of military expenditure. One of the hopes which 
those who are keen on the improvement. of roads and. motor transport 
·in India are entertaining is that the result of an improvement in motor 
transport will be to enable a considerable saving to be effected in our 
Military Budget by doing away with the necessity of keeping consider-
-able amounts of heavy transport vehicles in cold storage which is a consi-
·derable item of expenditure in the :Military Budget to-day. If the roads 
are l::ettered and there are large numbers of heavy lorries and other motor 
--vehicles actually in use on the roads, it will be possible for arrangements 
to be, made by the military authorities under which such vehicles will 
,be available in time of necessitv, and the military will be relieved of the 
burden of having to keep a ~ be  of lorries imd vehicles idle and to 
'some extent deteriorating and getting out of date. 

lfawab SIr Sahibsada Abdul Qalyum: They proved necessary for 
transporting troops from the Khyber to Thai in 1919. 

The BOIlO1l1'&ble Sir Basil Blackett: I think there has been some mis-
'understanding on the subject of military expenditure. "\\nat I said in 
m:y budget speech was that only the sternest economy and strictest vigi-
lance could prevent our expenditure from showing a tendenc.v to rise 
rather than fall, and that we were very nearly at the minimum necessary 
for maintaining the army at the present authorised strength. Now I 
felt it my dut:'o' to draw the aUention of the House to that point because 
·in previous ,ears I have, I think, expressed my own earnest desire to 
see a. reduction of the milit!>ry expenditure, at any rate to the figure of 
·the . Rs. 50 crores mentioned by the Retrenchment Committee, and I said 

~ a year ago that I was impious enough not to regard that· as 8 pious 
aspiration. I have been convinced by the experience of this last -year 
that, on the present authorised strength there is not muoh room left for 
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a reduction of expenditure, that sny large reduction of expenditure with, 
the army at its present strength can only be at the expense of the effi-
ciency of that army, and I am sure there will be universal agreement· 
that, whatever 'army it is decided it is necessary to keep, that army 
ought to be kept efficient. There are of course certain reductions in view. 
which were mentioned by Pandit Kunzru, in the automatic savings on the 
cost of the pay of British troops, but those are comparatively &mall, and 
I cannot hold out the hope that there will be any such large reductions 
in military expenditure in the years to come, if the army remains at its 
present authorised figure, as there have been in previous years, and in 
view of what I had previously said to the Assembl.v, I felt it mv duty 
to draw attention to that fact. I do not yield to anv Member of this 
House in my desire to keep our militar;y e ~ i e itse'if to the minimum 
absolutely essential, but I will not be a party to reducing it to below 
what is essential, ()l' having it cast in the teeth of the Finance Depart-
ment that they are standing in the way of keeping the army that India 
has efficient. _ 

A good de&l. was made of the point that. this Budget does not provide-
for any reduction of taxation and that it does not, in particular, ofter a 
reduction of the salt duty or a reduction in postal rates. Now, in regard 
to postal rates, I do wish the House would face the facts 88 they are. 
lt may be that hereafter the growth in the traffic of the Postal and Tele-
graph Deparlment will enable a surplus to be shown over working ex-
penses which will permit of some wide extension of ,facilities and even 
of some reduction in rates, but I cannot refrain from expressing a per-
sonal view that with the large increase in the cost of living that has 
occurred since 1914, and with the legitimate demand for a higher standard 
of comfort from the employees of the postal department, & return to the 
very low rates for letters and postcards that existed in 1914 is not pl'RCti-
cal politics. lt can only be secured at the expense of a large and growing 
subsidy from the general tax-payer to the Postal and Telegraph Depart-
ment. Whether you separate the Postal and the Telegraph Deparlments 
or not, that would, I think, ·be the case; and if that is so, the propqsal to 
reduce postal rates is not a proposal to reduce taxation but a proposal to 
impose increased taxation on the central tax-payer for the purpose of sub-
sidising tbe letter and the postcard, and that, not I think entirely or even 
mainly for the benefit of the agriculturist user of the postcard and tbe 
letter, but of tbecommercial and industrial firms who, it must be remem-
bered, are those who make the greatest use of letters and postcards. I 
do not think that a subsidy in those circumstances would be justifiable, 
and in addition it would involve  considerable risk of our attempting to 
sweat the employees of the Postal and Telegraph Department. I know 
that is an unpopular view, but I do think that it is important that we 
should not go on from year to year deceiving ourselves with the hope 
that an immediate return to the pre-war rates on postcards and letters 'is 
possible. In any case, I am on sure ground when I say that on the 
question of a subsidy to the Postal Department and on the question of a 
further reduction of the' salt tax, we are obviously not in B position to 
do it this year. The provincial contributions clearl,vcome first. If we 
have got rid of them this year, and if our hope is realised that next year 
may jlive U8 a rectltlring surplus sufficient to get rid of the provincial con-
tributions for ever, then will be the time when we' can begin seriously to 
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consider reductions of taxation and additional expenditure by the Central 
Government on the services which Honourable Members have at heart. 
But I should ~e to join issue with those who reproach US with not having 
reduced taxation in the last few years. Since the year 1928-24 we have 
given up over Rs. 6 crores by relieving the tax-payer in the matter of salt 
duty and cotton excise dut:; and one or two other small items of taxation, 
-Re. 6 crores of direct reduction of taxation. In addition to that, over 
Re. 9 crores of provincial contributions will have been released. Now, it 
may be that the Provincial Governments will prefer-and I think they 
will very likely and rightly prefer-to ~ the reduction of the provincial 
contributions for the .purpose of increaaed expenditure on nation-building 
departments, rather than on reduction of ta.xa.tion. There have been cases 
in which they have reduced taxation; but in the main that has not been 
the case hitherto. Nevertheless it remains true that 80 f8l' as the Central 
Government is concerned, it is now asking for over Re. 9 crores less from 
the provincial tax-payer for its purposes than in 1924-25. 80 far as the 
Central Government is concerned, that is a definite reduction of taxation. 
So that there has been a total reduetion of over 15 crores of rupees in 
central taxation in the last four years. 

Several speakers Used an argument, which seemed to come from a 
common source, apparently intended to demonstrate that, though the 
rupee figure of the Government's expenditure had gone down in the last 
few years, the gold value of the rupees demanded from the tax-payer had 
not diminished. and indeed. that it had increased. i was in some difficulty 
to follow what conclusion was meant to be drawn from these premises. 
All the speakers who used it without exception ignored entirely the large 
fluctuations in the commodity value of gold which have been occurring in 
the last 12 or 18 years. And surely, the ttue basis for comparison is not tbe 
gold value of the rupee, but the commodity value. It is of course 00,,-
ously true that the large rise in prices, that is the fall in the commodity 
value, in the purchasing power, of gold, ~ i  took place during and 
after the war was one of the main causes, together with our war e~. of 
the large increase in the expenditure of the Government of India during 
these years and was one of the main causes of the budget difficulties with 
which we were then faced. It is equally true that the fall in prices, that 
is. to say, the rise in the commodity value of gold, which has taken place 
since then has been a very useful factor in assisting us to restore budgetary 
equilibrium. The greater part of this fall is of course due to the change 
in world prices and has nothing to do with the rupee exchange. Even 
now gold prices are about 50 per cent. higher than they were in 1914. and 
this fact, together with the interest and sin1rlng fund on our war. debt. 
proyide the main explanation why our expenditure has increased since 
1914. Incidentally, it is interesting to remember that this rise of 50 per 
('ent. in prices means that the salt tax of Rs. 1-4-0 per maund to-da. is 
f\ very considerably lighter burden than the ~  tax at Re. 1 in 1914. 
Now. in so far as the rise in exchange from lB. 4d. to 18· 6d. since 1914-
has been a contributory factor in preventing the level of prices at which 
we have now settlcQ down from being a higher one, that has been a factor 
which has assisted us in restoring budgetary eqwlibrium.. With lower 
prices the rupees that we obtain from the public go further, and it is 
that fact which has enabled us among other things, to reduce taxation 
by 15 crorea as I was pointing out just now. Whv that sliould be thought 
to be a discredit to the. C'TOvernment. I am. at a loss to lmders.d. Even 

-'" .. 
• 
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the Retrenchment Committee pointed out that a fall in prices ought to 
lead to & f&l.1 in military expenditure. 
I am led by a natural transition to the question of ratio. I do ndt 

propose to-day to anticipate our discussions of next week, but it is neces· 
sary for me to make reply to the numerous speeches which have been devoted 
to this question. As usual, most of the speakers who were arguing for 
18. 4d. began with the entirely erroneous assumption, usually quite tacit, 
that the Government have quite recently and suddenly raised the exchange 
from lB. 4d. to lB· 6d. The usual fonn of the attack was to say that the 
Government by a manipulation of the currency have concealed taxation 
amounting to a large and variably stated sum in tens-I believe in one case 
in hundredB-<>f crores, and that Government had done this by manipula-
tion of the currency. Let me take first this question of manipulation. 
What are the facts? I will not go back beyond the ~e of my arrival in 
India. When I arrived in India in the beginning of 1923, the rupee had 
1\ statutory value of 2 shillings gold, and the actual value in the market 
was about lB· 3d· gold which was, however, subject to violent Rnd cont-inu-
QUS fluctuations. It had had no stable valUe since HH7. One of my duties 
.as Finance Member was to manage, or if you will, to manipulate the cur-
rency· I could not evade undertaking that duty even if I had wanted to; 
and I did not attempt to evade it.. I have more than once expressed the. view 
that the job of managing the currency is one which ought to be in the 
hands of some authority other than the Government, and one of the main 
objects of our proposais which will be coming· before the House later in 
the Session is to transfer that function from Governmental to other hands. 
But so long as the duty remains a Governmental duty, it is a duty that 
the Government must undertake and, finding it part 01 my duties to 
mana,,"Ie the currency, I proceeded to manage the currency-or if you will-
tD manipulate the currency· Now, it is open to Members of this House, 
and the public generally, to criticise the Government for the way in which 
they have managed the currency-or if you will manipulated the currency-
if t{tey think that the management is open to criticism. But to make it 
a charge against the Government that they are managing the currency 
has really no more meaning than to make it a charge against my friend 
the Honourable Sir Bhupendra Nath Mitra that he is managing the Post 
and Telegraphs Department or against my friend Sir Charles e~ that he 
is managing the Railway Department. Now, up to the time of the appoint-
ment of the Currency Commission, my contribution to the management or 
manipulation of the currency consisted almost entirely-my main contribu-
tion at any rate was-to prevent the rupee from being driven up and up 
far above Is. 6d. by what I may call natural causes. In order to do this 
I had to resort to very big acts of management or manipulation. Since 
that date, without very great difficulty but with constant attention, I have 
maintained the rupee stable at 18. 6d. It has been stable there for nearly 
2\ years in terms of sterling, very nearly 2 years in terms of gold. Neither 
in preventing the rise above Is. 6d. nor in maintaining the rupee stable at 
18. 6d. were buagetary considerations main!:v or in any special e~ee in my 
mind or in the mind of the Government. What we wanted ana wllnt and 
what India wanted and wants is stability and it is to the fact of Rtability, 
even more than to the fact that that stabllity has been ootaine'a and 
maintained at the level of prices corresponding to the 1,· 6d. ratio. that we 
owe our balanced budget and Our power to reduce taution anil give relief 
t() the pr06ces. 
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At the same time, it is ubvious that 11 sudden drop to lB. 4d. would 
-uE'stroy stability and would play havoc with the Budget. Some sttempt 
has been made to dispute the figures ill Mr. Brayne's Memorandum. The 
estimate of the effect of h· 4d. on our bterling payments is not,l under-
stand, disputed. But several Members have challenged the estimate of 
los8 under the head of Customs. And they have quoted against me the 
memorandum put in by Mr. McWatters before the Currency Commission. 
I think they have entirely failed to observe the origin of that memorandum. 
It was and professed to be nothing more -than an arithmetical statement, 
showing wbat would be the increases in customs'duties on the assumption 
that the amount of imports were not decreased and PI1ces rose by the full 
·difference. In this ~ e i  I would refer to the evidence given before 
-the Cuneoey Commission, questions 777 and 778. -Sir Pmshot&mdas 
Thakurdas asked:'· 

., Would you not by a lower exchange get a higher return on those articles 
Bsseased ad 'l'alorem! 

,yr. McW att"IJ: Certainly 'y<>u would fYentwally if prices rose atid CUlltollla duties 

were not decreued. . '. 
Q.-What would t.he amount be roughly in rupees? 

"'.-1 should have to work it out. A statement could be prepared showing the 
~ monB)' dilfenmee bt-tween the 1&. 4d. and 1&. 6d. in clllltoms dnties on an 
ad "alorem Lasis, assUDling that the amount of import is not decreased and prices rise 
'by the full difference." 

Thereupon Mr. McWatters put in the statement which has been referred 
to. I was myself examined a little later on this same point. For iliar 
purpose I refer to a very valuable doclDDent, from which I could spare the 
foreword, in which all my evidence before the Currency Cornmi88inn is 
6 brought together. I desire to express my very real apprecia-
P.ll. tion to the Currency League for this very useful document. 

'Question No. 10451-1 will not read it all-it there appears that this memo-
randum of Mr. McWatters was then brought to my attention for the first 
time and I had to ask what it containea before I could say what I thought 
about the figures. I was asked: .. 

.. Do you think that the. Central Government are likely to make up this 1·16 croz:es, 
on certain assumptions, by increaaed revenue under the head of income-tax and so 
OD." 

My reply was .  .  •  •  •  • 

Pandit 1lird&1 Bath Kunsra: May 1 ask what is the nlDDber of the 
, question? 

The BODOurabla Sir Basil BJacka": 10,451 if the Currency League are 
COJTect. I said: . 

"  I do not think that there would be an immediate increase either in the customs 
duty or in the yifld of any other tax to the extent propoaed. The increase in the 
customs duty would probably fairly be seen over a period of two or three years. But 
tbe increase in income-tax seems to me le be verv problematical. "  "  " The 
temporary effect of a lowering of the rate must necessarily be an immediate increase in 
taxation. " 

I am interested to observe that Mr. McWatters' arithmetical calcUlation 
came to the conclusion that there woUld eventually-that was the word 
used by Mr. McWatters-be an increase of 2 crores in the revenue frmn 
customs duty. Mr. Brayne's figure is from Ii to 2 erores. The ultimste 
-effect as giveR in both cases is the same. The idea that  that is any proof 
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that Mr. Brayne's Memorandum regarding the immediate effect is wrong 
is therefore entirely dissipated. Mr. Birla propounded the extraordinary 
doctrine that a rise in prices of imported articles was likely to lead to an 
increase iq the imports. Both he and Bir Victor Bassoon in another con-
neC"tion relied on an analogy drawn from what has happened at times ~  
prices generally have been gradually rising. This analogy has no validity 
whatsoever in the case now under consideration, where with world prices 
unaffected and no change in any of the other factors a sudden and violent 
alteration takes place in the rate of exchange. Mr. Birla's ~e i  that 
a sudden increase in the price of an imported article leads to an increase 
in the quantity of the imports of that artiole has only to be stated to be 
rejected. Incidentally, it is an entire refutation of another series of argu-
ments of the Currency League. The Central Board of Revenue are clearly 
right in stating that there would obviously be a large temporary falling 
off if exchange was suddenly lowered to b. 4d. 
I should liYe to make a few further remarks about Mr. Brayne's Memo-

ranium. That Memorandum was purposely and intentionally an under-
statement of the probable effects ef 18· 4£1. on our Budget. W.e do not 
want to be charged with making anything more than the absolute minimum 
statement. My own view is-and in order to avoid future misconception 
I should like to state that it is a view in which Mr. Brayne entirely agrees-
that both the assumptions that wages would not have to be Increased im-
. mcaiately and t,hat we shall not have to pay a higher rate forintel'6t!t on 
our debt, on our new money, owing to the shock to our credit, are entirely 
untenable and the effect on the Budget for 1927-28 would, in my humble 
opinion, be not mucn less than 71 crores and on t,he Budget for 1928-29-
not much less than 16 crores. 

I will tum at this point to something that was said by Bir Vic.tor 
Bassoon regarding the effect of lB· 4d. on our debt. The figures given by 
him were obviously vitiated by the assumption that all our existing debts' 
have  heen raised when the rupee stoooat lB· 4£1. (Sir Victor BaB8oon: 
"'VhY'?") I will come to why. Out of the Rs. 369 crores of rupee 
debt raised in the open market outstanding on the 80th November, 1928, 
Rs. 211 crores were raised when exchange was i~e  than 18. 4d., and 
Rs. 158 crores when exchange was at or below lB. 4d. The statement. is 
also vitiated by the way in which the Honourable 'Baronet entirely ignores 
the effect of ·changes in price levels which is a very much more important 
factor. His argument was somewhat involved, but the truth after which 
he was groping is So clear one enough, though I doubt if he understood all 
its implications. He objected to. what is aft·er all a bare statement of fact 
in clause 8 of Mr. Brayne's memorandum, namel.v, that· the rupee value 
of our external debt of £889 millions at 18. 4d. is Rs. 56i crores more 
t·han at Is. 8d. 

Sir Victor SUIOOD: Mine is a bare statement of fact. 

The Honourable Sir Basll Blackett: Once prices have settled dOVln to 
one ratio or'snother, the gold or commodity value of this debt is, of course, 
exactly the same as he rightly stated. I hope he will remember that 
admission and aJi that it involves when he speaks on Monday, because, here 
again, it is an entire refutation of a large number of the arguments of 
the Currency League. It is quite at variance, for example, with his )wn 
argument that tJi"e e1!eot of lB· 4d. will hardlv be observable 
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in the cost of living. Our external creditors are entitled in 
this case to .£ 's  sterling. and unle88 we are heading for bank-
ruptcy, they are unaffected by &llY change in the number of rupees which 
are required to pay a given amount of sterling debt, to pay the interest 
and the sinking fund, on what they have lent. He said that by lowering 
the ratio to lB. 4d. we could reduce by Rs. 60 crores the commodity value 
of our debt. Of course, we could reduce the commodity value of our 
internal debt by Rs. 60 crores by e~ the ratio to lB. 4d. Unfortunate-
ly, most of the holders of our rupee debt are Indian creditors and this 
lowering of the commodity value of what they have e~ to us would be 
entirely at their expense. Our internal creditors unlii'e our external 
creditors are deeply injured by the lowering of the value of the rupee. 
The Honourable Baronet's discovery is, in effect, the old discredited policy 
of wiping out debt by inflating the currency. (Some 'HonOfLTable Member8: 
"No. ") Then why does he stop at lB. 4d. ? Why not get rid of the whole 
of the debt by reducing the value of the rupee in the way the Gennans 
reduced the value of the mark? (An Honourable Member: "Why don't 
you raise it to 88· 1") And in almost the same breath Sir Victor had the 
courage to dispute the view that such action would give a shock t& our 
credit. (Sir Victor Sassoon: "And quite right.") 

Mr. T. GaviD...JOD8I (United ProvinceS: European): Raise it to 2,. and 
give him a little more. 

'lhe HOD0111'&ble Sir Basil Blacke": I prefer to take the sensible course 
of leaving it where it is. I shall be ready to argue at the right time that 
there is no pennanent gain whatsoever and can be no pennanent gain to 
India but very' severe temporary losses and sacrifices in the ,reduction of 
the ratio. So far as the Budget is concerned, it , cle&l'that if the ratio 
is reduced there can be no remission of the provmcial contributions this 
year or even next year, no expansion of our educational and other activities 
in areas directly administered by the Central Government, no hope of 
early reduction of taxation for the central tax-payer. On the contrary, we 
should be faced with the certain necessity of raising the level of taxation 
all round. This dislocation of the Budget is one of the temporan sacrifices 
and losses which the reduction of the ratio involves. Dislike it as we may, 
the ratio of I.. 4d. and the reduction of the provincial contributions are 
incompatible. The lion and the sheep will not lie down together. Once 
. again I commend to the House the Government's budget proposals which 
will achieve our long cherished project of getting rid of provincial contribu-
tions and will open the way next year or the year after to the effective 
discussion of reduced taxation in every direction and increased provision 
for the nation-building services. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
7th Maroh, 192'1. 
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